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THE ANDHRA PRADESH GENERAL SALES
TAX (AMENDMENT) ACT, 1986.* -

ACT No. 19 OF 1986
[Lst August, 1986 )

An Act further to amend the Andhra Pradesh General
Sales Tax Act, 1957.

Be it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Thirty-seventh Year of the
Republic of India as follows :— :

‘1. (1) This Act may be called the Andhra Pradésh sy moine,,
General Sales Tax (Amendment) Act, 1986. cement.

(2) (a) Section 17 shall be deemed t6 have .
come into force on the 1st July, 1935 ; _ |

(b) Sub-clause (@) of clause (if), clauses (ifi) |
to (vi), clause (viii), sub-glause (g) of clause (ix) of |
section 14 amd 1tems 166 and 167 inserted by
clause (xi) of section 14 shall bz desmed to have
come into force omn the 1st June, 1986 ; and ‘

(¢) the remaining .provisions shall come into
. force at once. :

2. TInthe Andhra Pradesk General Sales Tax Act, Amondment
1957, (hereinafter referred to as the principal Act), in oo vicoe™ }
section 2, in sub-section (1),—— 1957

() in clause (b) for the words “areas of - the
State”, the words “ areas or the whole of ihe State™
shall be substituted : '

(i) in elause (n), .
‘ (a) in explanation VII, for the words “the
amount which has been paid by the subscriber if such
subscriber had not won the prize till the end of the
series of draw”, the words ““the amount which would
" have been payable by the subscriber had he smot won

*Recatved the assent of the (Govergor on the 3Ist July, 1986.
For Statement of Objects and Reasons, please sec the - Andhira

Pradesh Gazefte, Part IV -A, Extraordinary, dated the 24th July,.. . . o

1986, at page 17.
115 ' 3 |



of section
£,

116

the prize till the end of the series of draw” shall be
substituted : '
AN

{b) after explanation VII, the followin
explanation shall be added, namely : ovine

“ Explanation VII : Every transfer of propert
in goods by the Central Government or tllze ]S)tatg
Government for cach or for deferred payment or for
any other valuable consideration, whether or not in
the course of business shall be deemed to be a sale for
the purpose of this Act. . -

_ (iii) in clause (s), in item (a) of sub-clause
(ii), for the'words “the cost of any goods”,the words

“the value ol any goods” shall be substituted.

3. Tn section 5 of the principal Act, in sub-
section (1) for the -expression “Rs. 1,00,000” the
expression Rs. 2,00,000”, shall be substituted.

4, For secc.ion 5-2{ of the principal Act, the

following section shall be substituted, namely :—

Bvery dealer who is ‘liable to pay tax under sec-
usALew of tions 5, 5-C, 5-E, 6, 6-A and 6-C shall,
onturnover. iRt addition to the tax payable under

{hose sections, pay for each year a tax

" on his turnover liable to tax ai the rate of—

(@) one half paise on every rupee where the
total turnover for the yrar is three lakh rupees or more

" but less than fitty lakh rupces ; and

(b) one paise on every rupes’ where the “total
turnover is fifty lakh rupees or more :

Provided that in respect of declarcd goods the total
rate of tax together with the rate of additional tax
specified in this section shall not exceed four percent.”

5. In section 5-C of the ﬁrincipal Aci, for the

proviso the following proviso shall be substituted, .

namely :—

“Provided that no such tax shall be levied if the
total turnover of the dealer includiog such aggregate
during .the year is less than Rs. 2,00,000. .
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6. After seciion 5-E of the principal AC’I. the lﬂ*mmi“f

following seciion shail be inserted. namely -
“Captionto  5F. (1) In lien of the tax payable under

Th afab rates. sub scetion (1) of seciiomn 5 and
seciion 3-C, cvery dealer ( other than a

casual trader ) may at his opilon pay ihe amount of
tax as speeificd in the Table given below on his
turnover liable to tax wunder sub-scciion (1) of

sectton S o1d seciion 5-C.

THE TABLE
Turnover slab under section 5 (1) and Amount of tax
. section 5-C. payable per
Year.
(H ' 2
. Rs,
I. Turnover not exceeding 500
Rs.20,000.
2. Turnover exceeding Rs. 20,000 1,500
but not exceeding R. 40,000. _
3. Turnover exceeding Rs.40,000 2,500
but not exceeding Rs.60,000.
4. Turnover exceeding Rs. 60,000 * 3,500
but not exceeding Rs- 80,000,
_5. Turnover exceeding Rs. 80,000 4,500
but not exceeding Rs.1,00,000.
6. Turnover cXceeding Rs. 1,00,000 - 6,250
but not exceeding Rs. 1 50 000.
7. Turnover exceeding Rs. 1,350,000 8,850
but not exceeding Rs. 2 00 000 :
8. Turnover exceeding Rs. 2 lakhs 11,250
‘but not exceeding Rs. 2.5 lakhs.
9. Turnover exceeding Rs, 2.5 13,750 °
lakhs but not exceeding Rs. -3 lakhs,
10. Turnover exceeding Rs. 3 lakhs 16,250

~ but not exceeding Rs. 3.5 lakhs.
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' . Rs.
11. Tumnover cxceeding Rs.3.5 lakhs 18,750
but not exceeding Rs. 4 lakhs.
12. Turnover exceeding Rs. 4 lakhs 21,250
but not exceeding Rs. 4.5 lakhs
13. Turnover exceeding Rs.4.5 lakhs 23,750

but not exceeding Rs. 5 lakh.

14. Turnover exceeding Rs. 5Jlakhs Amount of Rs.
: 23,750 plus a tax
at the rate of five
paise on every
Rupee of . the
turnover exceed-
ing rupeces five
lakhs.

Provided thai the dealers who have opted- to pay
the amount of the tax under this sub-section shall not
-be liable to tax under section 5-A and 6-B if the turn-
over referred- to  above docs not exceed rupees fivz
lakhs. :

(2) Any dealer who opts to pay any tax under -

sub-section (1) shall apply in the prescribed form to the
assessing authority to be permitted to pay the tax under
sub-section (1) and on being permitied he shall pay
the tax due in advance during the year in monthly or
prescribed instalments and for that purpose shall submit
such returns in such manner as may be prescribed.

- (3) The permission granted by the assessing
authority under sub-section (2) shall continue to be
in force till the dealer withdraws his option.

(4) The tax pa‘d under sub-section (2) shall be
subject {0 such adjustment as may be prescribed on the
completion of final assessment in the manner prescribed.

(5) The assessing authority may by an order in
- writing . cancel the permission granted under sub-
section (2) for good and sufficient reasons - after giving
ths dealer concerned an opportunity of being heard”,
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7. In section 9 of the principal Act ,— - Ameadment

(i) in sub-section (1) for the words “any tax
payable under this Act” the words “ any tax or interest
payable under this Act”, shall be substituted;

(i1) in sub-section (2), for the word “tax” in the
two places where it occurs, the words *“tax or interest”

shall be subsiituted :

(in) i the marginal heading, the words “o:
interest” shall be added at the end.

8. Forsectiou 12 of the principal Act,the following Subsut ution
section shall be substituied, namely:— e e
v sechon 12,
‘}*-;ﬁ:ffsﬁon 12. (1) Every dealcr (other than casual
¢ * trader) whose total turnover in any'year
is not less than Rs. 50,000 shall and any other dealer
may get himself reglstered under this Aect.

(2) Notwithstanding anything contained m sub-
section (1) every dealer—

(a) carrying on business in all or any of the
good mentioned in the First, Second, Third, Fifth and
Sthh Schedules;

(b) carrying on or executing any woiks contracts;

(c) who transfers the right to the use of any goods
for any purpose whatsoever (whether or not for a
specified period) m the course of busmess 10 any
other person ;

(d) reglstered under sub—secnon (3) of section 7

of the Ceniral Sales Tax Act, 1956; %’gﬁg?g

~ (e) residing outside the State but cafr}mg on
business in this State:—

(f) every agent of non;resident deales .;

(g) every commission agent, broker, dél credere
agent; auctioner or any other mercantile agent, by
whateéver name called, who carries on the business of
buying, seiling, supplymg, distribufing or dehvermg the
goods on behalf of any principal ;

shall. get himself registered under this Act 1rrespectwc.
of the quantum of his turpover .
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(3) Bvery miller whether he is a dealer or not

1 shall get himself registered under this Act.

(4) where 2 registered dealer—
(i} dies, or

(ii} transfers or otherwise disposes of his business
12 whole or in part, or

(iii) effects any change in the ownership of
his business ; -

in consequence of which he is suceeded in the business
or part thereof by any other purson, such succcssor in
business shall unless he already holds a certificate of
- registraiion get himsclf registered under this Act.

(5) No dealer who is liable to get himsclf regis
tered under sub-seciion (1) or sub-seciion (2) or sub-
scotion (4) shall carry on business as a dcaler unlcss
he has been registered and is in possession of a certi-
ficate of registration. .

(6) An application for registration shall be made
to the prescribed authority, in such manner and within
such time as may be prescribed and shall . be accom-
panicd by a fee of one hundred rupees.

~(7) Where it appears ncoessary to the authority
to whom an application is made under sub-section (6)
so to do for the pioper realisation of the tax and other
dues payable under this Act or for the proper custody

and use- of the forms referred to in this Act, the rules

made and the notification issued thercunder, he may
by an oxder in writing and for reasons to: be recorded
therein, impose asa condition for the issue of a ceifi-
ficate of registration a requirement that the dealer
shall furnish in the préscribed manner and within such
time -as may be specified in the order such security as

‘may be specified, for all or any of the aforesaid purposes.

(8) If thc authority fo whom an application is
made under sub-section (6) is satisfied that the appli-
cation is bonifige and 1s in order and in conformity
"with the provisions of this Act and the rules made
thereunder and the coaditions, if any, imposed under
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sub-section (7) has been complied with, he shall regis-
ter the applicant and grant him a certificate of regis-
tration in the prescribed form. '

(9) Where any such dealer has more than one
shop or place of business {other than a place used
merely for the stoiage of goods) he shall apply for
registraiion and obtain a sepatate registration certifi-
cate in respect of cach such shop or place of business
on payment of a sum of twenty rupees for each such
shop or place of business.

(10) Where it appears necessary to the authority
granting a certificate of registration under this section
so to do for the proper realisation of tax and other
dues payable under this Act or for the proper cus-
tody and use of the forms referred to mm  sub-sec-
tion (7) he may, at any time while such certificate is
in force, by an order in writing and for reasons to be
recorded therein. require the dealer, to whom the
certificate of registration has been granted, to furnish
within such time as may be specified in the order
and in the prescribed manner such security, or if the
dealer has already furnished any security in pufsuance
of an order under this sub section or sub-section (7)

such additional security, as may be specificd in the order :

for all or any of the aforesaid purposes.

(11) No dealer shall be required to furnish any
security under sub-scciion (7} orany security or addi-
tional" security under sub-section (10) unless he has
been given an opportunity of being heard and the
amount of such securily or additional security that
may be required to be furnished shall not exceed the
amount equal to the tax payable under this Act, in
accordance with the estimate of such authority, onthe
turnover of such dealer for the year in vwhich such
security or as the case may be, additional security is
required to be furnished. '

'(12') Where the security fumishbd by a deé.lcrl _

under sub-seciion (7) or sub-section (10) is .in the

form of a surety bond and the surety dies or becomes -

insolvent, the dealer shali, within thinty days of the
ocgurrance of such event, inform the  prescribed

anthority ana shall, within ninety days of such_
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' '@c‘:’t:uﬁance,‘ execute a fresh surety bond for the
~amount of the bond.

- . (13) The authority granting the certificate of
regisitation  under this scotion. may by order and for
good. and sufficient cause, and afte: giving ihe dealer
an. opportunity: of being heard forefeit the hole or
any'part of the security furnished by a dealer,—

(a) for realising any amount of tax or penalty
or interest or other dues payable by the dealer ;

(b) if the dealer is found'to have misused any
of the forms referred to in sub-sections. (7) and (10) or
to have failed to keep them in proper custody.

 (14) Where, by reason. of an order under sub-
section: {13). the -security: furnished by any dealer is

sendered insufficient, he: shall make:up- the deficiency

in such.manner and .within such .time as may be
.prescribed. - ,

(15) The authority issuing ‘the: forms: referred to

in sub-section (7) may refuseto issue:such forms:to a
dealér .who has failed to comply with an order under
that sub-section :or sub-section- (10): or ' with the

provisions of sub-section (12} or sub-section (14) until:

. the dealer has complied with such order or such pro-
.* visions as the case may be:

" (16) The. authority . granting. a certiﬁcﬁtc of

registration under: this: section may- on- an- application-
by the dealer to whom: a certificate of régistration has:
been :granted order: the refund: of any amount or part-
thercof..deposited: by the dealer by way of security:
under this section; if it is not.required for the purposes-

of this.Agt.

{17y The prcscribed authority; shall. have power .

for good and sufficient reasons ‘to cancel, modify or
amond sny certificate of registration: issued byrz.‘m
- Provided that'no orde¢r shall be. passed under. this. sub-
section without giving the dealer concerned. an’ oppor-
tunify  of being . heard. '

- (18yA dealer shall, until his: registration.. is.

eancolled be isle to pay the fess preseribed therafor

B
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jor every year subsequent to that in which he applied-
for registration:

. Provided that when a dealer has ceased to do
business in any year, he shall not be liable to pay
any registration fee from the commencement of the
following year unless he resumes business. :

(19) Nothing contained. in this section shall
apply to the State Government:. or Central ‘Govern-
ment or any depariment of any such Government
carrying on business as a dealer. ‘

9. Inseciion2l of the principal Aci, in sub- Amcadment

section (g) for the expression “suo-motu under sub-
section (4-C) of section 14 or” the expression *under
sub-seciton (4-C) of section 14 or suo-mone” shall be
substituted.

10. Afier section 33 B of the principal Act, [nertioa of

the following section shall be inserted, namely:— 33 B8,
‘Noo-cefuad - 33BB. Where a levy and .collection
certain cages. - of tax is held invalid by any

. Judgement or order of a court or
Tribunal, it shall not be necessary to refund any such
tax to the dealer unless it is proved by the dealer to
the satisfaction of the assessing - authoriiy that
the tax has not been collected. from-the purchaser:

- Provided that where any court or Tribunal holds

the levy and collection of tax.as invalid and orders
refund of any tax collecied,: the. refund shall be
restricted to the period of three years immediatély
- preceding the judgement or order”.
. 11. In section 33-E of the principal Act, in Amesdment
. sub-section (1), for the words “six “percent”; ‘the §f3ction

words “twelve percent” shall be substituted.

12. In section 33-F of the principal Act, i sub-,. t
section (1) for. the words ““six percent”, the words ‘;‘,_’;“‘:‘m

* “fwelve percont” shall-bé substituted.

13. In section :39. of:-‘theupriuci;‘)al‘. Act,*:.in'r;sﬁbé; Amendmant
. .section §2), after clause (a), the following clause shall °f #stion 5.
* be inserted" namely :— - -
' “(aa) the manner of determination of the amount
payable by the dealer for-the transfer of property in

-
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goods (whether as goods or in some other form),
involved in lore purchase or any other system of pay-

" ment by instalments or involved in lucky gift scheme

either for cash, deferred payment or other valuable
vonsideration; .

14, In the First Schedule to the principal Act,~-

(i) in items 1 to 14, 27, 40, 41, 43, 46, 51, 82,
34, 111, 114, 137. and 138 for the entry in column (3)
the following entry shall be substituted namely :--

“I0 paise in the rupee .
(ii) in item 38,

(a) in sub-item (ii), in column (1), the words
“other than those made of wood” shall be omifted ;

(b) for the entry in column (3), the following
entry shall be substituted, namely :— .

“10 paise in the rupee .

(iii)- after item 90, the following item and entries
relating thereto shall be inserted, namely :—

“90.A  Sports goods includ- - Atthe . 6 paise
ing goods used for indoor or ~  point of  in the
outdoor games or athletics first sale Rupes.” ;
including stop watches, sports  in the

shoes, rings, bladders ball State.

covers, carram stickers,

kitbags, medals, cups, trophies

" and parts and accessories there-

of, whatever be the material
they are made of.

(iv) in jtem 92,—

| () for the entry in column (1), the following
eiutry shall be substituted, namely :\— B

“Mossatc tiles and chips, polished granite

"stone.s, ceramic and glazed floor and wall tiles and

joinirig powder and situ mixtures.” ; -

* (b) for the entry in column (3), the following

_entry shall be substituted, namely :—

" 10 paise in the rupee™ ;
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_(v) after item 92, the following item and -entries
relating thereto shall be inserted, namely :—

*“92-A. Ordinary polished At the 10 paise
stones including napa slabs.  point of  in the
first sale rupee.” ; .
in the
State.

(v) after item 102, the following item and
entries rclating thereto shall be inserted , namely :—-

“102-A. Stone ware At the point of 9 Ijaise in
' pipes. “first sale in the  the rupee.” ;
‘ State. - .

(vii) in item 105, for the entries in column (1)

the following entries shall be substituted, namely :—, -

. Footwear,--
{@) costing rupees fifty and above.
(b) costing less than rupees fifty. ” ;

(vitY) after item 129, the .following item and
entries relating thereto shall be inserted, namely :—-

‘129A. Articles of processed Atthe . 6 paise
food ( other than those speci-  point'of in the
cally mentioned elsewhere) pre- first sale rupee.”;
pared wholly or mainly from in the
flour of gram cereals pulses or State.
oil seeds. .

(ix) in’‘item 152,--

(@) in column (1), the words “and parts and
accessortes thereof” shall be added at the end :

(b) for the entry in column (3), the following
entry shall be substituted, namely :—
“ 10 paise in the rupee ” ;
(x) in item 159 for the entry in column (1), th
following entry shall be substituted, namely :=—

“ Pickles when sold in sealed or cjap'suled or corked
bottles, jars, tins or other containers.” ; ey
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(%) after item 165, the following items and
entries relating theteto shall ‘be added, namely :—

“186. Coir products At the point of 5 paise in
first sale in “the rupee..

B

_ -the State. -
167. Sago At the point of 5 paise in
first sale in the rupee,
the ‘State. _
. 168. -Safety maiches At the point of 35 paise in
: - first sale in ‘the rupee.
| - the State, :
| 169. - Cashewnut At the point of - 6'—péise in :
Keinel. . "first sale' in “the rupee.- |
' the State. "
170. Tamarind when At the point of 4 paise in |
obtained from out-  first salein. . the rupee.
- side the State. the State.

171. “Tamarind seed At thepointof 3 ;iaise in
when obtained from  first sale in the rupee.” ;

outsidé the State. “the'State.
Amogmen 15, Tn'the Sccond Sthedle to the principal, Act,~ |
+ - Schedule, ’ . |

() in item 12, for the entry in column (1), the
following entry shail be substituted, namely ,—
. Cashewnut ( with shell ).” ;
(#) in item 14, -for the entry in column (1), the N
following eniry shall be substituted, namely ,—
“ Tamarind when ~purchased within the
State.” ; Co
(¢ii)- in item 15, for the entry in column (1), the o o
~ following entry shall be substituted, namely :— _ ( S
) “ Tamarind seed when purchased within the ;

a

State.” ; o : J

'
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16. Iu the Third Schedule to the prineipal Act,— Amsudment

Eghedule.

() for item (§) and the entries relating theis~
to, the following itens and cntries shall be substituted -
namely —

“3. Coconuts other At the point of 4 paisoin
thao tender coconuts last purchase.  the rupee.

(cocosnucifera) in the State.
5-A. Copra At the point of 4 paise in
: first sale in the rupee.”;’
the State.

(#) after Explanation III, thc following expla-
nation shall be added, namel

“Explanation IV .—For the purposes of items 5
and 5-A where a tax has been levied under this Act,
in respect of the sale or purchase inside the State of
any coconnts other than tender coconuts the tax
leviable on copra procured out of such coconuts shall
be reduoad by the amount of tax levied on such
coconuts.”

17. In the Andhra Pradesh General Szles Tax Arendtent
¢ Amendment ) Act, 1985, in section 1, in sub- Sec- 1985,

tion (),—

(i) m clause (a), for the exprssion * Explana-

" tion IV™, the expression * Bxplanations YV and V>

shall be substituied.

g{) in clause (&), for thc expression “° Explana-
tions Y.and VI, the expression “ Bxplanatlon yi»

" shall be subsututed
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THE ANDHRA PRADESE GENERAI, SALES TAX
(CAMENDMENT) ACT,1987.

AGCT NO. 11.O0F 1987.*

{10th February,15$87]

An Act flrther to amend the Andhra. Pradesh
General Sales Tax Act 1857.

Be it enacted by the IegislativeiAssembly of
the State of Andhra Pradesh im the Thirty-eighth
Year of the Republic of India as follows:-

1. (1) This Act mey be called the Andhra
Pradesh General Sales Tax (Awmendment)- Act,

1987.

(2) (i) Clause {(a) of section 2 shall be
deemed to have come into force on the lst Novem
ber. 1986; ' '

* Received the assent af the Gowerngr on the 9th February,
1987. For Statement of Objects and Rreasons, please see the
Andhra Pradesh Gazette, Part IY¥-A, Extraordinary, dated the
$th January, 1987. at page 3.

[21]

Short title
and com-
mencement .
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(ii) Clavge () of section 2 shail be deemed to
have come mto fotve: on the 1st October, 1986.

(iii) Clauses (¢) and (d) of section 2 shall be
dee:zled to have come into force on the 1st December,
198

Ameotment o 3 ine Andhra Pradesh General Sales Tax Act,
e, A2 1957, in the First Schedule, —
(a) in item 36, ia column (1}, for the words “and
. tooth brushes”, the words “tooth brushes and shaving
creams” shall be substituted ;

(b} after item 83, the following item and entries
rclatmg thereto, shall be inserted:—

“83-A. Machine, tools including At the point 6 paise in
grinding wheels of first salc in the rupee ¥
the Statc.

(c) after item 91, the following items and
‘enfries relating thereto shall be inserted, namely,

“91-A. Red mud plastic At the point of 9 paise in

roofings. ) first sale in the rupee,
the State.
91-B. Light roofing asphaltic At the point of S paise in
corrugated sheets. first sale in the the rupee.”.
- State. .

(d) after ‘item 171, the following item and
entries relating thereto shall be added, pamely?

172, Léad, Nickel, Zin At the point of 4 paisc in
Magnesium and Tin. g.rst sale in the the rupee.”.
tate.




THE ANDHRA PRADPSH GRENERAL SALES TAX
(SECOND AMENDMENT) ACT, 1987.

ACT NO. 12 OF 1987.*

{10tk February, 1987]

An Act further to amend the Andhra Pradesh Gene-
ral Sales Tax Act, 1957.

Be it enacted by the Jlegisglative Assembly of
the State of Andhra Pradesh iIn the Thirty-eighth
Year of Republic of India as follows:-—

*Recelved the assent of the Governor on the 9th February,
1987. For Statement of {bjects and Reasons, please see the
Andhra Pradesh Gazette, Part IV-A, Extraordinary. deted the
22nd January, 1987. at page 3.

[93]
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1. This Act “inay be called the. Andhra Pradash
Genera] Sales Tax (Second Amendment) Act, 1987.

2. In the Amdhra Pradesh General Sales Tax Act,
1957, after section 42, ‘the following section shall be
inserted. pamelyv'— '
ougrwlaneams 43, Notwithstanding anything con-
s oo dsclo- tained in this Act, where a dealer—
{a) has, prior to the detection by any officer of
the Commercial Taxes Department, of the concealment
of particulars of true and full turnaver of his business,
voluntarily and in good faith, made between the 1st

January, 1987 and the 31st March, 1987;

_ (b) has, on or before the 31st March, 1987 paid
the tax on the full turnover; and ' .

(c) Las co-operated in an enquiry, if any, relatirg
fo the assessment-of his turnover;
the registering, assessing and revising authorities
under this Act, shall not initiate any proceeding for
imposition of a penalty or  impose any penalty
leviable under this Act, in respuct of any assessment
year including the assessment year 1986-87:

“ Provided that the disclosure of turnover and the
payment of tax due thereon is made by a dealer before
the Commercial Tax Officer in whose jurisdiction the
dealer has his. registered office and in case of non-

assessee dealer within'® whose jurisdiction the dealer

niormally restdes.”.
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THE ANDHRA PRADESH GENERAL SALES TAX
{THIRD AMENDMENT) ACT, 1987.

BCT No. 21 OF 1987+
[13th April, 1987]

An Act further to amend the Andhra Pra-
desh General Sales Tax Act, 1957.

BE it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Thirty-eighth Year of the Repub-
lic of India as follows:-

shorttitile 1. (1) This Act may be called the
and Andhra Pradesh General Sales Tax (Third
commence- Amendment) Act, 1987. ’
ment. :

(2) Section 4 shall be deemed to
have come into force on the- 1lst Febru-
.ary, 1987 and the remaining provisions
shall come inte force at once.

Anendment In the Andhra Pradesh General Sales
af Section Tax Act, 1957 (hereinafter referred to

§5-8, Act Yias the principal Act)}, in section 5-B,-

of 1957,

*Raceived the assent of the Governor on the 12th Apri),
1987. For statement of Objects and Reasons, please see the
Andhra Pradesh Gazette, Part IV¥-A Extraordinary, dated the
26th May, 1987 at page 3.

11633
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_ {2) in sweksection (1), fur the words “compo-
nent part”, the words “raw material, component part,
mb-a_ssem_bly part, intermediate part, consumables and
packing material” shall be substituted;

(b) in clauses (i) to (vii) of sub-section (2),
for the words “coniponent paris”,” the words “raw
Materials, component parts, sub-assembly parts, inter-
wmxdiate parts, consumables and packing materials”
shall be substituted;

(¢) in the marginal nole, for the words
“ccmponent parts”, the words “component parts etc.”
shail be substituted.

5‘;‘2:3‘-.’&‘1‘:?;. 3. In section 39 of the principal Act, in sub-section
(2), for clause (aa}, the following clause shall be
substituted, namely:— :

“Caa) the manner of determination of Lhe
amount payable to the dealer in respect of,—

(i) any transfer of property in goods
{wlicther as goods or in some other form) involved in
the execution of a works contract;
(i) amy delivery of goods.on hire purchasc
or any system of payment by instalments; .
(iii) any transfer of the right (o use any goods
for any purpose (whethér or not for a specified period)
for cash, deferred payment or other valuable consi-
eration; .
(iv) any transfer of property in goods involved
in lucky gift scheme.”. _
Ameadment 4. In the First Schedule to the principal Act, after’
§£§E§£ém item 172, the following item and cntries relating
" thereto shall be added, namely:—

173 Agasbathi At the polit ol iy O phist BiL Lhe
sale 1o the Staic rupes”,




. THE ANDHRA PRADESH GENERAL SALES TAX
(AMENDMENRT) aCT, 1988.

ACT NO. 25 OF 1988*

[6th September, 1988.]

An Act further to amend the Andhra
Pradesh General Sales Tax' Act, 1957.

Be it enacted by the Legislative
Assembly of the Statd of Andhra Pradesh
in the Thirty-ninth Year of the Republic
of India as follows :-

1. (1} This Act. may be called the Short title
. Andhra Pradesh General Sales Tax and Com-
. (Amendment) Act, 1988. mencement.

*Received the assent of the Governor on the 5th Septeme
" ber, 1988. For Statement of ubj'ects and Reasons, please see
the Andhra Pradesh Gazette, Part IV-A, Extragordinary, dated
the 10th August, 1987 at page 11.

{2151
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(2} u) section 13 shwll fe deemwd (0 have
came into farce on the §th fuly, 1083;

(b) cnuses (i1} (i), (v}, (vii), (10, and dlems 174
to 184 in‘s':-rtcd by clause (ki) ol seclion 12, section |3,
clause (1Y al section 14 and section 16 shall be deemed
to have coine Into force on (he 15t May, 1987

() clause (i) of section i2 and clause (1) of
section 14 shall be desmed to have come inlo force
ot the lst Junc, 1987,

{d) item 185 inserted by clanse (xi) of scetion 12
shall be deemed to have come into force on the 5th
June, 1987:

(e) clauses (vi), (vili) an! (x) and iterms 186,187
and 188 inserted by clause {xi) of seciton 12 shofl be
deemned to have come into force on the 15th Yune, 1937,

{1} clause (xi1) ol section 12 shall be deemed  to
have come into force on the 15th January, 1988; and

{g) the remmuining provisions shall come into
force aronce,

2. In the Andhra Pradesh General Sales Tax Act,
1957 (hercinafter veferred to as the. principal Act)
to sub-cection (2) of section 12, the l"ollowmg Proviso
shall be added, namaly:—

“Provided +hat the State Governnrent may by
notificetion, 2nd lor reasons o b: spzeificd therein
exam any desler or cla.ss of dealess from registration
under this Section’

3. For section 13-A of the mincipal Act, the
following section shall ve substituted, namsly :—

r..]i)ll':‘r:.l:hi:;fﬁbmit _13-A. If any dealer who 1¢ not-
reluens. liable to pay 1ax under this Act, fnils

to submit a returnt as required by the
provisions of this Act or the mulss made thereunder
the assessing authority mav after giving the dealsr a
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reasonable opportunity of being heard divect him to

pay by way of pemalty a sum not exceeding rupecs five
bundred.” -

4. In section 15 of the principal Act i sub- amencmene
section (4), for the words “Any dealer who [ails”, the of section L5,
words “Auny dealer who is liable to pay tax fails to
subrait a return as required by the provisions of this
Act or the rules made thercunder or any declor who
fails” shall be stubstitured.

5. .After section 17A. of the principal Act, the rnseriion of
following section shall be inserted, namely:— npw sccii 0

un Tl - - -
T;ﬁ;gvg}'g?g;g;;;ch 17B. (1) Where, during the pen-,
to protest revenue - dency of any proceeding for the assess-
mcerta'n cases.  ment of any turnover or for the assess-

ment or re-assessment of any. turnover
. which has escaped assessment, the
assessing authority is of the opinion that for the pur-
pose of protecting the interest of the revenue it is
necessary so to do, he may with the previous approval
of the Commissioner, by order in writing, attach
provisionally in (he prescribed manner any nronerty
belonging to the assessee.

{2) Every such provisional attachment shall
cease to have effect after the expiry of a period of
six.months from the date of the order made under
sub-section (1):

Provided that the Commissioner may, for rea-
sons to be recorded in writing, extend the aforesaid
period by such further period or periods as he thinks
fit, so, however, that the total period of extension shall
not in any case exceed two years.

6, Tn section 19 of the principal Act, in sub-sec- Ameadment
tion {2), for the words “accompaniecd by a fee cal- ofsectic v
culated- at the rate of one per cent of the tax under
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dispute, subject to a maximum of rupees fifty™
the words “*accompanied by a fee which shall not be
less than fifty rupees but which shall not exceed one
mous:éld rupees as may be prescribed,” shall be sub-
stituted. ' ' ‘

7. In section 21 of the principal Act, in sub-sec-
tion {3), for the words ‘“‘not exceeding one hundred
rupees”, the words “which shall not be less than one
hundred rupees but which shall not exceed two thou- -
sapd rupees,” shall be substituted.

8. In section 22 of the principal Act, in sub-sec-
tion (2), for the words “rupees one hundred,” the
words ‘“‘rupees five hundred™ shall be substituted.

9. In section 23 of the principal Act, in sub-sec-
tion (2), for the words “fee of rupees one hundred,”

- the words “‘fee which shall not be less than five hundred
~ tupees but which shall - not exceed two thousand

Amendment
of section 30.

Tupees as-may be prescribed”’ shall be substituted.

10. In section 30 of the priricipal A&t, after sub-
section (8), the following sub-section shall be inserted
namely (— : B

“(9) Any person who is im possession of any
such form as may be notified which has not besn ob-

“tainted by him or by his principal or by his agent in

accordance with the provisions of this Act or any
rules made thereunder, shall be punishable with
simple imprisonment which may extend to six months

. or with fine or with both and when the offence isa

Amendment
of section -
33-BB. -

continuing offence with a fine which may extend to
fifty rupees for every day during which the offence
continues.”. - . .

11. In section 33BB of the principal Act, - the
proviso shall be omitted. -
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i2. 1In the First Schedule to the principal Act,—
(i) for item 32 and the ‘entries relating thereto,

the following item and entries shall be substituted,
namely — : :

“32. Bricks; tiles, cement-fooring At the point 5 paise

. storfes, sapd and grapite of the last in the
stones inculding boulders’ sple in the ~ rupee.”;
and chips, - Mate

Ameﬁdm::n:
of the First
Scheduie.

(it) for item 39 and entries relating thercto, the following itern

and entrigs shall be substituted, namely :—

** 39. Engine Oils, fubri- At the point of first 10 paise in
caling oils and break fluids.  sale in the State, the rupee.”.

(iii) in items 70, 71 and 72 for the entries in -

column {3), the following entry shall be substituted,

namely :— K _,
“)8 paise in the rupee.” ; |

: {#) in item 73, for the entry in column (3), the

following entry shail b. substituted, namely :—

~ “16 paise in the rupee with effect from Ist May,
1987, 14 paise in the rupee with effect from S5th
June, 1987 and 12 paise in the rupee with effect from

1st September, 1987.”"y

_ (v} in item 74, for the entry.in columﬁ. (3), the
following entry shall be:substituted, pamely —

“18 paise in the rupee.”;"
* (vi) item 88 and thé entries relating theret
shall be omitted ; - - R g. wee
" (vii) in item 103, for the emtry in columm.(3),
the following entry shall be substituted, pamely :—-
- %10 paise in the rupee ; = ' ,
{viii) item 113. and the eptries relating. theret
shall be omitted ; . ne: Beteto
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{ix) in itenr 118, for the entry in column (3)
the following entry shall be substituted, namely :—

“10 paise in the rupec.” ;

(x) in item 145, for the entry m column (3), the
following entry shall be substituted, namely

“I0 paise in the rupee.”

{xi) after item 173, the following items and
entries relating thereto shall be added, namely :—

174, PV.C. cloth, At the point of first 9 paise in the

water proof cloth, larpaulines  sale in the State. rupce.
and rexine. _

175, Asphalt At the point of 10 paise in

first sale in the the rupee,
) State.

176. Slack Wax, parefin At the point of first 10 paise in
wax, match wax and M.C. . sale in the State. the rupee.
Wax.

177. Mechooal mixture At Lhe point of Brst 1D paise in
sale in the State.  the rupee,

178. Petroleum lelly At the point of Grst® 10 paise in
aad petroleum coke, sale in the State. * rhe rupee.

179, Water jal producis Al the point of first * 5 paise in the
sale in the State, rupee,

180. Kum Kum and At the ppint of first {0 paise in
Kajal. sale 1n the State.  the: rupee
upto and
inclusive of
the 14th
Javuary,
£984.
181. Voliage stabilizers Al the poiut of brse 10 paisg in 1he
and veltage regulators, sale in the State. rupee.
182. Spices that is to say At the point of first ™ 5 paise in the
jeera, menthi, cloves, cina- sale in the State. Tupec.

mon, shahjeera, cardamom,
dry ginger, somph, nakesar
{Xabab chini} bhojwarphaal,
tej-patta, poppy secd,nutmey
angd japatr.
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185,

186.
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Garlic (Velluli) At the point of first
sale In the State.

Katha (Kasu) AL the point of first
sale m the Stale.

Facor Bhushakthi At the point of first
sale in the Scate.

Piastics, that is to say At the point of first
sale in the State.

) Polymers ol ethylene, in pri-
mary forms polyethylene.

(
(2) Polymers of propylene or of
other plefins, in primary

forms-polypropyleng, polyisu-
butylene,

(3) Polymers of styrene in pri-
nwary lorms, polystrene, sty-
renz-acrylonitrile  (SAN)
Cuepolymers, Acrylonitrile-
butadicmestyrene (ABS) ler-
polymers.

(4y Polymers of vinyl chloride or
of olher halogenated plefins;
in primary [lorms-polyvinyl
chloride, Polycetrulluoroethy-
lens. -

(3) Polymers of vinyl acetate or of
other vinyl esters in primary
fotms, other vinyl polymers in
primary forms-polyviryl
alchols.

{6) Acrvlic polymers in prima
forms, pelymetheryl metheryl-
ate.

5 paise in
the rupee.

3 paise in the
rupec.

6 paise in the
rupee.

4 paise in the
ruper
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(13)

{14

a7

Polyacetals, oxtner polyethers
and epoxide resine, in primary
form, polycardenates, alkyd
resigns, Polyellyl esters  end
other polyesters, in primary
form, Polycthelens terephthe-
late, Diallyl phthalate resine,
polybutyl tercphthelate.

Polyamides in primary forms.

Amino-resins, polyphenylene
cxide, phenclie resins and
pelyurethanes in primary forms,

Silicenes in primary forms.

Pztroleum resins, coumero-
neindene resing, polvizrpenes,
polysulphides;,  polysulphones
in primary forms,

Cellulose and its chemical
derivatives in primary [orms,
Celholose ecetates, Cellulose
nitrates, ' Cellulose others,
cellulose anthate.

Natural polymers (for example,
gliginic acid) and moedified
natural polymers (for example,
hardened proteins, ~chemical
derivatives of natural rubbers)
in primary forms, Dextran,

1 on- exchangers based on
polymers of Heading Nos. 1 Lo

‘13 above in primary forn and

includes Waste, perings and
serep of plastics.
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187. Articles of Plastics ‘Al 'the point of first 6 paise in the
{excluding HDPE sale in the State. Tupee.
Woven Sacks)and . . '
‘mcluding. :

{1} Mouoofilement rods, sticks -
" ¢ and profile shapes of -
plastics. -

€2) "Tubes, pipes and hoscs, and
fittings therefor (for exam- -
ple joints, clbows, flanges),
of plastics,

(3) Floor coverings of plastics;
whether or oot self-adhesive,
in rofls or in the form of
tiles; wall or ceiling cove-
rings of plastics. - -

(«) Plates, blocks, sheets, film,
foil, iape, strip and other -
__ fiat shapes. -

188. High Density polythy- At the point of

lens polypropylenc sale in the State.

(H.D.P.E./P.P.) woven

sacks.
. {xii} item 180 and the eptries re
in" columns (2) and (3), shall be omitfes

a 13. Inzghe tgechﬁ Schedule to the principal A(J'L'_ﬁmegdmen‘;-'
ter item e following item and ‘éntries relatin, of Secon
thereto ';hall’be added, namely :— B Sonedute.
“21, Ajwanp (Vamu) At the point of first 5 paise in
‘ gg&m in the tho rupes”,

. 14.%In the Fourth Schedule fo the principal Act,— Ameadger;
(i) for items 4 and 5, the following itemg sb;ut’ of Bt
respectively be substituted, namely :— Schednle.
“4.: Toddy, nefra and arrack ;
5. Cotton fabrics, man-made fabrics an
fabrics.” ; - d woolen
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(i) after item 7, the following item shall be
ipserted, namely —

“JA. Chewing tobacco in:zluding preparations
commonly known as ‘Khara Masala, Kimam, Dokta,
Zarda, Sukha »nd Susi.”.

15, In the Sixth Schedule to the principal Act,
for explanations I and II the following explanatmn
shall be -substituted, namely :—

Explanation :—¥or the purpose of this Schedule,—

(a) ‘point of first sale’ shall mean sale of liquor
effected by a dealer who manufactures liquor in the
State or imports liquor from outside the State to any
other dealer or person ;

(b) ‘point of last sale’ shall mean sale of liquor
to a ferson by a dealer who purchased llquor from .

_another decaler in the State,”.

16. For the Sixth Schedule to the principal Act,

ﬂﬁ:ﬂm the following Schedule shall be substituted, namely:—

“SIXTH SCHEDULE

GOODS TN RESPECT OF WHICH TAX IS
LEVIABLE UNDER SEOTION 5 (2) (d)

'Desuription of goods, Point of fevy Rate of tax
)] 2) &)
All liquors other than (@) Atevery point 25 paise in
toddy and arreck of sale pther than  the rupes.
. st the point of last
" gals in the State,

- (b) At the point of 5 paisein
Tast sale in the state the rupoe.

——
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rrovided that at any point of sale other than the
first poini of sale and the last point of sale, the
turn-over of the goods liable to tax shall be arrived
at by deducting the turnover of such goods on which
tax has been levied at the immediately preceeding
point of sale.

Explanation '—For the purpose of this Schedule,—

(a) ‘point of first sale’ shall mean sale of liquor
effected by a dealer who manufactures liquor in the
State or imports liquor from outside the State 1o any
otber dealer or pcrson ;

L4 .

{b) ‘point of last sale’ shall mean sale of
liquor to a person by a dealer who purchased liquor
from anothe. dealer in tbe State’.. .-

7. 30/15



TBE ANDHRA PRADESH GENERAL SALES TAX
{SECOND AMENDMENT) ACT, 1988.

ACT MO. 26 OF 1988*
[6th September, 1288}

An Act further to aﬁend the BAndhra
Pradesh General Sales Tax Act, 1957.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradash
in the Thirty-ninth Year of the Republic
of India as feollows-

1. (1} This act may bhe called +he
Andhra Pradesh General Sales Tax (Second
Amendment) Act, 1988.

Shert title
and
Commentement

(2) It sall come into force cn such-

date as the Government may, by notifi-
cation, appoint.

2. In the Andhra Pradesh General Tax
Act 1957 {hereinafter referred to as the
principal Act) insection 2, after clause
{¢), the following clause shall be inser-
ted, namely:- - '

*Receiyved the assent o1 the Governor on the 5Sth Septem-
ber, i988. For Statement of Dbjects and reaséns. please see
the.ﬁ??ﬂT? Pradesh Gaze;te, Fart Iv-ﬂ’ﬁxtraordinary. dated
the 30th March, 1988, at'gage 9.

[227]

Amendment of
Segbion 2 Ret
Y1 of 1957
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“(p1) “Special Appellate Tribunal ™ means .o
Andhra Pradesh Sales Tax Special Appellate Tribunal
constituted under seciion 21A in pursuance of arlicle
323-B of the Constitution of India.”,

pmendment 3. In section 14 of the principal Act, in sub-
O secll® e section (5) for the words “High Court” in the two

places where they occur the words “Special Appellate
Tribunal™ shall be substituted.

Anendment 4. In section 20 of the principal Act, in sub-scction
ofsection 20. (g3 for the words “High Court” in the two places

where they occur the words “Special Appellate
Tribunal” shall be substituted.

. 5. In section 21 of thie br‘incipal Act—

() in sub-section (1), in clause () the words
“Joint Commissioner or" shall be omitted; ~

(ii) in sub-section (4), in the proviso for the
words “High Court” the words “Special Appellate
Tribunal” shall be substituted.

Iogertion of 6. After section 21 of the principal Act, the

pew seslions

ZARUF. followmg sectlons shall be inserted, namely.—

3? s Conatiutio
e nion 21-A. The State Government rmay,

appeliare Tri- by “notification, constitute for the State
bunal under

e and s @ Special Appellate Tribunal called “the
the Constity- Andhra -Pradesh Sales Tax Special

tion of [ndia in

. reendtosaes  Abpellate Tribunal” for the purpos&s of
-_ ;_g fax matters, this Act. . .
VB (2) The Special Appellate Tribunal shall exer-

§ cise the functions conferred on it by or under this
. Act, ‘

(3) The Special Appellaie Tribunal shall consist
of a Chairman, a Vice- Chairman, and a Member to be
appointed by the Governmeat:’
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Providzd that where a sitting or retired Judge of
a High Court is to be appointed as Chairman or Vice-
Chairman, such appointment shall be made in con-
sultation with the Chief Justice of the High Court.

(4) No person shall be qualified for appoiptment,—

(a) as Chairman unless he,—

(i) is or has been, a Judge of a High
Court; or,

(ii) has held the office of Vice-Chairman
for a period of at least one year;

(b} as Vice-Chairman unless he,—

-(i) is, or has been, a Judge of a High
Court; or

(ii) has held the office of the Member for a
period of at least one year; or

(iif) is or has been the Chairmap of the
Appellale Tribunal for a period of at least one year;

(c) as Member unless he,—

(i) is a serving or retired Seccretary to
Government, with special knowledge and expeficnceln
law or, commercial {axes melters; or

(i) is or has been a member of the Appel-
late Tribunal for a period of at least one year by
virtne of his being an officer of the Commercial” Taxes
Department,

. {5) Apy vacancy in 1he clfice of Chairman, Vice-
Chairman or Member shall bz filled in accordance
with the provisions of this Act.

Explanation:—For the purposes of sections 21-A
to 21-F the words “Chairman”, “Vige-Chairman”, and
“Member” shall mean respectively the Chairman,
Vice-Chairman and Member of the Special Appellate

g g NN |
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Terms and of 21-B. (1) The Chairman, Vice
%hnnalm Chairman, and Member shalt 1101cl office
N as such for a term of five years from the
MEMOEE. date on which he enters upon his office

or voul he attains the age of sixty-five
years, whichever is earlier.

(2) The salaries and allowances payable to, and
owel ferns and conditions of service (including pen-
s:or  wraluity and other retirement benefits) of the
haier an, Vice-Chairman and the Member  shall be
- .ame-as.those applicable to a Judge of the ngh

T

Provided that neither the salary and allowances

e other terms and conditions of service of the-

.drman, Vice-Cheirman ¢r the Member shall be
«eea’ to his disadvanzages »fier.his appointment,

(3) (a) The Chairtnsy o Vice-Chairman or the
» ember shall not be temoved foom his  office before
g expiry of the ierwe of his ¢ffic., zicept by an order
of tho Governmert on iz srowal of  proved mishbe-
havicur or incapacity, aud:ewent afier gn inguiry by
a opc ] Tribbnai w which be has buon informed of
the che vges agalns. himaad given a wesscoable oppor-
iunity f being heacc ja respect of liiors charges. The
Cocciel Tribunat =00 copsist of three Judges of the
Bigh Ceurt, nomina:ed from time to time by the Chief
Justice of the Hige Court in that behalf;

‘h) The Go.ersment rogy, regulafe the.pro-
cedule Fw the, ‘nvesiization and proof of the smisbe-
haviolr ¢ incaorocity of the Chairman, Vice-Chairraan
or the Meuber in such manner as may be prescribed.
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Powers of 21-C. The Special Appellate Tribu-
:Ml;ps..']flf:lc;:f nal shall have the same power as arc
Triouanl. vested in a Ciyil Court under 1the Caode
of Civil Procedure, 1908 including the CL“F&'U@»'
power to punish for contempt.
Rrocedurs of 21-D. (1) Subject to the provisions
TribEhil. of this Act or any rule made thereunder,.

the: Special .Appellate Trivunal-may, oy
order, regulate its practice and proce-
dure,

(2) Before preferring an appeal to the Special
Appellate Tribunal, the tax admited to be duc and
509 of the Tax in dispute shall be paid and no appeal
shall be entedtained until the said tax js paid:

Provided that )f ac a . result of the appeal, any
change becomes necussary in the assessinenl,  Lhe
Specia! Appellate Tribunal may authorisc lhl.._ asses-
sing authority to amend the asscssment and on such
cuncndment being made, the excess amount . paid by
the assessee sha.l_l, on his application, bc refunded 10
him with simple interest at twelve per cent per anoum.

(3) Every order passed by lhe Special Appellate
Tribupal shall be- final and shall’ not-be called in
guestion in any couri except the Supreme Court as
provided. under section 21-E.

(4) The funciions of the Special Appellate Tri-
bunal may be exercised:—

(i) by a Bench consisting -of Chairman, Vice-
Chairman and the Member; or

(ii)) by a Bench copbsisting- of the Vice-
Chairman and the Member constituted by the
Chairman; or

(1ii) by a single Member in svch  cases as
the Chairman may deem fit,
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Explanation:—The single Meémber ¢éferied 16 in
clause (iii) may be either the Chairman or the Vice-
Chairman or the Member:

Provided (hat if any case which comes up before a
single Member (who is not the Chairman) or a Bench
of which the Chairman is not 2 Member) involves a
question cf law, such single Member or Bench may,
in his or its discretion, reserve such case for decision
by a Bench of which the Chairman shall be a Member.

(5) Where an appeal or application of revision
s heard by a Bench consisting of the Chairman, Vice-
Chairman and the Mcmber and the wemoers difier in
opinion on any point, the point shall be decided In
acccrdance with the opinion of the imajority and wherc
the membérs” of .a Bench consisting of Vice-Chairman
and Member differ in opinton on any poin:, the matter
shall be referred 10 the Chairman, whose decision
thereon shall be final.

21-E. Notwithstunding  anything  conlaiaed

Dar of Jufis- any other law, the jurisdiction of all
all courts Courts except the Supreme Court, is
P excluded with respect to any matter
Courl. which is by or under this Act required

to be' decided or dealt with by the
assessing authority, the Assistant Commissioner, the
Appellate  Deputy Commissioner, the Jomnt Commis-
sioner of Commercial Taxes, the Commissioner of
Commercial Taxes, the Appellate Tribunal or the
Special Appellate Tribonal,

21-F. No writ shall lie in the High Court to

ﬁfh‘i‘b{};‘”i" set aside or modify any proceedings or
Court. order taken or made by any authority,

officer or Tribvnal referred to in
. seclion 21-E under this Act or with respect to any
other matier which is by or under this Act, required
to be decided or dealt with by the said authority, officer
or Tribupal.”,
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L1 -
7. 1h section 22 of the principal Act,~— Amendment

(a) for the words “High Court” wherever they
occur the words “Special Appe]latc Tribunal” shali
be substituted;

{b) in thc marginal heading, for the words
“Higi Court”, the words “Speciai Appellate Tribunal”
shall be substituted.

Amendment

8. Tn section 23 of the PI’iﬂCipal ACt>_ ol seciion 23,
(i) in sub-section (1),—

(a) after the expression “sub-section (1) of
section 207, the expression “Joint Commissioner suv
motu under sub-section (4-C) of section 14 or under
sub section (2) of section 20” shall be inserted;

(b) for the words "Hlf’h Court”, in the two
places where they cecur, the words ‘Specml Appeilate
Tribunal” shall be substituted;

(ii) in  sub-scction (3), for the words “High
Court’, the words “Special Appellate Tribunal” shall
be substituted;

(iii) in the -marginal heading for the words
‘High Court’ the words “Special Appellate Tribunal®
shall be substituted.

9. Section 24 of the principal Act shall be omiticd. DM of

10. In section 34 of the principal Act, for the Amendment
words “intluding the Appellate Tribunai” the words of sectivn 4.
“including the Appellate Tribunal and the Special
Appellate Tribunal” shall be substituted.

11. In scction 35 of the principal  Act, for he smendinent
words ‘High Court’ the words “Special Appellate of section 35.
Tribunal” shall be substituted.

iz, (1) All cases con.nected with_sales tax matters Transfer o
dealt with ia-the principal Act and pending in the High 2222 ing

Droccc.ng
Court immediately before the date of commencement in the Highs



Court o the
Special
Appellae
Tribunal.
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of this Act as would have been within the jusaictos—
of the Spectal AppeHate Tribunal if the causes of
action on which such proceedings are based had arisen
after the said date or commencement, shall stand
rznsferred to the Special Appellate  Tribunal  with
effect from the date of the commencement of this Act.

(2) All writ petitions (including any petitions
and proceedings relating thereto) | connected with, or
arising out of proceedings ‘- under - the principal Acl,
and pending in the Righ Court immediately before the
date ol commencement  ©of this  Act, shall - stand
ransferred to the Speciat  Appellate  Tribunal, with
effcct from the date of commencement of this -Act.and
the said writ pelitions, petitions and  proceedings shail
be deemed ip be revision petitions under section 22
of thc principal Act and the Special Appeliate
Tribunal shall pass appropriite orders accordingly.

(3) All writ appeals ({including any -petitions
and proceedings relating thereto)  connected with, or
arising out ol proceedings under the principal Act
and pending in the High Courr immediately befere
the date of commencement of {his Act, shall be heard
and disposed of hy the High Court as if this Aci had
nol been passed.



THE ANDHRA PRADESH GENERAL SALES Tay
(THIRD AMENDMENT) ACT, 1388.

ACT WO. 29 OF 1483~

[13th September, 1988.]

An Act further tco amend the Andhra
Pradesh General Sales Tax Act, 1957.

Be it enacted by the Legislatiwve
Assembly of the State of Andhra Pradesn
in the Thirty-ninth Yeaxr of the Republic
of India as follows:-

1. This Act may be called the Andhra
Fradash General S5ales Tax - {Thix
Amendment) Act, 1988.

*Received the assent af the Governor an the 1Zth Septem-
hor, 1905, Fer Statemant of Objects and Reasons, please se-
the Andhra Preadesh Gazette, Part IV-A, Extraordinary, dated
the 10th, August, 1988, at page §.

{2511

Short titte
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oAmepdment 2. In the Andhra Pradesh Gencral
AaVviortssy  Sales Tax Act, 1957 (hcreinafter refor-

red to as the principai Act) in section .
S5A,—

(i) in <lause (a), the worct “and” shall be omii-
ted, :
(i1) for clause (b), the following shall be substi-
tuted, namely:—

“(b) one paise on every rupee where the fotal
turnover for the year is fifty lakh rupees or more bui
Icss than one crore rupees; and

(c) ome and a half paise on every rupee where
the total turnover for the year is one crore rupces or
nore;” _

3. Iun section 30C of the principal Act, in  sub-
section (3), for the words “a notice in the prescribed
form”, the words “a notice” shall be substituted.

4, Afler section 42 of the principal Act, the
iollowing section shall be inserted, pamely:—

42A, The Commissioner may, [from time to

wInsiructjons H . H H
b Suboniee  1IME, jssue such. orders, instructions
Officers. and directions not incomsistant with

- the provisions of this Act ¢r the rules-
made thereunder to his suberdinate officers, os - he
may deem iit, for the proper administration of the
Act and such officers - and all other persons employed
in the cnforcement of the Aci, shall comply with
such orders, instructions and directionss

Provided that no such orders, instructions or
directions shall be such as to interfere with the dis-
cretion of any appellste authority in the exercise of
its appeliate funcrions.”,



THE ANDHRA PRADESH GENERAL SALES TAX
(EMENDMENT) ACT, 1989*

'ACT WO. 4 OF 1989.
» [30th March, 1989.]

Bn act further to amend the Andhra
Pradesh General Sales Tax Act, 1957.

N Be it enacted by “the Legislative
- Assembly of the [State | of ‘Andhra Pradesh
in the Fortieth Year of the Republ;c of

India as follows :-

1. (1) This Act . may be called the |Short titie
Andhra Pradesh General = Sales.  Tax [N comence-
{Amendment) Act, 1989, . ment.

*Recelived the assent of the Gevernor on the 3u§h Haréﬂ.
1989, For Statement of gbjects and Reasons, please see the
Andhra Pradesh Gazette, Part-IV a, Extraordinary, dated the

| 20th Mareh, 1989 et Pages 14-1B.

[15]
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'(2) (a) Sections 2,4,7,8,9,10,13 and 22
shall be deemed to have come into force on
the 21st January. 1988; .

{b)} seesion 16 [other than clauses (1)

‘and (4) ther®of}, and section 18 shall be

deemed fo have come into force on the 15th
cebruary, 19a2;-

{c) clause -{4) of section 16 shall be
deemed to have come into force on the 1st May,

_ 1987; and

(d) the remaining provisions -shall
come Into force at once. )

2. In the Andhra Pradesh Q@eneral Sales
Tax Ahct, 1957 (hereinafter referred to-as the
principal Act), in sectlon 2, in sub-sec-
tion (1],-

(1) for clause (i~1), the following clause
shall he substituted, namely:-

*({1-1) ‘'miller' means a person whe
engages himself ln milling gperations ln any
ricé mill, oil mill, dhall mill, saw mill,"
ginning mill or a decorticating mill snd in-
cludes a person who, or the authority which
has the ultimate control cver the affairs of
such mlll and where the said affalrs are en- -
trusted to a2 Manager, Managing Directer ox
Managing Agent, such Manager, Managing
Director or Managing Agent.

Explanation :~ For the purpuses of this
clause’ the word 'mill' meaus the plant and
machinery with which and the premlses Includ-
Ing the precincts thereol in which or tn any -
part of which the milling, ginning eor ‘de-
corticating operations, as the case may he
are carried on."; : .

LY clauses {m=1) _and {s5-1) shall be
omitted. ’
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3. In section 5 of the principal Act, for
sub-~sections {1) and {2}, the following shall
be substituted, namely:-

"{1) Save as otherwise provided in
this Act, every dealer shall pay a tax under
this Act, for each year onh every rupee of his
turnover of sales or purchases of goods in
each year I1rrespective of the gquantum of his
turncver at the tates of tax and at the points
of levy specified In the Schedules.".

4. For section 5B of the principal Act,
the following section shall be substltuted,
namely :-

"Levy of concessional SB (1) Notwithstanding
tax in respect of anything in th.i.._s Act,
certain-goads. every dealer shall

pay, in respect of any
sale of goods to anather dealer for use by
the later as raw material, component. part,

Arendment
al sec-
tion 5+

Substitu-

‘tion of

new sectlon
for set-

tion 5g.

sub-assembly part, intermediate part, cun-'

sumables and packing material of any other
goods which he “interds to manufacture
inside the State, a tax 4t the rate .of
four paise in the rupee or the rates specified
in sections 5,54 and 6B 1In respect of
gaads other than declared goods, or sections 6,
5A and 6B in respect of declared goods,

whichever 1s_ lower on the turnover relatlng

to such sale; -

Provided that the provislons of this sub-
section shall nret apply to any sale unless
the - dealer selling the gpods furnished fo the

.assessing authority in the prescribed manner
a declaration duly ({illed in and signed hy

the dealer to vwhom the goods are sold con-
tainlng the prescribed particulars in the
prescribed form obtained irom the prescribed
authority on payment of presgribed fea.

i
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(2) 1t any dealer~

(1) net havimg his manufacturing unit
within the State, Purcha595 any goods by [ur-
nishing .a declaratiod undér the proviso to

sub-section (1), or °
(11) Yaving his- manufacturlng unlt

within the State and having purchased goods
-my furnishlng a declaratlion wunder. the
proviso -to sub-section (1) .sells such goodk
centrary to such -declaration., the  assessing
authdrity, may after givihg such dealer &
reasonable opportunity of being heard, -.by
order in writing, impose upon him by way of
penalty a sum which shall not be. less -than
" three  times but which may - extend to- five
times the amount of tax leviable on the sale
of suth goods' so.purchased. .

{3} {a) Every dealer who, during the
course of the year purchases goods hy fur-
nishing a declaration under the proviso to
sub—section {1) shall mamtain-—-' .

(1) an account of the receipt and issue
of such declaration forms in the prescribed
nanner;

(ii) a separate stuck account fer each
df the goods purchased by him showing such
particulars as may-be prescribed;

{b) I¥f any dealer, fails to maintain
trua - and complete accounts in accordance
with clause {a) and the rules made there--
unlder, the assesslng authority may, after
giving such dealer a reasonable opportunity
of: weing heard,. by order in writing,-

(1) disentitle such dealer from making
use of any declaration form prescribed under
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. the prowviso to sub-sectlen (1) and - régulre.
him to surrender forthwith the declarakion
. forms already "tssued to him, If any; and

(11} impose upoen him by way of penalty
a sum whlch shall not be less than three
‘times. but which may extend to EHve times the
amount of tax levlable on the turnover of the
goods purchased by bhim on the basis of the
declafation forms furnished. by him under the,
proviso to sub-section (1}, wupte the date of
surrender by him of the unused forms;

{c) If any dealer, in respect of whom
an order has heen passed under clause (b)
of this sub-sectlon pays the penalty and
complies with such conditlons as the assessing
.authority: may deem- flt to impose . In  this
behalf, the assessing authorlty may in his
discretien permit such dealer to obtain the
prescribed declaratlon forms afresh and make
use of the same for the purchasé of goods in
the State at the concessional rate of tax.

Explanation :~ For the purpose of this
section, - : ) ’
. (i) the words "raw material® means
any material from which another product can
be made through the process of manufacture
elther by iltself or in combination with other
raw materials; :

(ll) the words "cemponent part", "sub-
assembly part” and “intermediate part” means
the article which forms an identifiable comn-
stituent of the finished product and which
along witn other goods make up the finished
product.* ’ o

$. JSectlon SF of the principal Act Shall Deisseon of
bhe omitted. secklon 5F.
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Q}“Q,‘,’L"f“‘ 6. In section 7A of the prlncipal Act,
tion 7a. Sub-section {1A) shall-be omitted.

Arendment 7. In section B .of the principal Act, the
of sec-  words "including condiklons as te the licence
tlon 8.  and licence fees™, shall be omltted.

E'F'ii.!‘i“ 8. Sections 10, 12A and 12B &f the princi-
tlons 10 pal Act shall be omitted.

12A and 1zB.

, Amendment 9, In section 13 of the principal Act,

of sec- the words "or sectlon 124 as the case may be”
tion 13. shall be omltited.

Azendment 10, 1 ; :

of sec- . In .section 16 of the principal Act,-
tion 15, .
’ (i} in clause (b) of sub-section (2)
lor the  words "two rupees”, the words ‘“one
rupee &nd lifty paise" shall be substituted;

{ii) ir sub-section (3) for the words-

"two rupees”, the words "one rupee and [ifty
paise" shall be substituted. ’

insertion 11. After sectlon 178 of the principal
of new  pet, the Iollowing section shall be inserted,
:;gt’lnn namely :=
*Special pewers of 17C. (1} A - Deputy Commis-
Baputy commissioners |sioner shall hdve the powers
under the Revenue of a Collector under the
Act 11 . Recovery Act. Andhra Pradesh Revenue

of 1884. ‘Hecovery Act, 1864 for the purpose of recovery
of any amount due under this Act.

{2} Subject to the provisions of sub-

section (3), all Deputy Commercial Tax Qfficers

shall, for the purposes of recovery of any

amount due under this Act, have the powers

of the Mandal Hevenue Officer wunder the

Andhra Pradesh Rent and Revenue Sales Act,
het ¥I1I 1833 [or the sale cof property distrained for
of 1833. any amount due under this Act.
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{32} Notwithstanding anything contalned Act Y1
in the Andhra Pradesh Rent and Revenue Sales of 1835.

“act, 1839, the Deputy Commercial Tax Offlcer -

in the exercise of the powers conferred by
sub-section {2) shall be subject to the control
and superintendence of the Deputy Commis-
sioner.

12, In section 21-A oI the principal Act,-
(i} in sub-section {3), in the proviso,
the words "or Vice-Chairman” shall be omitted;
_© (i) for sub-section (4), the [ollowing
shall be substituted, namely:- )
"(h) No person shall be gualilied for
appointment,-

(a) as chairman unless he is or has
been a judge of a High Court;

(b) as Vice-Chairman unless he,-

(i} is a sérvlng or retired Secretary .

to Government with special knawledge and
:xperience in law or commercial taxes matters
for a period of at least one year; or

(ii) is or has been the Commissioner
of Commercial Taxes for a period of atleast
one year;

{c} as Member unless he,-

{i) is or has been a member of the
Appellate Tribunal for a period of atleast
ene ye=ar by virtue of being an officer of the
Coermercial Taxes Department: or

{ii) is or has heen & Joint Commis-

shvm v of Commercial Taxes, with experiencs
v roviod ni atleast one year on the leg:®
X vocnraeziiion with the making of law.

ano lraming cf rules of the Commercial Taxes
Department". :

J. 1998/3

Amendment
of seC-
tion Z1-A
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13 In Section 21D -of the prineipai it
tor subssectlon (2) the followlng sub-section
shall be substituted, namely:3

"(2) No appeal shall he entertained by
the Speclal Appellate Tribunal unless the
assessee pays the tax admitted to Dbe due
from him.".

14. In Section 29 of the principal Act,-

(i) in sub-section (3), in clause (b},
for sub-clause (il), the following sub-clause
shall be substltuted, namely :-

"(1i) that the sale or purchase- of the
goods carrisd ‘has, for the purpose of payment
of tax wunder thls Act, not been praperly
accounted for in the documents referred to in
ctause (b) of sub-section {2) and if the said
officer is satisfied, aflter making such enquiry
as he deems fit, that with a wiew to prevent
the evasion of tax payable in respect of the
sale or purchase of the goods carried, it is
neceszary to detain the goods, -he . shall
detain the goods and direct the driver or
any other persoh in-charg# of the goods
vahicle or boat te pay such tax and to furnish

‘security _'t‘o_r an amount not exceeding five

times the tax payable in such form and in
such manner and to such authority as may
he prescribed, on behalf of the person liable
to -pay such tax.": :

'2) in sub-section {4}, for the words

"or the security is furnished". the words
"and the security is furnished" shall be sub-
stituted; ‘

(3) in sub-sectlion. {6}, for the words
"gr the security" the words "and the security",
for the words "eor furnished", thé words
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and furnished” and for the words "mI:
securlty" the words "and secucity”, shall
respeciively he substituted:

(4) after sub=section (6), the Following
sub-section shall be. iffserted, namely:-

"[GA}) Wnhere goods are carried without
paying the tax, if any, payable under thils
Act or goods are carried witkout belng pro-
perly accounted for in the documents referred
to in clause (b) of sub-section (2). the said
officer snall collect the tax payahle on the
goods se carrled and in addition levy a
penalty not exceeding five times the amocunt
of tax payable on such goods after giving a
reasonable opportunity to the person likely to
be affected, against the proposed penalty.";

(s} In sub-section [B),. for the words
"sales tax due", the words "sales tex and
penalty due” shall be substituted.

15. Sections 30B and 30C of the prinei-
pal Act shall ke omitted.

16. In the First Schedule ta the princi-
pal Act,- :

(1) in the heading,  for the expression
Ysection 5(2){(a)”, the expression- "section 5"
shall be substituted; ’

(2) in item 19, for the entry in column
(1), the following ~ntry shall be substituted,
namely :-

"containers other than. gunnles, bottles

and plastic containers.";

(3} in item 38, in the entry in cclumn
(1), for the words "aother than those specifi-
cally mentioned elsewhere™. the words ‘“ather

Omissien
of secs
tioas 308
and 20C,

Amendment
of the
first
schedule.
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than articles of plastics and those specili-
cally mentioned elsewhere" shall be substitu-
ted: N '

(4) In item 39, in the entry In column-
(1), for the .words, "Engine oils, lubricating
oils and break fluids", the words "Englne
oils, lubricaiing eils, greases and brake
, flulds”, shall be substituted; '

{5) for item B0 and the entries relating
thereto, the following item and entries shall
lze substituted, namely :-

us0. [a) Maids. atta and ravve At the point 2 paise
‘nat covered by item [b) of first sale n the
below. in the State. rupee.
{d} Maida, atta and ravva At the polnt 1 palsa
obtained from wheat of first sale - in the
that hiz mat vax under in the State. rupee.
this Act.
{e) Wheat bran At the point | paisa

of first sale in the
in the State. rupeae.”

{(6) in item 91, in tlie entry in column
(19 tha words "plywood and block wood"
shall be omitted; ’

. (7} in .itexs 105, In the entry in column
{1}, for the expression. "Foot-wear",. the ox-
pression “Foot-wear other than plastic jooi-
wear” shall br: substituted:

HA8) i it 14, in the ceiry incetrao
la) lor the words “"Lamln board" the

. wards "Plywood, particle board, Lamin board"
shall be substituted;
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(b) for the words “or' In any other
form™, the words "or iIn ayy other -form and .

includes flush doors", shall be substltuted;
and : | )

(¢} for the entry in column (3), the
following entry shall be substituted, name_lyr:

"% paise ln the ru;;ee":
(9) In item 144, in column -(1),~

{1) for clause (b),, the following shall |
be substituted, namely:-

"{b) abtained from rice including
paddy out of which rice is.produced that has®

met tax under this Act.';

(ii} after clause (b), the ibllawing
clause and entrles relating thereto shall be
added, namely :-

“({c) ebtained froem maize At the palat - -1 paisa‘in
of first sale the rupee’;
n the State.

(10) after item 188, the following items
and entries relating thereto shall be added,
namely:- ) -

“189. Glass fibre At the polnt 4 palse

“of first sale 1in the
in the-State. rupee.:

190. Tractor drawn At the point -4 palse
ioplepents. of first sate in the

“1n the State. Tupee.

797, Adhesives. adhasiive At the point 3 paise
tapes, Cellpphin af first sale 1n the
tape, glue. in the State. rupee.",
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17, In the Second Schedule to the princi-
pal Act, in the heading for the expression,
vSaction 5(2)(b)", the expresslon "section 5"
shall be substituted.

18, In the Third Schedule to the princi-
pal Act,- ’

(1) in ftem 2, in column (1),

(a) for sub-item (i), ‘the follawing
shall be. substltuted, namely :-

"{1} Plg iron and cast iron 1ncluding
ingoct, moulds and bottom plates™;

(b) sub-item {x)} shall be omitted;
(2) after ltem 2, the following 1tem and
entries relating thereto shall be inserted,

hamely:~

"(2a) Iron and’ Steel scrap, that is
to say,-

(1) Iron scrap, cast irop serip, when purchased
runner scrap and 1ran skull by an electric

SEFAR, arc _furnace
. unit or an
{13] Steel @elting scrap in a1l Induction 4 paise
toras including steel skell, furnsce unit 1n the
turpings and borings. in the, State, -rupes,”

at the point
of purchose by
tuch unlt and
n all other
cases st tha
point: of pur=
cthase by the
- Tast dealer who
buys 1n the
State.
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. (3) in item 6, in the entry in column
“ (2), for the weards “by a miller", the words
"by an oil mlller", shall bae substituted.
~ 19, In the Fifth Schedule to the princi- Améndment
pal Act, in the heacing, for the expression of Fifth
nsection §(2)(c)", the expressicn “Sectlon 5" Schedule.
shall be substituted.

20. In the Sixth Scheduie fo the pririci- Aoendoent
pal Act, in the heading, for the expresslon af Sixth
neection 5(2)(d)", the expression "Séction 5"  Schedule.
skall be substituted. - i .

21. After the Sixth Schedule to the princi- Addition
Iz;al Act, the following Schedule shall be sdded, of new

naniely:- Schedule.
"SEVENTH. sSCHEDULE
GCODs IN RESPECT OF WHICH TAX IS LEVIABLE
UNDER SECTION 5.
Oescription of goods. Paint of levy. Rate of tax.
(1. o {2} {3}
1. Gaods ather thar thase spect- At fhe potnt & peise
flad 1n First to Sixth “of first sele 1n the
Schedules; . in the State. rupee.”
Provided that » dealer osthep
than & casual trader and anagent of
& non-resident dealer whose total
turnover for 3 year {s less than
rupees two lakhs shall not be Mable
to pay tax in respect of the woode
mentlaned 1n thyg Scheduie. ’
Rapeal of

22. The Andhra Pradesh Generai Sélas 0. diAunce 2

Tax (Amendment) Ordina . ' £ l
o _ nance, 1989 is’ hereby of 198y.



THE ANDHRA PRADESH GENERAL SALES TAX (AMEN®D
MENT } ACT, 1992,

ACT NO 14 OF 1992.*
| 2nd May, 1992 |,

An Act farther to amend the Andlira Pradesh Mencral Sales Tax At
1957,

Be it enacted by the Legislative Assembly of the State of Andhra
Pradesh in the Forty-third year of the Republic of India as  follow;

1.—Short Title This may be called the Andiva Pradesh General
Soles Tax— ( Amendment ) Act, 1992.

2, [Tusertion of new section 298, Act VI of 1957.—In the Andhrre
Pradesh General  Sales Tax  Act, 1957, Act VI of 1957, afta-
section 29-A, the following shu'l be insericd, namely (—

29B. Transit of goods by road through the State and issue of transit
pass—Where 2 vehicle, cartying goods, coming from any plice out side
Irz State and bound for any other piace outside the State, pass through
the State, the driver or other persan-in-charge of such vehicle shall
obtuin in the prescribed manner a sansit pass -from the offices-in-charge
of the first check-post or barrjer afier his entry into the State and deliver
it to the officer-in-charge of the last chack-post or barrier before lhis
exit (rom the State, failing which it shall be presumed 1hat the good,
r~artied thereby have been sold within the State by ths ownee or parsons
in-charge of the vehicle and according'y the lax is assessed and  penalty
i 4ny fevied in accordance with the provisiens of this Aci:

Provided that where the goods carried by such vehicle ore, afier 1be
cntry into the State, transportod outside the State by any other vehicle
or conveyance, the burden of proving that the govds have actuady

moved out of the State shall bz on the owner or person-incharge
of the wvehicle.

*Received the assens of the Governor on the 30th Apnl (972 Jor Statement of objec
nd reasons please see the Andhca Pradesh Gagzetle  Extraordinary  datfed

35
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Explanarion—If a vehick is hived for tramsportation of goods by an

person, Lhe hirer of that vehicle shall, for the purposes of this section be
de¢micd to be the owner of thevehicle™



THE ANDHRA PRADESH GENERAL SALES TAR
: (AMENDMENT) ACT, 1993,

*ACT No. 13 OF 1993.

f3rd Sept. 1993, ]

Ag-Act furlha' to Amend the Andhra Pradesh General Sales Tax
Act, 1957.

Be it qnacted by the Legislat}\?e Assembly of the State of Andhra
Pradesh in the Forty-fourth Year of the Republic of India as
follows :—

‘1. Short title and commencement.~(1) This Act may be called the
Andhra Pradesh General Sales Tax (Amendment) Act, 1993,

| (2) It 6hall be deemed to have come into force on the 18th. .

Juty, 1933,

2 Snb;tirurion of new section 54.-In the Andhia Pradesh Genural
Salos Tax Act, 1957 Act VI of 1957. (hercinafter referred to as

the Principal Act) for section 5A, the following section shall be
substituted, namely :~

. SA. “Levy of turnover tax. (1) Every dealer whose total turrover
in 1 year is not Jess than ten lakh rupees whether or not the

whale or amy portion of such turnover is liable to tax under amy

other provisions of this Act, shall be 11ab1e to pay ‘tax at the rate
of..

* Reccived the amseat of the Governor on the 3rd Sept. 1993. For Statemen
of Objects mn::ou. Sfua See the Andira Prduh Gamk,.;’au-lv-'&&m—-
oﬁhuy mmmmxmmrags

69 o
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(a) one half paise on every rupce where the {o1al turnover is
len lakh rupses or mere but less than fifey lakh rupces mag year;

(b) one paise on every rupee whore the total turnover is fifty
lakh rurees or more but less than ons crove rupées in a year; and

{c) two paisc on cveoy rupee whore the total turnover is one
¢rore Tupees or more in o yeor;

Provided that the turnover Tax under this sub-section om petrol,
diesel, engine oils, lubricatieg oils, greases and brake fluids, shall
b: payable at two paise on every rupee of turnover and on liquid |
petroleum gas and kerosene at one paise on every rupec of turnover,
irrcspcctivc of the quantum of annual turnover

Provided f‘urthcr that: no tax under this sub-section shall be pay- '

able on that part of such turnover which relates to -

(1) Salo or purchase of goods specified in the Thlrd and Fourth
Schedulas; .

(ii) sale or purchase of goodﬁ in the course of inter-state tr.*:de

Or commerce,;

(iii) sale -or purchase of goods in the courss of export out of -

the territory of India or sale or purchasc in the coutss of 1mpon
into" the tcrrltory of Indla

@iv) all amounts collcctcd by way of tax under the provlswns
of the Central Sales Tax Act, 1956 Central Act 74 of 1956.;

(v} =l amounts allowed as discoun, provided, that such dis-.

count is allowed in a-cordamce wi h the regular practice’ of _the:
dealer or is in accordance with the terms of a contract-or agreement
. entered into in a particular case and provided also that the accoints -

show that the purchascr has paid only the sum ouglllally chargad
less fhe discount;

(vi) (8) any amount. I¢funded to thie .purchaser i’ :ysgagt og
goods returned by him to the dealer when the goods are taxable, -
on sales, provided that the E00d¢ were retwrned within & period- -

-
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_of six months from the date of delivery of the goods and the accounts
show the date on which the goods were retutred and the date on
which the amount was refunded; ’

(b) any amount refunded by the seller in respect of goods
- returned to him by the dealer, when the geods are taxable on the
purchase ‘value, provided that the goods were returned within u
period of six months from the date of delivery of the goods and the
accounts show the date on whwh the goods were returned and thg
date on which the amount was refunded:

Provided that the claim for deduction on account of such refund
shall be admissible if it is preferred within a period of six months
from the date on which the goods sold have been received or the
goods purchased have been returned as the case may be:

Provided further that save as otherwisc provided im this sub-
section, no other deduction shall be made from the total turnover
of a dealer for the purposes of this section.

(2) The provisions of this Act and the rules made thereunder
shall, so far as may be, apply in iclation lo the assessment, col-
lection or refund of the turnover tux, s 1hey apply in relation tg
the assesment, collection or refund of tax undes the other
provisions of this Act.” -

3. Amendment of section 6B.—In the Principal Act, in section
6-B, in the Explanation wunder sub-section (2). for the wards
‘additional tax’, the words ‘turnov.:. tax’ shail be substituted.

4, Amendment of First Scledule.~In the First Schedule to the
Principal Act,-
(i) in the headiag, the words ‘single point' shall be omitted;

(1) in item 23, for the entry in column (3), the following shall
be substituted, namely:~



72
“4.5 pa‘se in the rupee™.
5 .{mé:fd’mmr of Secciid Schedule~In the Sccond Schedule to the
Principal Act, in the !:cading, the words ¢ sipgle point’ shall be

omitred.

6. Repeql cf Ordinanc: 4 of 1993.-The Andhra Piedssp Geaeral
Sales Tex (Amendment} Ordinence, 1993 is hereby repesled.



THF ANDHRA PRADESH GENERAL SALES TAX (AMEND-
MENT) ACT, 1994.

ACT No. & QF 1994,
[20th January, 1994.]

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
GENERAI. SALES TAX ACT, 1957.

Be it enacted by the Legislative
AssemBly of the State of Andhra Pradssh in
the Forty—fourth year of the Republic of
India as follows:-

i. (1) This Act may be called the Andhra
Pradesh General Sales Tax (Amendment) Act,
1994. ' '

_ (2) (a) Clausge (1) of section 2 shall
be deemed to have come into force on the
4th September, 1993.

*Receivad the assent of the Governor on the 159th
danuary, 19%4, For Statement of objects and Reasons.

Short
title and
Commence-
ment.

Please see the Andhra Pradesh Gazette, Part IV-A, Extra-

ordinary, dated the 24 th December, 1993 at Page 3.
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(b) clavse (ii). of . section 2
shallbe deemed to have come into force on
the 20th September, 1993;

(c)clause (111) of section 2
shall be deemed. to have come inte force
on the 27th Hovember, 1593;

B [d) caluse (1v) sect;on e
ghall he deemed ‘to' have come into force
on the 10th November, 1993

szendment to 2. In the: Flrst Schedule to the Andhra

the Pirar  Pradesh General Sales. Tax act, 1957,--

Schednmle Ast N

VI of 1957. (i) in item 36, for <the entry in
column (3), the followlng entry rhall be
substltuted, namely-- ) o

soe T

"12 paise in the rupee™.

.. . 0ii) in ditem 37, for the entry in
column (3), the follow;ng entry shall be
substltuted, namely’: = . .

"8 paise.in.the rupee®. -

. (1;1) after 1tem 83-A, the followxng
“item and entries relatlng thereto shall
be 1nserted, namely’- .

"83-B—Mounted rigs and At the 6 Paise
parts and acces- point-.of in the
sories thereof ' first rupee".
includihg air sale in
conmpressors and the State.
chassis on which
such rigs are
mounted.

{iv) after item 129-A, the following
item and the entries relating thereto shall
be inserted, namely:-

"12%-B{a) Semiyay Vermi- At the 4 Paisé
celli and all point in the
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types of nood- oOf rupee.
ies not covered first
by sub-item(d) sale in
below. the

State.

(b) Semiya, Vermi- At the 1 Paise ¢
celli and all point in the
types of nood~ of rupee,"”
les obtained first
from wheat or seale in
maida that has the
met tax under Gtate.
this Act.

¥. SATYANARAYANA MURTEHY,
Secretary to Government,
Legislative Affairs,
Law Department.




PHE  4JdDHRSE PRADEGE CENERAY,  SALES
CSECOND AMENIMZHT) ACT, 1964,

;
el
-

>4

ACT No. 16 OF 1u94%.
E20ch &nril, 1994.1
AN ACT FORTHER W0 LMEND THE AYDIIA FRADESH
. CENERAL SLLES WAX ACT, 1937,

Fe 4t enscted by the lLepiglstive
assepbly of the Stata of fndhra rrudegh In
Lhae Forty-fisfith Year of Lhe Repubiiec of

Yo Indis, 2s Sollows:-
L

L, This Act pmay be ealled the Andars, Short viile.
Pragash Ceparal 3ales Tax (Second Anziud-
want) Act, 1994,

kracelved the a;seﬁt of the Sovernoi g1 Lha 22tk
dpoit, 1194, For Statement of obJecls and T oI50M8,
‘Please e Andhre Pradesp Gazette, Fort IV-dA, Exivra-
rdinary, dated ithe 12th March, 133%&¢ st Page 5o
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Amenduent of
.section 3,
dct VI of
1957.
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2. In the Andhra Pradesh General Sales
Tax Act, 1957 in section 3, after.sub-
section {3) the fcllowiny sub-section

shall be inserted, namelv:~

"3 4} (a) Wotwithstanding anything
contained in sub-section {1), the Govern-
ment may at any time, by crder, consti-
tute an additional Bench of - the
PTribural, with two members, of vhom one
shall be a District- Judge Grade-II and
the g¢ther shall be ard Qfficer of the
Commercial Taxes Department of the State
Govermnent not below the rank of a Joint -
Conmissioner to function at such place
and for such period as they may specify
therein.

(b) Where the members of the addi-
tional Bench are equally -divided in
opinion as to the decision to be given

. ON any point or goints, they shall state

the point or points on which they differ
and make a reference to the Chairman wbo
shall thereupon hear the point or points
himself and such point or points shall
be decided acceording to the opinion of
the majority of the Chairman and the
members of the Beneh who have heard the
case.

{c) The reyulations mada under
sub-secticn {4) shall apply to the Bench
constituted under. this sub-section®.

K. SATYANARAYANA MURTHY,
Secretary to Government,
Legislative Affairs,
Law Department.




THE ANDHRA PRADESH GENERAL SALES TAX
AMENDMENT) ACT, 1995.

ACT NO. 7 OF 1995%
&th Fcb, 1995.

An Act further to amend the Andhra Prades at General Sales Tax
Act, 1987,

Be it enaated by the Legis'ative Assemb'y of the State of Audhra
Pradesh in the Porty-sixth Year of the Republic of [ndia as follows:

1. (1) This Act may be called the Andhri Pradesh Genera! short titls
Sales Tax (Amendment)  Act, 1995, g‘cdngom“;;t

(2) It shall be deemed to have come into force with effect
effection and from the Ist January, 1995,

2. In the Andhrz Pradesh General Sa'es Tax Act, 1957, in Amendment

section 6B, in sub-section (1), for the werds ™ ten percent », the g{sﬁg‘(’:‘tmv“l

words  twenty percent” shcll be  substituted. of 1957,
3. The Andhra Pradesh General Sales Tax ( Third Amend- Repeal of

ment ) Ordinance, 1994 is lercby repealed. Ordinduce,

* Received the assen of the Govermer o the 3rd Feb,1995. For St:tement
of objects and Reasons' Please See the Andhra Pradesh Gazette, Part 1V-A
Extraordirary, dt.19-1-109§
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Bhart tjtle.
and com-
montament.

Substitution
of new
section for
saction SA
in Act ¥I
of 1957,

TH ANDHRA PR ADESH GENER AL SALES TA ' (SECOMND
AMENDMENT) ACT, 1995,

ACT No. 8 OF [995%
(6t February, 1995)

An Act further to Amcend the Andhra Pradesh General Sales Tax
Act, 1957,

g it cnacted by the Legis’ative A:semb’y of the State of
Andhtn Przdesh in the Forty-sixth Year of the Repub'ic of India
as follows :

1. (1) This Act may be called the Andhrs Pradesh Geperal
Sales Tax (Sceond Amendmeni) Ast, 1995.

(2) (a) C'ause 2, clause 3, item (1), (i1). (if}) and (iv) of clause
4 and ctause 5 shall be deemed to have come into force with cffzot
on and from the I[st day of July, 1994: and

(b) item (v) of cTauce 4 sha' be deemed to have come into
force with effect on and from the 29t June, 1994.

2. Inthe Andhra Pradesh Genera! Sales Tax Act, 1957
(hereinafier referred to o5 the principal Act), for section 5 A, the
fo"owing section shall bz substituied, name'y :

f;&"igftgfgﬁnﬂl 5 A. EBEvery dealer who is liable to pzy tax

) under sections 5, 5-C, 3-E, 6, 6-A and 6-C
shall, in addjtion to the tox payable under those sections pay for
each year a tax on his turnover liable 1o tax at the rate of, —

(2) one ha'f paise on every rupee where the total turnover
for tue year is three lakh rupees or more but less then fifty Jakh
rupces ;

* Ruceived the assent Of the Governor on the 3rd Feb® 1995 For Statement
0f objeets a1d Reasors, Picase sec the Andiira Pardesk Gazetre, Part TV=A
Exiraordipa'y date- 15-1-1995 at Pave 5.
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(b) one palse on every rupze where the total turnover for
the year is fifty lakh rupees or more but less than one crore
rupees ; and

(c) on2 and a half paise on every rupec where the total-
turnover for the year is one corcre rupees O more ;

Provided that in respect of declared goods the total rate of tax
together with the rate of additional tax specified in this section
shail not exceed four per cent:

Provided further that there s=azll b2 no additionzl tax
and surcharge on Hem 23 of the First Schedule”

3. In the principal Ast, in section 6B in the cxplanction gfﬁ?:??rfm
undnr stb-ssction (2) for the words “‘turnover tax” th: words ¢ B.

“.4ditional tax™ shall bz substituted.

4. In the First Schedule to the principal Aect — grr?:cirrxgmcnt
schedula.
(i) in the heading, tor tne words “(oods in respect of which
tax is eviable” the words “Goods in respect of which single point

tax is leviable”, shall br  substituted ;

(i) in item 23, for the catry in column (3). the following
shall bz substituted ramely:—

“3 paise in the rupee”;

(i) in item 37, for the entry in column (3), the following
shall  be substituted, namely :—

“5 paise in the rupee”;

(iv) in item 78, for the entry in columa (3). the following
shall be substituted pamely (—
“4 poise in the rupee”

(v1 after item 91, the following item and entries relating
the¥fr - “e added namely :—
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€192, Lottery At the point of 8 paise in the rupec
tickets., first sale in the State. on the face value of
the lottery ticket”.

Amgndment 5. Inthe Second schiedule to the principal Act, in the
gihfgff“d ‘heading, for the words **Gozds in respect of which z purchase tax
is leviable® the words “Goods in respect of which a single point

purchase tax is leviable” shall bz substituted.

Repeal of 6. The Andhra Pradesh General, Sales Tax (Second Amond-

?édg?ﬁgcg"‘ ment) Ordinance, 1994 is  hereby repealed.



THE ANDHRA PRADESH GENERAL SALES TAX (THIRD
AMENDMENT) ACT, 1995,

ACT No. 22 oF 1995*

[3lst March, 1995].

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH GENERAL

SALES TAX ACT, 1957.

Be it enacted by the Legislative Assembly of the State of
Andhra Pradesh in the Forty -sixth Year of the Republle of India
as follows :

[. (1) This Act may be called the Andhra Pradesh General shor tigles
Sales Tax (Third Amendment) Act, 1995. e and.
ment,

(2) Itshall comeinto force on such date as the State
Government may, by notification. appoint.

2. In the Andhra Pradesh General Sales Tax Ao, 1957 4 oqocor
{hereinafter refered to as the principal Act), in section 2. Into Sgl;hcdule
sttb-section (1}.— )

() after clause (m) the following clause shall be Inserted:
namely i — .

“(m) - Retail Dealer” -means any dcale whose tot2

turnover is entirely by way of sale of goods to porsons othel

than- dealers in the relevant assessment year and does not oxgeed
rupees ten lakhs,>

*Recived the assent of the Governor on the 31st March, 1995, For Statement
of Object & Reasons, Pleate See the Andhra Pradesh Gazefie,Part-1¥-A Ettra.
ordmary dt 30-3-85 atPage 65.
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(i) In clanse (),

(@ In sub clause (i), for the words “the bill of sale” the
word «the bill of sale excluding the amount collected towards the
tax or theiax due under the Act wihchever is less™ shall be
substituted ;

() in sub-clauée (i1}, for the words “or purchase of goods”,
the words “or purchase of goods excluding tax due under the Act”
shall be snbstituted ;

(iii) for clause {t), the following clause shall bo substituted,
namely :—

“(t) “works contract” includes any agreement for carry-
ing out for cash or for deferred payment or for any other valuable
consideration, the building construction, manufacture, precessing
fabrication, erection, installation, fitting out, improvement , modi-
fication, repair or commissioning of any movable or immovable
property.”

3. Section 5-A of the Principal Act, shall be omitted. weon s

4. In the principal Act, in section 5-B, in sub-section (1) for ﬁrnéﬁﬁﬂ‘é’: n
the expression “sections 5, 5A and 6B,” the expression “section 5" 3B
shall be substituted and for the expression j“sections 6, 5-A and
6B,” the expression “section 6” shall be substituted.

5. Inthe principal Act, for section 5-E, the following shalil be gtfzhgt;&mon
substituted, namely :(— section SE.

“Tax on the amount t hwithst i i
reatised by cecpoot of S5E. WNot hwithstanding anything contained

any right to useg in this Act.— -
goods

(a) Every dealer who transfers the right to use any goods for
aly purpose, whatsoever, whether or not for a specified period
to any lessee or liconcee for cash, deferred payment or other -
valuable consideration, in the course of his business shall, on the
total amount realised or realisable by him by way of paymend in
cash or otherwise on such transfor or transfers of the right to use
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such goods from the lessee orlicencee, pay a tax at the rate of five
paise 1o every rupee of the aggregate of such amount realised or
realisable by him during the year;

‘ (b} the transfer of right to use any such goods entered into by
any dealer, shall be deemed to have taken place in this State when-
ever the goods are used within the State, irrespective of the place
where the agreement whether written or oral for such transfer of
right is mgde.”

serton® 6. In the principal Act, after section 5E, the following

g. 5G and} sections shall be inserted namely. :—

“Levy of tax on F ithstandin i ined i
tramaer OF otemarty 5F. Notwithstanding anything cuntained in

;n goods involved in section 5 or scction 6, every dealer shall
be eoccution of pay a tax under this Act for each year, on

works cootract:— . ) .
- X his turnover of transfer of property in goods

whether as goods or in some other form, involved in the execution
of works contract, af the rate of six paise on every rupee of his
turnover

. Provided that tax shall be paid at the rate of four paise on
every rupee of his turnover pertaining to declared goods, if the
goods have pot suffered tax eariler, and no tax shall be payable
on the turnover pertaining to declared goods, I such goods have
su ffered fax earlier under this Act and are trapsferred from the
contractor to the contractee in the same form in which they

were purchesed by thz conliactor -

Provided further that no tex shell be Ievied on the turnaover
of transfer of property in gooos, spcified in the Fourth Shedule
to the Act, involved in the execution of works contract,’if such
goads are transferred from the contrzetor to the coniractee in

- the same form in which they wers puichased by the contractor :

Provided also that no such tax shall be feviable on th.e turn
over of transfer of property in goods whether as goods o1 in some
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other form involved in the zxecution of works contract, if suck

transfer from the contractor to the contractce constitutes a

sale in the course of interst: te trade or commerce under section 3

oran outside tho State sale undsrsection 4, ora salein the course

of import or export under section 5 of the Central Sales Tax

Act, 1956 but does not include the goods cither obtained or %2}“}'9?&‘
puschased from other States and used in the execution of works

contract : '

Provided also that no tax shall be payable under this section
on tha turnover relating to the amounts paid toa sub-contractor
as consideration for the ex:eution of works contract whaether
whoily or partly subjoct to the production of proof that such
sub-¢ontractor is a registere § doaler liiable to tax under the Act
and that the turnover of sucli amount is included in the return of
turncver filed by such sub-contractor.

533{3‘3!{’ slfﬁn.dcr such circimstances as may b prescribed: the

assossing 1uthority of the area may, if a dealer
tiabls to pry tax undor section SF, so elects, aceept in licu of the
amount of tax payble by h'm under the said section during the
year, by way of composit.on an amount at the rate of four
porcont of his total turncver :

Composition of tax l 5G (1) Subject to such conditions and in

Providad that no tax shall b payable under this section on
the turnover relating to the amounts paid to a sub-contractor as
consideration for tho execulion of works contract whothor wholly
or partly subject to the prcduction of proof that such sub-con-
tractor is a registered dsale. liable to tax under the Act and that
the turnover of such amouaits is included in the roturn of turn-
ovoer filed by such sub-contractor.

(2) Every doaler who elects to pay tax under sub-section
(1) shall apply in the prescribad form to the assessing authority
ot bo permitted to pay the amount of tax under sub-section (1)

J. No.—1854-—18

-
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and, on boing so permitted, in the prescribed form, he shall pay
tax as specified under sections 13 and 15 of the Aot.

ﬁesd;l&tcig’?_?f tax | 5H (I) Notwithstanding anyting contained

: in this Act, the Central Government, or he
State Governmen®, or an Industraial, Commercial ox Ttroding
undertaking of the Central Government or of the State Govern-
ment or a local authority or a statutory body, shall deduct from
out of the amounts payable by them to a doaler in rospest of
works contracts of the works specified in section 5F oad 5G
oxccuted for them, an amount calculated at the rato of four
per cent of the total turnover.

{2) Tho tax deduoted under sub-section (1) skall be remitied
into the Government treasury under the Sales Tax kead of recount
within seven days friom the date of such deduction.

(3) The authority making deduction under sub-section (1)
shall furpish to the dealer from who m such dedustion is made, a
certificate, containing such particulars as may be prescribed.

(4) If any such authority dofaults to deduct the tax speci-
fied undor sub-section ([) or defaults to remit the amount so
deducted or any portion thereof as required under sub-section (2),
it shall be liable to pay, in addition to tho amount so deducted,
interest at the rates specified in sub-section (3} of section 16 of the
Act on the amount with respect to which the default has ta ken
place from the date of default to the date on which such amount
is remitted.

(5) Payment by way of deduction in accordance with sub-
section (2} shall be without prejudice to any other mods of re-
covery of tax due under this Act from the dealer executing the
works contract.

{6) Whore, tdax in respect of works contract is remitted
under sub-section (2),the tax payable by the dealer in respect of
such works contract shall be reduced by the amount of tax already
remitted under the said sub-section :
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Providsd that the burdsa of proving that the tax on such works
contract has already bese remitted and of establishing the exaot
quantum of tax so remitted shall be on the dealer claiming the
reduchion ™

7. In the principal Act, in section G6A, the oxpression Aiyaendment
“or soction 5A ™" and the proviso there ander, shall bo omitted. 2 &cctmn
2

3 In the principal Act, section 6B shall bz omitted. Omission of
: e stctloa 6 B. .

L

9. In the principal Act, for section 6C, the f‘ollowmg ‘section Amendmeqt
shall bo substituted, acmoly : gfgct:ou _

“Levy of tax on 6C. Not within standing apything contained in
packig, malerial.” | 00 5. section 5F, section 6 and scction 6A,
the rate of tax on packing material sold with the goods shail
bo tho same as that of the goods packed or filled, whether or not
there is separato sale or agreemsnt for sule for the packing mate-
rid! and the goods packed or filled ™. '

10. Tn the principal Act, in section JA, after sub-section (1), Amendment
f scetion-
the following sub-sectivn shall ba inserted, namely : 7A.

“(IA) Notwithstanding anything contained in this Act’
or .n any other law, a dsaler in any of the goods liable to tax in
r spect of tho sale or the purchase in the State shall be deemed to
b the seller or purchaser, as the ¢ase may b2 of such goods and
shall be liable to pay tax accordingly on his turnover of salos or
purchases relating to such goods, unless he proves to the satis-
faction of theassessing authority that the goods sold or purchased
s the case may be, liave already sufiered tax under this Act”.

11. In the principal Act, after section 13B, the following Insertion of
new wction

section shall be inserted, pamely : - 150
{,ﬁﬁo of I 13C. (1) Bvery dzaler whose total furnover is not
less than one lakh rupees in a year, shall issue a billor
mcmoraudum in the prescribed form in respect of every sale
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invelving an amount not less than one hundred rupees and in
case of sale involving an amount less than one hundred rupees
when demanded by the buyer. In ew vy such bill issued to the
purchaser, the price of the goods and the amount of tax collected
thereon shall be shown scparately.

(2) Every dsaler who violates tk» provisions of sub-section
(1) shall bz liable for ponalty equivaleat to five times the tax due
on each bill or an zmount of one thusand rupces whichevor is
high, for every one of such lapse. ™.

Amendmerpt 12. In the principal Aect, in seciion 14, in sub-section (1),
of Section
14, ,
(i) for the words “ Four years ", the wozds * thres yeurs®
shall bo substituted ;

(i) tho following provisc shall be inserted, namely :—

“ Provided that notwithstanding t].c 2amendment made to sub-
section (I) by the Andbra Pradesh (ieneral Sales Tax  ( Third
Amendment ) Act, 1995 tho period or assessment under this
sub-section shall continue to be four yzars for the years preceding
to the year 1992-93,”,

Amcndment 13, In the principal Act, in sestion 14-A, in sub-section
ﬁ‘s‘:fnan (I), in clause (B}, for the words * four years ™, the words

“three years * shall be substituted.

Amendment 14. In the principal Act, in scction 14-B, in sub-section
?ESect:On (1), for the words “ four years”, the words * three years”
shall be substituted.

L’;’::‘;L%?ng 15. 1In the principal Act, after scction 14-B, the following

4C and sectiois shall bz inserted, namely :-
1 L]
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Spacial provision |14-C. (1) Subjest to the conditions specified
flf’nf’,ﬁytf;:flo‘fér in sub-sections (2) to (5} of this section any
dealer other than a casual trader or anagent
of a non-resident dealer or a dealer who is registorcd under
section 7 of the Central Sales Tax Act, 1956 ( Contral Act, 47 Central Act
of 1956.) whose total turnrover does not oxceed rupeos five 47 of 1956,
lakhs for the assessment year concerned, may at his option,
pay the amount of tax at the rate of two por cent of the fetal
turnover, in lieu of tax payable undzr the other provisions
of this Act,

(2) The provisions of this section shall not apply to dealers
dezaling in such commoadities as may be notified by the Govern-
raent from time to time.

(3) No dealer shall be eligible up to pay tax under sub-
section (1) for three.years from the date of registration under
this Act.

{4) If in any ono of the preceding three years, the total
. turnover of a dsaler execcds rupres five lakhs, he shall not bs
eligible to opt to-pay tax under sub-section (1).

(5} Any dealer who is in arrears in the paymoent of tax to
the Goveinment and any doaler against whom proceedings aro
panding or action was taker uwoder section 14 {4) ot the Act, in
any of the preceding three years, shall not be entitled to opt to
pay tax under sub-section ().

(6) The assessmant of tax under sub-section (I) shall b
dzemzd to have bacan completed when tho dealer files his  retur
in such manner and with such particulars and proof as may be ,,
p-oseribed,

{(7) If tho return filed by 2 doaler under sub-section (1)
apprars to bp incorrect or incomplets, or tha daaler has not paid
in full the tax payable undor sub-section (1), the authority pres-
cribzd shall cancol tho option exercised and also the assossment.
that wis deemed to have boon comploted under sub-section (6)
and procesd to assess the total turnover under section 14 of the
Act. :
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E;ESS rent 14-D. (1) Bvery daaler ( other than a vasual trader
" 1 ora dealer who opted for payment of tax under seo.

tion 14-C or agent of a non-resident dealer ) whose total turp-
over in a year does not exceed rupeeos twenty five lakhs, in add-
tion to the returns to be filed under soction 13 shall within thirty:
days of the closo of the year, submit to the assessing authority
concernod a return of his total and net turnovers and tax due
thoreon, at all places of his business in tho preceding year, in’
such form and in such manner, as may be prescribed zlong with
the tax dune. B

(2) Every such dealer liable to submit & roturn of solf assess-
ment under sub-section (1} shall assess the correct amount of tax
due an the furnover liable to tax:

rrovided that no dealer shall be eligible to assess the tax undor
this section due for thres years from the date of registration under
this Act.

(3) Among the cases whore the return is flled wnder sub-
section {1) the assessing autbority shall take up assessment under
section 14 in respect of the following casts, namely :

(i) whero the return filed by the dealer under sub-section(l)
does not appear to be correct and complete ; or the dealer has
not paid the tax duc under sub-section (1) in full; or

(ii) whero the increase in not taxable turnover during
assessmeont year is loss than twenty five par cent over such turn-
over of the preceding year ; or .

(iii) where in any ono of the preceding threc years the
totgl turnover of a dealer excecds tupees tweonty five lakhs ; or

(i¥) whote a daaler is in arrears of tax to the Government®
or
{v) where on inspection of the busimess promises of &
dealer or otherwiso there is reson to believe that the dealer hse
suppressed a part or whole of the turnover of his business or that
the dealer is evaiding payment of tax ; or
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(v0) where in any ono of the thros preceding years, any
procecdings are pending or action was taken under scction 14 (4}
Or Section 18, of the Act., or

(i) Where tho dealer {ails to furnish the details of usage of
statutory forms like way Bills, C-Forms, F-Forms, H-Forms
asd G-Forms during the relevant year.

(4) It shall be compstent for the assessing authority to take
up the returns filed by such number of dealers for assessment

under eection 14 as it may deem necessary for detailed scrutiny
snd verifeation.

(5) In all the cases whero a return filed under sub-section(l)
is not taken up for assessment cither under sub-section (3) or
sub-section (4), the return so filed shall be deomed to have been
accopted and orders shall be passed in the manner prescribed.

76) The provisions of sub-section (4) of section 14 shall
mutadis mutandis apply to the assossment under this section. ”.

16. In the Principal Act, In scction 19, In sub-section (1), Amendment

for the proviso, the following provisas shall be substituted, jpocoHon
namely :-

“Provided that the appellate autho.ity may admit an appeal
preferred after a period of thirty days aforesaid, If he is satisfied

that the dealer had sufficient cause for not preferring the appeal
wishin that period

Provided further that an appeul so preferred shall not be
admitted by the appellate authority concerned unless the
dealer produces proof of payment of tax admitted to be due,.
or of such instalments as have been granted, for the relevant
assessment  year, in respect of whicl the appealis preferred

17. In the prinoipal Ast, after section 30A, tho following Tasertion of
sections shall be inserted, namely = 353 asl;%t:om
oe.
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“Prohibition against { 30 B (1) No dealer shall collect amy sum
coilection of tax b £ .
in corlain cases. y way of tax, in respect of sale or purchase

of any goods which are not liable to tax

under, this Act,

{2) No. person, other than a dealer, shall collect oz the
sale ar purchase of any goods, any sum by way of tax from any
other person and no dealer shall cellest any amount by way of
tax 10 cxcess of the amount of tax already paid by him, If any
at the time of purchase by him and payable by him on the sale
by him under the provisions of this At~

(3) Nothing in sub-section (2) shall apply to a person where
he is required to collect separately any amount of tax under the
provisions of any other law for the time bzaing in force.

Imposition of pemalty | 30 C (1)} If any person collects tax in con-
gé?ﬁ‘é?ﬁﬁi’a‘éi. travention of the provisions of section 30B,

any sum so collected shall be forfeited
either wholly or partly to the State Government and in
feited clther wholly or partly 10 the State Gavernment and in
addition he shall be lizble to pay a penalty of an amount not
exceeding two thousand and five hundred rupees :

Provided that the assessing authority shall while imposing
the penalty or forfeiturc , take into consieration the amount
tefunded to the purchaser from out of the amount collected,
by way of tax in contraveation of section 30B or for the refund -
of which satisfactory, arrangement has been made.

(2) No order for the forfeiture under this sectionm, shall be
made after the expiration of three years from the date of collec- -
tion of the amount referred to in sub-scction (1) :

Provided that jncomputing the period of threeyears under
this sub-section, the period during which any stay order was
in forse or any appea' or other procceding in respect thereof, wag
pending shall be excluded. .
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(3) If ihe assessing 2utherity in the course of any proceed-
ing undar 1his Ast, or otherswise has reason io believe that any
perse s baesme lilable to nenalry with or waithut forfeiture
of any Sum uyndar sub section (I) such authority shall serve on
such p3rson a notice in the prescribed form equireding him on
a date and ot 2 place specified in the notice to autend and show
eause Wiy a penalty with or without forfeiture of any sum g3
provided in sub-section (L) shall not be imposed on him.
“@ Thc assessing  authority shall thercupon hald an enquiry
and shall make such order as he thinks fit. '

(5) No presecution for an  offence under this Act, shall bs
instituted in respect of ihe same foots en which a penalty has
been imposed under (his section.”.

18. In the principal Ast, for the First, Second, Fifth, ?{%ﬁ%ﬂ?&g:

Fifth sixth and Seventh Sz hedules the loltowing S“hcdulcs shall be
sub;titutcd namely -

J. No.—1854—19



FIRST SCHEDULE

GAODS IN RESFECT OF WHICH SINGLE POINT TAX IS LEVIABLE UNDER SECTION 5

8. Na. Description of goods PPoinl of levy Rale of 1ax
(3] (2) {3 (4
1. Muoior Vehicles including Motor ¢ars, Motor taxi  cabs, molor AL the poinl of first 16 pu‘isc"in the rupcs,

oA

cycles and motar cycie combindtions, motlol scooters, moloreiles,
Mo1of vimnibuses, motor vans and motor lorries, chassis of motot
vehicles belonging to others,  ( on the tarnover rating 10 bodios)
component  paits of moter vehicles, all varietios of trailérs by what-
evar name knesw  and articles { excluding batteries ) adopted for use
gencrallvas parts and aecossories of motor vehicles and trailors,
mcluding seal covers.

Relrigerators, wir comlitionin; plants, water-collers, room-coolers and
parts and nccessories thereof, including ret’rlgeralmn mawrl.d\
like polysiyrene foam. :

)
Wireless receplion instrumants and-apparatus, radios, radio-granio-
phones, televisions, electrical valves, accumulitors, amplihiers and
loud-speakers and spare parts and accessories theveol.

Cinem-ographic equipment inclpding cameras, projeciors and
sound recarding and reproducing equipment Jenses films  and
p.ris and accessories required for use Lhorewith,

Omigted.
Omitted.
Omited.

Afl agms including rifles, revolvers and Pistols and ammunition for
the same, .

saic in the Stale,

Al the point of first

sdle in the State, .

“AL the point af first

sule in (he Slate,

Al the poirt of first
sale in the Staie,

At the poinLothirsé
wale 2 Lhe State.

16 Daise in the rupee,

16 Paise in- the rupee.

1& PPaise in (he rupee,

16 Paise il the rupoe,

SHI



10,

11

12

—
[

14.

15

16
17

18.

19,

20.

+ 1S
Cigrette cases and lighters,

Tape regordegs, dictaphoaes and ather sound recnrtding Apparatus

and spire parts dhiere of including magnetic topes and other mateciys
used for recording souad whether encated jn & casselo of otherwise

and also  Pre-recoried tape  cussetes,

Sou ud trasmitting equinmat includiag telephone s and loud - spsakers

and s3are paris thereof.

Typewrileres, tubul tig m«hines. calcul tting machices, Tcic-
prisiters and tele-priling m chiies and dupliciting machines

angd parts and aceessories therent, including typewriting cibbons.

Binocul .o rs lelescups and opera glsses and parts thereof.

Grammaphones and componenl parts thersol and tecords (including
gromaphone records and gramophoat needies)

Tyres apd Tubes and s.ccessories wied there with wule of rubber
m-terizl other than those specifically mentioned elsewhers

Omitted,

1

Cyeies, their weeessories pind parts inctuding tyres angd tubes and

wockssaries used therewitly made of rubber or other marteri

Cement.

Contiiners other than guntiés, hottles and plastic
containers.

Bullion and Specie.

]

At the point of first
sale in the Siaie.

Ar the point of Arst

salg in the Slate.

side in the State,

At the point of first

sde in the Slite,

At the point of first

saleia the Stite,

Al the point of first
sue in the State. -

At the point of first
sale’in the State,

Al the point of first
"okl jn the State.

Al the Point of
s.le in theState.

At the point of
Sale in the Stute,

Al the point of
sk in the Stute

At the point of frst

o

16 Puise in the rupas.

16 Puise in Lhe rpuce.

16 Paise in the rupee.

16 paise in the rupae

[6 prisein the rupe.

16 p;_!isc in therupce,

216 prisg jn the rupes.

10 Paise in (he rupes

16 Paise in the rupee.

9 Paise jn the rupee.

4 Pajse in the rupse.

Lyl
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@

@

21

24.

2§.

Artictes and jowellery made of bullion of specie
of both ¢xcluding precious stones.

cotton yarn wasta,

and Lucines).

sub-item {b)

© Groundnut oil or refined ol

below.

. Chemic:] fertilisers & bone meal (inoluding mixtu-
res or nuirient elements such as iror, zine copper and |
biolugica]l deriv.ties Snch as enzymes. Co l.nz.ymcs N

(@} Groundnut oil or rebined off nol covered by

(&)  Groundnut oil or refined oil obtained from

groundnut that hes met tex under the Act.

Cunitled,
Omitled.

Opium g n;a

Ol Cokes

nnd' Blhinng

" peloiled cokes |

At the Pajut af
first sile in  the
State.

At (he naint of last

aale ja tho State,

At the point of
first s 12 in tho
State.

AL the pomt of
first s-lc in  the
Stte.

At the point of

first sole jn the
Stute,

At the point of

first scale in - the -

- Sate:.

At the noint of
fitst sale in--the -
Staie.

Al the point of
first -szke n-, the .
Stete.

)
4  Paise in the
rupee,
9 Paise in theo
rupeo,

3 Paise  in 1ho
tupee,

10 Paise e tha
rapes

4  Puise in the
- rupee.

16 Paise in th:
nupes.

B Paiss in the
rupec.

8 Paisc in the
fupee.

i1



e

B

38

30.

31.

32.

33.

34.

34 A Blended or fredehcoffee (on the turrover relatibg o
- comparenis:thereof; numely, coflet. and =.nrcorywhu.h o
h"w. not nlecudy met: l“{ under thn. Act )

37.

Kolsite

o Kerosene

.

Bricks, tilcs, cernent [Jooring stones, sand and granite
; stones mcludmg bouldcm ard LlllpS

e T

COinL 1r.01udmg cofm'w soeds, Ro. stcd scods anc[
cofrcc po\vdLr cxcluding blt.r\dcd coffee powder.

Ch:cory

Crm:}\cry and l.llf.lL['y

CUSmL.lll.h md t0|lct pr:.p'?rﬁlwrs (mc[udmg Sccnl&
perfums, [ee powdars) tolcom powders, hur—to‘u::s
haic-qils, hair lotions, face creams and siows, pom-
des, depli-taries, toom-powdcr tooth-puste, {ooth
hrushes ind shiiving creams.

Dreugs and medicines (whether patent ot preprictory,
as defined in Sec. 3 of the Drugs & Cosmotics Act
1940 (Ceateal Act 23 of 1940D).

Electeonic syslems, insttuments, apparaius, applian-
ces, inclding etectronic cish I'CnglCl'lm,, indexing,
C']Td-pllnchlf'g, franking and addressing machines,
Computers of analog and digital varictics, 0..!..-l'ccpl'd

- units; pscilloscones and ather olectonic squipmdnt
and maferial and paris and accessories thereof.

*

At the peint of
. first s2lo jn.
Shn. '

At the point of
first salo in thc
. bmte . T

CAtlhe pojnt of lzst
&116 in the State. .

At the point of fost
s:','lf:,in the Stoic,

At the point of first
sale {n tho State,

Al the point of frst
,salein the State.

At the point of first
LY Ic in rlac Shtc

At the point of first
»... sale i the Stite,

At the point of firist
sale in the State.

Al the point of first
3alo in the State.

8 DPuise in the
J-rapee. ¢

3 Paise in the
rupee.

9 paiso n the
rpee, 7

{0 Puise in the
SRR {111

10 [f1iss jn  the
Tup i,

10 Puise [ the
rupee.

10 Puise in  1he’

.. rupte

20 Paisc in  the
rupoe,

% Paist in the rupee

16 paisgin  the
rupee.,

6Pl
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@

89.

40.
41,

42.

43.

44,

44-A.

46,

47,

48.

Engine oils lubricating ofls, gressses and brovk fluids.

Fiie works including coloured matches.

Omitted.

Hydrogenated oils.

Marble and muarble articles.

MilK foads and powders such as Horlicks, Viva and
the like condonsed milk, baby milk and baby foods.

All other food-stull’s ot products, whother usce gb

sueh or alter mixiog them with any other t'{)odls_tullf or
peveragh when sold in sealed or tinned containers sych |
28 Bournvita, Ovelt e, mgi malt, Boost and thé4ike.

Omitted-

Piayig carde

Sewing mackinos grd embroidering machinoes and
parts and necbssolics thereof.

Al kinds of saaps, Sﬂap_ ﬂa‘k-cs ?.Pld 80ap pow DTS,
derergent powdom and liquids, including mots! pofishing
pars, powoders and liguids.

Tea

At the point of first
sife in tho State,

At the point of first
safe in the State,

At the point of first
saie in the State.

Al the point of firat
safc in the State.

At the point of fitst
silp in the State

At the point fcst wale
the State.

At the poip! of it
ealo iy the State.

At tho point of First
sale jn the Stare,

At the peint af First
saie in the Stats.

Ad the point of first
salo in' the Stute,

16 Paise in the rupes

16 Paise in the rupee

10 Paise jn the rupos

16 Paise in the rupee
B Paise in the rupes

1€ Paise in the fupo®

Y&Paive in the fupes
16 Paise in the nupos

18 Paise in the rupes

10 Paise in the rppee

051



5.

51,
52,
33,
54.
55,

57.
ht N

58.

60

81,

62.

@y

b}

¢ "

Bullduztrx, power tillers, tractors and paris and
<eegRsorics thereofl mcludmx trajlers and parta and

2ccostorjes of tractorl teailers and tymes and tubos made

of tithber ot ther materjals,

Ommed

X—ra appzut'u!; ﬁlms, p[a.m and othqr equ;p mani
tequired for ute fherewith and accossories and qmrc
party thereof. :

Chtlna ware and porceiainware other {kan crockery.
Omlttcd

Mola:ses

Power alcohoi tihyl alcono) rectified spirit,
dc 1z ured Splr‘lt

Omillcd.
Bran and husk of rice.

De-giled bran of rice.

Miida, atta and ravea.

Wheirt bran.

Raw wool, goats and gheaps hair and similac fibrous

glowinon bodi¢s of animals.

Bones and horns of animals.

At the pojnt of Rrst
$¥[¢in the STate!

Al fhe point of first
f2le in the State.

M {he paiad, of frst
gxlc in fhe Stute.

At (# pomﬁ of first
sale in (he State.

At the point of first
s&Jé in the State,

At the point of frst
sale in the State

Al.the point of first
s:le in thd State.

Al the point of first
siec in the State.

At the paintaf first
sife in the Stale.

At.the pmnl of first
sale in the State.

Al tho point of first

salé¢ in the State.

12 puise in the Tupos,

19 Paise ia tho rupea,

15 I"-aisc" in the rupes,

59 Puise jn fho rupoe,

18 Paiss in (he rupos,

4 paise i the rupeo.
& paise in the ruppe.
4 paise in tho rupee.
i paise in the rupee,
& paise in 1he Tupes,

§ paise in the rupce

Is1
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63. Omitted.
64, Firewood, .. At the point of first . 8 paise in the rupca. - -
' - : ' s ¢ in the State.
65. ..Chareoal, - -.- At the point of first 8 paiic in the rupee.
’ sule in the State.
66.* *EOmitted.
67. Hessain Cloth and jute twine. Atthe polint of first - 9 paise in the tupee -
R ST suic in the Stde,
68. , Chuaniof pulses. - Al ti poin'l' of first 8 paise in the ripeo’”
sile jn the State,
69, Cotton {v.'r.;s"tb. At the point of first % paise in the rupce —
O B swle i the Stote, . . ™
" PRI NS S - - . 2 (e . - tte [N
70. Aviation turbine fuel. At the Joint of first 3353 paise in the
silei m lhkc Stale. _' Tunee.
71. Avnuon mbtor spiril other than turbine fucl. Al the painl of first ~ LIS Pajse in the
- o R sze in the State. ripee,
72. Petrol other than :w:ahon motor spmt At the pomuol st 30.55 Pa_ip in the .
. P I A - sale in'the Stite. " - rupee. -
73. tcsg:l cul , At the point of first 15,33 Paise in the
e e L sale in the Stete. . rupge. , .-
JREATE i FRITIN T . It ECI IR i

74. 7 Motbr Sp:nt not fa]lmg under ncms 70, 71 72 & 73

. VR

At the polat of ficsy 30,35 Pmso in the
sale in the State, rupce,
75. Bdmhoosu‘ ST Can e Al the point of first

: - e e salein the Slyte. -2 |

9 Paise in the repce.
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1.
78.

79

80.
81.

82,

83.

83A.

83B,

84,

8s.

86.
27,

Arufca 180 Yom
Omilled,

Pesticides, insecticides, fungicides, herbicides,
weedicides, und other plant protection ¢quiproent
and accesserics thereof,

Pure silk cloth

TPoullry feed and caltle fecd
Omitied.

Lifts, clectricel or hydrolic

All kinds of machinery propelied or operated by

(i) clectricity, (i) diesel, (iii} Petrol, {iv) furnace
oil, (v) kerosene, (vi) coal including charcoal, or {vit)
any other fuel or power, including spare parts and
accessories of such machinery {other than those
specifically mentioned elsewherc).

Machine tools including grinding wheels.

Mounted Rigs and parts and accessories thereof
including ait compressors and chiassis on which
such rigs are mounted.

Aeroplines, Rail coaches and parts ihercof.

* Gold thread (Zori)

Nows print

Ominted.

At the point of first
sale in the Slate,

Al the point of first
sale in the Stote,

At the point of first
a1le in the Stale.

At the Point of first
aale in the State.

At the point of ficst
sale jn the State.

At the point ol first
safe in the Stile.

At the point of fitst
sale in the State,

At the point of first
sale in the State.

At the paint of fitst
sale in the State.

At the point of first
szle in the Stale.

At the point of first
sale in the State.

8 Paise in the rupes.

4 Paise in the rupee.

10 Paise in the rupet.

4 Paise in the rupee.

16 Pajse io tho rupee.

1¢ Pﬁisc jn the rupee.

10 Paist in Lthe rupee.

10 Paise in the rupce.

16 Pajsein the rupee.

8 Paise in the mpee,

8 Paise in the rupee,

€St
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88.
89,

90.

90A.

91.

S1A.

9E.

92,

924,

93,

94.

Omitted.
Furs and articles there of

Leather goods other than footwear

Sports goods including goods used for indoor or
out door games ot athletics including stop watches,
sports shoes, Tings bladders, ball covers, catroms
strikers, kit-bags, medals, cups, trophics and parts
and accessories thercof whatever be the material they

are mado of.
Cement sheets, ashestos sheets
Red mud plastic roofings

Light roofing asphaltic corrugated shects,

Mosaic tiles and chips, polished granite stones,
ceramic and glazed floor and wall tiles and jeining
powder and situ mixiures.

Ordinary polished stones including napa slabs,

Gun powder

Vaccum [, sks including refills

At the point of first
sale in the State.

At the point of first
sale in the State.

At the point of first
sale in tho State.

At the point of first
sale in the State.

At the point of first
gale in the State.

At the point of first
sule in the State.

At the point of first
gale in the State,

At the point of first
sale in the Stote.

At the point of fitst
sale¢ in the State.

At the point of first
sale in the State,

16 Paiso in tho rupce

12 Paise jn tho rupee.-

10 Paiso in the rupes

15 Paise in the rupeo.

15 Paisc in the rupeo.
15 Paise in the rupeo

16 Paisc in the rupeo.

16 Paise in the rupee.
8 Paisc in the rupeo.

15Paise in the rupes,

121}



95,

96.

97.

98,

99,

100.
101,
102.
102 A.
103.

104,
105,

104.

107.

108.

. .
Handlooms paris and accessories
Arccanut

Pepper

Mineral oil iqchiding furpace oil {excluding
lubrice tinye cil)

hicreury

Folding umbrelias, garden umbrellas and parts
Omited

Omitted.

Omitted.

MNaptha

Onmitted.

Foot-wear other than plastic foot-wear costing less
than rupees fifty.

Razor and razor blades
Spectacles, poggles, glasses, Ienses and frames.

Aerated waters and bottled soft drinks sold under a
brand name whether or not fiavoured or sweetened
and whether or not containing vegetable or fruit juice
of fruit pulp, Including squashes, joms, jellics juices
when sold in sealed or capsuled or corked bottles,
jars, tius, drums orf other containers.

At the point of first
sale in the State,

At the point of first
salo in the State.

At the poinl of first
gala in the State

At the point of first
s3le in the Stote.

Al the point of fitst
sale in the State.

At the point o first
sale in the State,

At the point of first
sale in the State,

At the point of first
sale in the State.

At the point of first
sale in the State.

At the point of first
sale in the State.

At the point of first
sale in the State.

4 Paise in the rupeo °
9 Paise in the rupea.
8 Paise in the rupee:
8 Paise jn the rupce
10 Paisc in the rupece

12 Paise in the rupes

16 Paise in the rupee.

% Paise in the rupee.
12 Pais¢ in the rupee.
12 Paise in the rupse.

12 Paiso in the rupas .

gel
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139, Ice At the point of first 10 Paise in the rupze,
sale in the State.
110. Icecream, Kulfi. A the point of first 10 Paise in therupe,
sale in the Stale.
111, Pilecarpets At the point of fitst 16 Paiss in tho rupee.
sale in the State.
112, Dry (ruits At the point of first 10 Paisc in the cupee.
sale in the State.
113, Omitted.
114. Omited
115. Stoves, including pressure-sioves, gasovens, blow At the point of first 12 Paise In the tupse.
larops and parts and accessories thereof, sale jn the Siate.
116. Pressure tamps, such o5 petromax lights and parts At the pointof first 12 Paise in the rupee.
and aecessorics theleof sale in the Stule.
117, Cnkes, hisarits, nastries, toless,chocolites and At the opoint of fist 15 Paisc in the rupco.
confectionary, sude i the S,
118. Fuel gns, such as Burshane, Call Gas, Indwne and At the point of first 16 Paise in the rupee.
Esso and other gases in compressed, liquified, or sale in the State.
solidified foray.
119, Articles of Ivory and of Sandalwood At the point of ficst 15 Paise in the rupce-
safe in the State.
120. Musica! instraments At tha paiut of {irst 10 Paise in the rupee.
galc in the State.
121. Tinned, canned or preserved food in seiled containers. At the paint of ficst 15 Paise in the rapee.

aale {iv the St..te.
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122. Camphor.
123. Omilted,
124, Scechoarine

125. Pressure Cockers.

126. Electric meotors, oil engines, mono-bloc pump-sots and
parts aned accessories thoreof

127. Rawsilk

128, Vegetable oils (other than those specifically mentioned
clsewhere), including eingely, oil, safflower oil, suaflo.
wer oil, soya-bean oil, mustard oil, kusum oil, tobacco
seed oil, gustor ail washed cotton
cgeonut ail,

129, Articles of cooked or baked food

129A.  Acrticles of processed food (other than those specifi-
<ally mentioned elsewhere) prepared wholly or mainly
from flour of gram, cercals, pulses or 0il sceds.

129B. (a) Semiya, Vermicelli and all types of noodles not
cavirad by sub-item (b) below.

gb) Semiya, Vermicelli and all types of noodles obtained
rom wheat or maida that kas met tax under this Act.

130. Pulses ather than those Falling under items 14 and 15
of the Third Schedule.
131 Omitied.

132.  Photographs

Al the point of first
o in the State.

At the Point of first
sajc in the State.

At the point of first
sale in the Staie.

At the point of first
sale in the State.

At tho point of first
gaic in the Stute.

At the Point ol first
s1le in the State,

At the point of fiest
sale in the State,

At the point OF first
sale in the State.
At the point of first

sale in the Staie.

At the point of first
salc in the State,

At the point of first
sale in the Stale,

At the point of first
sale in the State.

15 Paisc in the rupes.

10 Paisc in the mupee’

12 Pajse in the rupee,

12 Paise in the cupo.

10 Paise in tho rupe.

8 Paiso inthe tupeo,

9 Paise in the mipea.

10 Paise in tho rupee,

8 Paisc in the rupoa.
4 Paise in the rupea

8 Paiso in the rupee,

8 Paise in the rupes.
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133,

134,

135.

136,

137,

138.

139.

140,
141.

142.

143.
144,

Tricles, pecambulators and parts,

Cycle Rickshaws, their ports including tyres and tubes.

Hearing aids and their parts.

Precious stones, that is to say, dinmonds, emeralds,
rubies, teal pearls and sapphires.

Electrical storape batteries and parts thereof including
containers, covers and plates.

Spark plugs, wheteher used in motor vehicles or
electrical motors or othet machinery,

Rolling berrings, that is to say, ball or roller bearings

of all Kinds.
Qumitted.

All kinds of welding electrodes and welding roads.

Caustic Soda.

Qmitted.
Ravva

{g) Notcovered by item (b} below

() Obtained {rom rice including paddy out of which
rice s produced that hias met tax under this Act.

{¢) Obtained from maize.

At the point of first
sale in the State.

At the point of first
sile in the State.

At the point of first
sile in the State.

At the point of first
sale in the State,

At the point of first
sale in the State.

At the point of first
sale in the State.

At the point of first
sz2le in the State.

At the point of first
sale inthe State.

At the point of first
sale in the State.

At the point of first
sale in the Stata.

At the point of first
sale jn the State.

At the point of first
sale in the State,

10 Paisc ih ¢ rupees
10 Paise in the rupoo
8 Paise in the rupee

12 Paise in the rupee

16 Paise in the rupee

16 Paisc in the rupce,

15 Pais¢ in the rape®

12 Paise in the tupes

12 Paise in the rape ©

9 Paise in tho rupee

4 Paise in tho rupes

4 Paise in the rup co
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145
146.

147,

148,

149,

150.

5L

152,

153,

154,

155,

Omitted,

Jewellery, gold coated or gold covered,

Parched and fried Bergal-Gram ot dhall and brokens
and flour of gram or dhalls.

(a) Not covered by item (b) below
{#) Obtained from gram or dhall that has met tax
under this Act.

Sodium Hydro sulphate.
Cotton sewing thread.

Aluminium, brass, copper, bronze and articles
made therefrom.

Washing Blue or ullra marine blue,

Dry batterics or cells and parts and accessorics
threof.

Paddy and rice prodqucts such as murmuralo,
pelalu and atukeln.

Butter and ghee when sold by any organisation -
registered under the Companics Act, 1956 or the
A.P. Co-operative Societics Act, 1964 or the Co-
operative Socicties Act of any other State ox Union
Territory. .

Milleis ( including de-husked millets } other than
those falling under items 17, 18, 19 and 20 of the
Third Schedule.

At the point of first
gale [n 1he State,

At the point of first
salo in the Stato,

At the point of first
salc in tho State.

At the point of first
sale in the State.

At the point of first
sale in the State.

At the point of first
sale in the State.

At the poi.t of first
gale in the State.

At the point of first
sale in the State

At the point of first
sale in the State,

At the point of first
sale in the $tatc.

At the point of first
gale in the State.

4 Paigo in the rupee

9 Paiso in the tupee.
4 Paisc in the rupes,
15 Paise in the rupce’
9 Paise in the rupee,
10 Paise in the rupce.

10 Paise in the rupee,

16 Paise in the rupee
8 Paiso in the rupeo

10 Paise in the rupeo

4 Paiso in the TUPga
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156,

157.
158.

159,

160.

161,

162,

163.

164

165.

166.

167.

Varigalu or varipa rice or korralu or ko rice,

Gunnies,
Betel-nut powder &
(@) Not covered by ilem (F) below

(b) Obtained from arecanut that has met tax under
this Act

Pickles when sold in scaled or capsuled or corked
boitles, jars, tins or othet containers.

Sanitary Towels, sanitary napkins and beltless nnpkins
and tampons.

TPolyster viscose yara.
Cheese
Omitted.

Sugar<candy

Blended cotton yarn svith non-cellulosic fibre content
not excecding 16-2f 39 by weight to that of cotton

. yarn (i.e wile cottonviscose of c¢otton/polysonic).

Coir products.

Sapo

At the point ol first
sule in the State.

At the point of first
gale in the Sate.

At the point of first
sale in the State.

Al the ploint of first
sale in the State,

At the point of fiest
sale in the Staie,

At the point of first
sale in the State.

Al the point of first
sale jn the State,

At the point of first
gale in the State.

At the npoint of first
sale in the Stato.

At the point of first

sale in the Siate.

At the point of first
sale in the State.

Al the paint of ficst
sale jn the Stato.

4 Paise in the rupes,

9 Paise in tho rupce,

10 I"aisc in 1hc rupes,
4 Paise in the cupeq,
10 Paisc ,n the 1upec.
15 Paise in the riepee,
B Taisc in the rupes,

10 Paisc in th - rupee.

10 Paiso ir. the rupos,

8 Pajseir thv fuyen,

9 Pinse = the rupec.

9 P'ai:c in the rupee.
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168.

169,

170,

i72.

173

174,

175,

176.

177,

» e,

Safely matches.

Cashewnut kernel.

Tamarind when obtained from outside the State,

Taemarind seed when obiained from outside the Stale,

Lead, Nickel, Zine, Magnesium and Tin.
Aparbathi,

P.V.C. Cloth, Water-proof cloh, tactpuline and
Texine.

Asphalt,

Sinck wax, paraflin wax, mateh wax and MC wax

Methonol mixture.

Petroleum jelly und petroleum coke.

Walter jel preducts,

Omitlad.

Voltape stabilisers and  voltage regulators,

At the point of first
s:[e in the State.

At Lhe point of first
sxleis the Stote.

At the point of first
szle in the Stode,

At the point of first

szle in rhe Slate.

At the point of first

sile ia the Stale,

At the point of first
salr L Tl
At the point of first
sale jn the State.

At the point of first
sile in the State,

At the point of first
sale in the State,

At the point of first
sale in the State.

At the point of first
saie in the State.

At the point of  fjrst
sale in the State.

At the point of  first
sale in the State.

2 Paise in the rupee

10 paise in 1he rupce

4 Paise in the rupee:

9 Paise in the rupee.

8 Paise in (he rupes.

10 DPaise in the rupee,

15 Paisc in the rupee-

16 paise in the rupee,

16 Paiseinthe rupee.
16 Paisein the rupee.
16 Paise in {he rupee-

9 Pis¢ in the rupee-

16 Paise in the rnpee,
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iR2.

183,

184.

i85,

186,

Spices that is lo sny, jeera, menthi, cloves, cinamon,
shahjeera, eardamom, dry ginger, somph, nakesar,
{kabab chini), bliojuat phool, tejpatia, poppy seeds,
nulmes and jaratri.

Garlic (velluli).

Katha (Kasu).

Facor bhusakiti.

Plastics, that is 10 say-

(1) Polymers of cthylene, in primary forais poly
elhylenes

(2) polymers of prapylene or of other plebns, in
primary forms - polypropylene, polyisobu_{ylsnc.

{3) Polymers of styrene, in primary forms - poly-
streqo, styren¢ - acrylonitrile (SAN) cepolymers,
acrylenitrylebutadiemestyrene {ABS) terpolymers.

(4) Polymers of vinyl chloride or of other halogene-
ted plefynes, in primary forms - poiyviny! ¢hlorido,
polycetrafluoroethylenes.

(5) Polymers of vinyl acetate or of othtr vinyl
cslersjnprimary forms, cthetvinylpolymersin primarsg
forms—polyvinyl alchols,

(6) Acrylic polymers in primary forms polymetheryl-
matherylate,

At the point of first
gale in the Stale.

Al fhe point of first
sale in the State,

At the point of first
sale in the S{ate.

At the point of first
gale in the State.

At the point of fjrst
gale in the Siate,

© Paise in the rupee

¢ Paisel n the ropes,.

9 Paiso in the rupee,

10 Paise in the rupee. -

8 Paise in the raped.
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187,

(T} Palyacetals, ather polycthers and epacide rein,
in primary forms, polycardonates, : [kyd resins, poly-
cllyl, esters and other polysters, in peimatry form-
Polyethylenes-terepthalate  diallylphtinlate resins
polybutylicrephalate,

{8) Polyamides in primary forma.

{9 Amino resins, polyplenylene oxide, phanely
resing and polyurcihanes in primary formo.

{10} Silicenes in primaty forms.

(11) Petraleum resing, coymarone idene tesing, poly-
terpences, polysulphides, in primary forms.

(12) Cellnlose and its chemical derivatives in '
primacy forms, cellulose acetates, cellulose nilrates,
cellulose others, cellulose anthate.

(13) Natural polymers (for example, aliginic acid)
and modificd antural polymers (for example, hae-
dened proteirs,chemical derivatives of natural
rubber} in primary forms-dextran,

{I4) Ton-txchangers bused on polymers of head-
ingNos. 1to 13 abovein primary forms and includes
wasio  perings and scrap of plusties.

Articles of plastics (excluding HDPE Woven At the potint of first
Szcks) and including. sale in 1he State,

(1) Moaplilament rods, slicks and profite shapes
of plastics.

{2 Tubes, pipes and heses and littings, therefor
(for example joints, elbows, ranges), of plastics.

{3) Floor coverinps of plastics, whether or not
scif-adhesive in rolls or in the form of riles) wall
or cciling coverings of plastics.,

10 Paiso in the rup®
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(3)

4)

188.

189.

190.

191,

192,

(&) Plates, Blocks, sheets, flm foil, tape, strip and
other Nal shapes.

Hizh density polythyleae polvpropyiene (HDPE(PP)
waven socks,

Glass fibre.
Tractor decwa implem2nts
Adhesives, acdhesive tapes, sajofin lape, glue.

Lotlery Tickets,

At the point of first
sele in the Sate.

At the point of first
sale in the State.

At the point of first
s2le in the State,

At the point of first
sale in the Slate,

At the point of first
sale in the State,

4 TPaise in the
rupce.

8 Paise in the
rupce

8 paise in the tupee.

15 paise in the fupse

15 Pajsein the rupec

Lxplanation-I: The expression “bullion™ initems
20.0d 2 means pure gold or silver and includes rold
or silver mixed with copper, fead or any other kind
ol base metzl,

rExpianation-11;  UMINCd w.c.1, §«7-1983,

Lxplanarion=TI:  For the pmpose of items 31, 39
0o 74, vy, 103, 19w s by ong oilcompany

to another oil coms: iy shll not be dezmazid to be
the first s-ie jn th" Stite accordingly any sile by
ooz il somg oy Lo any odlist persaa (Lot beiag an
ail egnpany) shl be deemed 1o be the ficst Sgle in
the Stale.

Note: The expression * oil company™ iz theis

cxpl.ration me:ns :

(u} ostdusten peitolenm Curporaljon Limiced.
(b) Indian Ol Corporation Limited.

{c) Bhrrat P.trolcum Corporation  Limited.
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{d) Indo-Barny Petroleum Compary Lim ited; ang

(¢} Such ather ail compiny s the Goverpment may,
From time to time, by notification in the Guzette spo-
cify tin this beh-If.

Explanaton-F¥; QOmitted.

Explanation-V: TFor purposes of items 63, 64 and

75, i thec se of fitewood wnd brmboog purch-ged by
the forest coadr ctors in the quetion of forest coupcs
covducted by the Foresl Dep-rimeat of the Stzte
Goverameat angd sold by such en.trctors, the sale
b, such contr-crors cf such livewood of b:mboos in
any form or size sh 11 be deemed to be first sele

Explanation-VI:~ QOmitted w.c.f. 1-7-1985.

Explanationtif-:  For (he purpose of tiem 79,"silk
cloth™ me s o1 v rictics of cloth manuf.ctured-—
githerwhollyoro rily fromsilk wmd iccludes embroi-
dery i the piece, jn strips or in motifs but does not .
ir.ciude =iy colth which is subject to levy of duty—
n.der the Additio: .1 Dutics of Excise (Goads af—

Specil Ilmport wee) Act, 1937 (Centr:1Act 58 ol 1957).

Explantt:on- V1111 The pulses rejerred to in item 1303
whethar whole or sepi rated @ nd wheter with or with-
out huek shall be treated :  single commodity  for jhe
purpose of levy of tix under thisAct,
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COND SCHEDULE

GOODS INRESPECT OF WHICH SINGLB POINT PURCHASE TAX IS LEVIABLE UNDER SECTION 3

10,

11,
12.

Rato of tax

1Y)

s8I MNo. Destripiion of goods Point of levy
{1 )} &3}
L Manganese (including manganeso ore} At tho point of put-

chase by the last dea~
ler who buys in tho

Stato,
Tron Ore -dom
Turmeric At tho point of first
purchso in the Stats.
Omittecl.

Butier and Ghee other than that purchased from any
organtis ition registered undar the cornpanies Act, 1956
ot the Andhra Pradesh Co-opecitive SocislicsAct, 1964

Al tho point of pur-
chase by the Iastdealer
who buys i the stato.

Mica. . ~dQa

Palmyrah fibro and stalks At tho point ol
purchasa by the [ast
deuler who buy3 in
the state.

Omitted
Coriandet At the point of first
purchaso in the State.

Coconutd other than those falling under ilem 3 of tho
Third Schedule.

Omittod

At the point of last
purchase in the State.

Cashewant (with shell) At tho point of first

purchase in the Stats,

B Paise in tho rupes:

8 Paise in tho rupeo.
4 paiso in the rupa

Paise in the nups’

g Paiso in the rupes,

8 Pai* in the rupee..

5
12 Paisoin the tupee.

B Paiso in the mupoe.

9 Pailsa in the rupsa,
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13,

i4.

15,
16.
17,
18,

19.
eo.

RL

- &

Wattls bark and other barks

Tamarind when purchased within the State,

Tamarind seed whon purchased within the State,
Chillics
Pippalamodi ot Pippalanalaka

Beedi leaves

Prawns, lobsters, {rogs and frog lege
Tapiota

Arwan (Vamu)

At the point of
puarchase by the fast
dealer who buys in the
Stato, -

At the point of first
putchase in 1he Sato,

Do,
Do.
Do.
At the poiat of purchaes

by the last dealer who
buys in the State,

At the point of first
purchase in {he State,

Al the point of [ast
purchase in the State,

At the point of first
purchase in the State,

8 Paiso in the ruped

4 Palse In the ropes.

B Paise in the rupes.
4 Paiso In the rupee,
8 Paiso in the Tupee.
9 Paise in the rupee.

g Palse fo the rupee.
8 Paise in ihe rupee,

8 Paisein the rupeo.
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FIFTH SCHEDULE

GOOD TNRESPECT OF WHICH FAX IS LEVIABLE UNDEPR SECTION 5.

Descriptiop of goods Point of levy

Rate of tax

@ ®

@

Jaggery At every point of
sale jn the State,

Provided that—

(@) where Jaggery is sold to a dealer by a person
who is nota registered de»ler otherwise than through
an agent, the tex shell be levied ai the point of pus-
cheseand notat the pointor saleat therate of four
paise in the rupee.

(b) where any purchase of Jeggery by a dealer
istexedin cecordancewithcla use(q),theszleof such
Jaggery effected by thesaid dealer shailnot be taxed
agajn ¢ .

{c) where a registered dealer has purchased
Jagerry from another registered dealey and f urnished
to the mescirbed authority in the preseribed wanner
a decharation in the prescribed form and contzining
such prrticulers as may be prescrilied duly filled and

sigr.ed by the registered dezler from whom he pu-
chrsedsuch Jaggery, thesaleof such ) aggery effecied
by the first mentioned registered dealer shell not bo
Liable to tax. ‘

4 Paise in tho rapee,




SIXTHSCHEDULE

(2} Atevery point '
' of 8218 ather than
oL ‘ .- at the point of

- . ’ ‘ 1.5t-8ala in the
State,

e e -
-z P "GOODS IN RESP CT OF WH[CHTA)_{ ISLEVIABLEUNDER SECTION 5.
¢ e T L —

l SLiNe. . . Qg%ﬁ?jptig:’g‘_.q{'gqbtgs, ool Point of levy

oo f) B S ‘(2)._ _ LK)

T 1. All liguors other than toddy end areack

PN T A

[

(b) At the pointof sale
sile in the State

Photogrephic and other cmeras and enlzrgers, len-

At the point of laxt
2. ses, ilms and plates, paper and cloth and other parts in the State,
and acessories required for use ‘therowith . )

£ All clocks, time-p.sges and watches and parts thegeof, ’ Do.

4. Iron and steel safes, cash boxes, almirahs, wardrobes ) At every point of sale
and czbinets, in the State.

44, Furnitare w0

3, All Hosiory goods other then those made wholly of .

) cotton, - '
-3A. Hosiery goods made{wboﬂy of cotécn, o
38, Readymade garments g

Rate of tax

@

————

30 Paiso in the tupes,

10 Paise in the rupea

16 Paiso iy the rupos.

16 Puiso in the rypee

16 Paise in the rupse
18 Puise jn the fupan,
16 Paioe in the repe,

B Paisd in the repes,
8 Prlao in the tapon,
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ie.
1l

All kinds ol electcical goods, instrumcits, opparning
and sppliances (other thn srticles of piasiic and those
specifically mentioned elsewhcre, including)

(i) wirgy, holders, plugs, swilches, electric:l
earthenware and poree) in-ware

(i} casings coppings, reupers, bhends, junclion
hoxes, meter boxcs, switch-boxes, meter-hoargs
and switch-hourgds ;

(71i} cleciricn] fans. lighting bulbs, torches, finn rescent
tubes and other {ittings, like chokes and starlers
and other parls and cccessorjes thereol ;

(/v clectrical prinders, mixers, belenders, hair-driers,
shavers, waslhting machines, heaters, conking-
ranpos, boilers, ovels, gevsors, gmernios, |
transformers and parts and accessories thereol ;

Shects, Cushions, matiresse; pillows and other atticles
rrede of rubber, plastic foam, synthetic foam pr other
simifar material.

Painle, colpues, iy dislempats, varaishes and blunks,
celluloas, Lwogers, polish rlifmsnls, indigo eramtls,
cenignt-biasedwate?painls, oil hoirnd distensper, watsr

pigownts, fnishet for feather ar plislic oaolloa

" paints, turpentine nil, kalo e}, whito ofl and timers

Amd 4 5o fithapeaphic, prinfing Ind duplicating inks.
1es and Chemivils,

Articles of slajwless steel,

‘Timber.

-0

Atevery paint of sule
in the Stale,

Da.

Be.
B,

At every paitut of sale
in the Stale.

16 Pafsc {n the tupee,

16 Paisc im the rupoe,

15 Pzire jn tha rypce.

16-Pujsein (ko rupee,

18 Faise in tio rupes,

12 Maiss in the Tupee,
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W-A.  Legscus iwre sizes Such a5 weams, rafies and planks.
17. Rubher products { atker than these spacificafly mer-

{ienpd ¢lisewbnen ) wcluding.—
(i) lalgx (oRm spongs.
. () mRates, Akects awd sirims wmadrdeard. whelher
vulpzaised HUaol dnd Whetbr combinoll with any
restile materidl e etenwise ;

(iii) Uuhal\lzuﬂ vitlzzaised rubber wicd for piping
and tubing ;

(fv) Transmissios. conveyor of elevator belts or beit-
ing material of vulcanized rubber whether
- combined with any textile maaterizl or otherwise,

13, water supply and sé.nimry f1tings ( other than
rofcelain and ckina wate ),

13-A. Stoneware pipes

14 1Bolts and nuis threaded or tapped and screws of base metal or
aflovs thergof iacluding boll-ends, screws. studs. screw studding. -

sell tapped screws, screw hooks and scre wrings.

14-A.  All Hardware ol base meal or alloys. other than those mentioned

above,
15 Staple fibre and yara.
16 - Foot-Wear other than Plastic foot Wear costing rupees fifty and
above. .

17.

—

PlyWood. partlec board jamin beunl. butten board, bard or soft
Wall-boards‘or msulalmgrboard and vercered panels Whether or
Tot containing any malerial other thanWood ; cellularood

Do.
Al cvery point of
sitle in the State,
Do.

Do

Do.
Da

Do,

1% Pajse in Chie nipes

I Paise jn the rupos.

15 Paise in the ropee,
I35 paise in the
rupee,

9 Paise in the rupeg

10 Paise in the rupee.

9 Paisc in th ropece

10 Paise in the rupec

135 Paise in the tupee
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19

i)

(iv)

2,

—)

Is bulding boards of wood-pulp or of vagetable

breWhether or not bonded with naturag or artificia) or
reconztituted woad wood shavings wood chips saw-

wood fiour or other dust ligneous waste agglomerated
with natural or artificial resing or other orgauic bindiog
wbstance in sheets.blocks, bogrds or inany other form

and includes fush doors,

Glass and glassware, including,
{i} sheetgioss and plate glans;
Qi) mirrors;
fiit) Labortory glassware:
(iv) glass shells, glass globes and chimneys for famps
and Ianterns:
{¥) other plasgware fncluding table-ware.

Pobtr of all kinds (including paste-board, mill-bozed,
straw board and card-board), thrr is to say,—

(i) cigaretictissue:

Al overy point of sake
in the State

-Do.—-

{ii) blotting, toilet or targat tissue, teleprinted, type- -

writing, manifold, bank, bond or art paper, chiome
paptr, tub-sized paper, rhoque paper, SIRMP PAeS,

Ccafiridge pape psrehment and coated board {ineludirg
ort borad, chromé board 2nd board for playing cardd):

printing and wrting-pdper, packing and wrapping
pepel, lraw ‘hoard aod pulp boutd, incldding gloy

. boad, corrugated boatd, duplex snd triplex hoards

ot other sorts ; )
AW other kinds of paper and paper board aot other-
wisa specifically mentioned above, including catbon

paper but excluding Ginemstogmphic and photogra-
phic papez.

A1l kinds' of euit-canm, briefCasey and vanity bags,

Atevety pointof
salo in tho State.

' 15 Paise in the repes

12 Paizt in tho topee. E

10Paige in tho rupes.

R ce R T AN A et -

i

';:-‘4:‘;-:';5'.-.:.,.




R e R

LA

P, e

173

Provided that fo-r the p’u;:posc of liguorat any . poilt-of.sale
other than the first point of yale und the last.point of sale, - the
turnover of the goods liable to t:.x shall be srrived ot by deducting

the tarnover of such goods on which tax has been leyvicd at the:

immediztely preceding point of sele. N R
For the purpose of Entry (i) in this Schedule..~ -

{a) * Point of fifst sgle’ shallmean sale of ﬁqﬁér cffected

By a dzaler who manufacture liquor in the State or imports liquor
From outside the State to any other dealer or person §

{b) * Point of last sale’ shail mean salc of liquor to 2 person
by a dealer who purchased liquor from ancther dealer in the State,

Provided further in rcapect of goods other than liquor men-
tioned in this Schedule, tax to be paid at any point af sale othet
than first point of sale, shall be determined zfter deducting the
tax levied on the turnover of such goods at the immediately pre-
ceding point of sale by a registercd dealer from the taX leviable
jon the turnover of the same goods at the p-int of sale by selling
degler,

Explanation :
sule bill issued st the precedirg point of szle tax levied
16 in "% scparately, but tax is collected by scller zt the pre-
not sh‘-":f of szlc from the buying dealer, for detcrmining the
amount of tax levicd st the preceding point of sale, 1or the
purpose of this proviso the lellowing formulz shz!l be gpplied.

Rate of tax X Sale price at the preceding point of sale
100 + Rale of rux

Where the turnover of u dealer is taxable at different tates, the
aforcasid formula shull be applicd separ coly in rospect of the
turnover of each goods liable to tax.

Provided alsu that the turnover of

éommaodities other than liquor for &
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sl be ezl (rede waimnt of tuk jn romact oFf sales ether thai
Rtsi sule Within e statv of the goods spacified in this Schedilv.

FiplusaXiak

Far putpesas of itoim L1 in the case of timber purchassd by
ths forust cmafructors in the avction of forast coupss coudurizd
by U Fared Brofartmgent of the Stute Goverament and sald by
sk confrictars, the sule ¥y sich centractors of suchk timbar in
auy forme or size skall br Coeme? te e Hrst sple.
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aaeds IN RESPECT o WHMICH TAX 13 LEVIABLE WNW SACTIBN 5.

8). Ne. Bescription of gy Foint of laxy Rife of tax
) @ ) @
1. Goods ollkce Than (kese speciked in Fitst to Sixth AL tiep pajnt of Bist 18 Paise ik (ke tupes:
Schedules : ’

Provigcd that adouler etkertham-acaswal (radorand
anagont af 2 won-Tesidont daler wiosd total turngyer
for a gear less tian rupees two ks shall not bo (lible

Topzy tax e Néspect 67 (o pood - mostivaca in this
Schendii]s,

sulo jn the Stata,

SLY



THE ANDHRA PRADESH GENERAL SALES TAF'_

(AMENDMENT) ACT, 1996.
ACT No. 27 OF 1996.
[12th Qctober, 1996 ]

AN- ACT FURTHER TO AMEND THE ANDHRA PRADESH
GENERAJ, SATES TAX ACT 1957.

Be it eﬁacted by the Iegislative

Assembly of the State of Andhra Pradesh in
the Forty Seventh Year of the Republic of
India, as follows:i—-

i. (1) This Act may be called the
Andhra Pradesh General Sales Tax (Amend-
ment) Act, 1996.

*Received the assent of the Governor on the isfh-
gcteber, 1996, For Statement of objects and Reasons,
_Please see Andhra PFadesh Gazette, Part IV=A, Extra-
ordinary, dated the 24th September, 1996 at Page 23,

149
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"Amendment

of sectiom

Z.Aact VI°©
cf 1957,
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{2){a} Clzuse {i} of section 2, sac~
tion 3, sectionl 14, and section 15 shall
bz deema2d +o have come into force with
efisct From 1st October, 1993,

(b} Clauses (iii} and (iv) of sec-
tion 2 and jtem 10% of the First Sche='
dule as ingerted by clause (%) of sec-
tion: 2} and ‘item 16 of the Sixth Sche-
dule as inserted by clause (v}, and
clavses (vifi} (ix) and (») of Section 35
shall . be deemed to ‘have__come :.ntcforcc
with e: effec... from 1st Bnrll, 199.:;

{c} -Clanss (ii) of section 21 rela-
ting to items 24K, 24B and 24C of the
Pirst Schedule as inserted by section 21
shall be deemed to hawve come into force
with effect from 16th August, 1995,

(@} Clanses {xvi) and (xvii) of sec=
ticn 21 relating +to items 193, 194 and
Explanation IIX of the First Schedule
and amendment o item 2 of the Third Sche-.
dule and Item -2A of the Third Schedule
as inserted by section 23 and the amend-
ment. .to the Fourth Schedule as amended
by clausa (i} .0f gection 24 shall he
deemed to have come into force with

-effest from 8th February, 1996. .

(e) Clause {xvi) 'bf section 21 rela-
ting to item 185 of the First Schedule
shall be. deemed tO6 have come into force
witi effect from ist Bprll, 1594, '

(£f) the remaining provisions shall
comg into force wzth effect from lst
Angust, 1996.

_ In the Andhra Pradesh General
Sales Tax Act, 1357 (hereinafter referred



151

to as the Prineipal Act},'infsection 2
in sub~-section (1},~

(i) after clause (aa), the. followlng
clause shall ke inserted, namely'- S

“{aaa)’ “Addltlonal Commissioner®
means any person appointed to be an Addi-
tional Commissioner of Commergial Taxes
‘under section:4%, _ )

(11) ‘after clause {g). the followxng
clause shall be inserted, namely

“{gg)® falr ‘market przce" means the
price that :the goods -would ordinarily
fetch on sale in the open market on the
date of sale of such goods.”

{iii) for clause (mm}, the followlng
shall be substltuted, namely

“{mM)" Retall Dealer“ means any
dealer whose total turnover in a year
doges not exceed rupees. ten lakhs and
whose ‘total turnover comprises sales of
goods to persons, who purchase the goods
for their own use but not for resale,
and to other dealers only for effecting
accommodation sales in ' the relevant
assessment year."”

(iv} after clause (mm), the follow-
ing clause 5hall be’ inserted, namely:-

“{mmm)" “"Accommodation sales" means
sale of goods effected by a dealer which
are not in stock held by that dealer as
on the date of sale, but which are
obtained by - him from any other
reylstered- . dealer . specially to
accommodate a partmcular customer and
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the sale is effected by the said dealer

- without makzng any proflt. out of that
transactlon. .

s {v) in clause (e} after Explanation-.
III, +the following shall .be . added,

namely:=- C )

"Explanation IV,- For the purpose of
this. clause, each of. the following
. persaons and bodies who sells or dispose
of any goods including unclaimed or con-
fiscated or unserviceable goods or sdrap
surplus, old, wubsoclete, -or discarded
material or waste products whether by
auction or. otherwise, directly or
through an agent for cash, or foxr’
deferred payment or for any other valua-’
ble .consideration shall be deemed to be
a.dealer to the extent of such dlspbsals
or sales: namely, :

(a) the Port Trust;

(b) Munzczpal cDrporatlon, and Mnni-T
cipal Councils, and other local autho-
rities;

: (c) Railway administratiop as defined
under the Indian Railways Act, 1890, :

{(d) Shipping, transpo:t.and construc—
'-tlon companies;

_ (e) Air transport companies and air--
lines; ) .

(f) 'TranSporterS, holding permits ‘
for transport vehicles. granted under the
Motor Vehicles Act, 1988 which are used
or adecpted to be used for hire;
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{g) The_ Andhra Pradesh State Road
Transport Corporationj

-{h) Customs Department of the Govern-

ment of India admlnlsterlng the Customs
Act., 1962‘

(i) Insurance and’ financial corpora-
tions or companies and Banks included in

+he Second Schedule to the Reserve Bank
of India Act, 1934;

(3} Advertising‘agénsies::

(k) Any other Corporation, company

'body or awthority owned or set up by or

subject to administrative control of the

Central Govermment or any State Govern— .

ment.

(vi)® for clause (k)}, the following
_.5hall be substituted, namely:~

%) “Place of- buslness ‘means any

place where a dealer ,purchases or sells

goods and includes -

(i) . any - ware-house yodown Or
other place where a dealer stores or
process his goods; -

(ii) any placé where a dealer pro-
duces ©r manufactures goods; - '

(iii) any place where a dealer keeps
his books of accounts;

{(iv)" in case where’a dealer carries

'on business through an agent (by  what=

ever pame called) the place of business
of such agent."
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(vii) after clause {k}, ﬁhe £0llowu-
ing clause shall Be inserted, namely:~

P{kk}" T"Principal place of business”
means-~ .. .
(i) in the case of wmarufacturing or

processing unité t.ha place of magufacture -
Oor processing; -

(ii) in the case of nanufacturing ur

-processing units "~ with ' moxre *than ohe

factory, the place - vhere. tha. main
factory or prccessmg’ uni't is loca\.eds

{iii) in the case of trad:.ng units
the place from which the deal.e.r rarm.es
on h:.s main business.® ,

3. In section 4 of the pr:}.nc:.pal

(i) in the 'marginal heading after
the words PCommisgicner. of Commercizl
Taxes," the words Tadditional Commigsioner

‘of Commercial Taxes," shall be inaerted-

-~ (ii) in the section, for. the wox:ds
"as many Joint Commiszsiqners.of Commer-
cial Taxes,” the words "as many additional .
Commissioners of Commercial Iaxes. Joint
Commissioners of Conmercial -- Ta.::es’-' ’
shall be substltuted; ' '

4. After section 5 of the principal
Act, the following . sectionB shall . be
J.nserted, namelv-*

Lavy of tax | SA,- (1) Notwithstanding any- .
on turnover.| thing contained "in this 3ct,

tax shall be levied at the rate of one paise
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; En every rupee of turnover of a dealer
whese' total Zurgover in a yvear .exceeds
runees en la S¢

Peovided that the tax shall net be
levied under this sSection on thzt part
of tha turnovey of any dealer on -which
the dealex is hiable -to pay tax at the
roint of la7yfkspecified in the ¥irst
Schedule,; gqcond Schedule, FPifth Sche-
dule and Seventh Schedule to the Acts

Provided fdithéz that. no tax under
this _section shall be payable ' .on
tha* part of tuvrnover which relates to;

(1) sale ox purcaase of goods ape#l-
fled in Third srhedule,

!l., sale or purchasz of gocds speci-
fied in Fourth -Schedule;

flll) séle or purchase of goods
specified in Szxth Schedule; .

{iv)" sale or purchase of goods in
the coursz of inter-State trade or
commexce; . . :

{v} sale or purchase of goods in the
course of export out of the territory of
India or sale or purchase in the course

saf import into the territory of India:

(vi) sale or purchase of goods exempt

of sPction 9 of the said Act.

{vii) all amonnts collected by -way
.0of tax under the  provisions of the -
Central Sales Tax Act, 1956. T
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{2) For the purpose of this secticn
the turnover which a dealer shall be
lJiable to pay tax shall be determined.
after making such deductions , from his
total turnover, 'and in such manner as
may be prescribed.

Insemnn 5. After section 5A of the \principal
of pew - Act, the following section Bhall .be
section 5AA inserted, namely:-—-

"Levy of tax | SAA, Notwithstanding anything
an trade v-=*| contained in this Act whenever
halder, a dealer, who holds the trade

5 — mark or the patent zxhereof,
sells goods other than the declared
goods at any -point of sale other than:
first point of sale,he shall be deemed
to be the first seller in the State and he
shall he liable to pay tax accordingly
and for determining the tax due ito be
paid by him, the tax levied and collec~
ted at the precedlng point of sale if.
any, on the same goods shall be deducted’
from the tax payable by him at that
po.mt of sale.

Amendment . 6. In sect:.on 5B of the Prlnc.lpal
of sec~ Act, for sub-section {1}, %the :Eollow:.ng
tiom 5B ub-sect:.on shall be subsututej pamelys:-—

(1) .Notw:.thstandlng ﬂnythmg‘ con-
tained. in this Act, every dealer -shall’
.pay tax at the rate of 4 paise 1in the
rupee or at the rates specified in sec—
tion 5 ‘in respect of goods other than
declared goods, or under section 6 in
respect - of declared goods, whicheyver 1is
lovwer, on the turnover relating to such:
sale in- the following circumstances,
namelys— 5 ' EE
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{2) when 2 dealer sells any goods to
ancther dezlexr Ior use by vhe latter as
vaw material, component part, sub-assempoly
part, intermediate part and packing
material in the manufacture or processiny
of youds inside the state:

{b} vhen a’' dealer sells tg arother
dealer any goods (other than those
falling under clause (a) which are noti-
fied by the Goverunment from time tn time
fTor use by the "latter in. the manufaciure
or processing of  the goods insi~« {he
State. The Covermnent may also notify
tha goods which are not eligible for
concessional. zrate of {ax under this
section. :

DPxovidad that the wmrovisions of this
secbion  shall wanot apuly to . any  sale
anlass the dealer selling the goods fur-
aisned 4o the assessing authority in the
prescribed menner a declaration duly
£illed in ané signed by the dealer to
whor the goods are sold containing the
prescribed particulazs in the prescribed
form obtained from the prescribed awvtho-
rity on payment of prescribed fee.

7. In section SE of the principal Amondrent
Act, the following proviso shall bgof fec-
added, namely:~ ticn SE

"provided that no such tax shall be
levied if +the total turnover of tle
dealer including such aggregate is5 less
than Rs. two lakhs™

8. For spctlon 5G o* the prlnclpalsubﬂitu*
Act the following shall be substituted, tion of tec-
‘pamely:z- tion 5G.
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“composition of | 56, (1} Subject to such con*

tax payshle ditions and irn such circum=
under. BoC- stances &s may he prescribed
tion 5F if a dealer, who exzcutes

any works contract otherthan
the category of contracts. notified . by
the Government under sub-section (2}, sco
opts,  the assessing authority” of the
aréa may aceept, in lien of the amount
of tax payable by him under the Act dur-
ing the year, by way of conposition, an
amount at the rate of <¢wo paisc on every
rupee of the total amount pzid or paya-
ble o the dealer towards executzon of .
the works contract.s

Provided that no tax shalil be paya—-.
ble under this section om the turnover
relating to the amounts paid to a sub-
-contiractor as consideration for the
execution of the works contract whethex
wholly or partly subject to the produc-
tion of proof that such sub-contractor
is 2 registered dealer -laible to tax
~under the Act and that the turnover of
such amounts is included in the returr
of the turnover filed by sucn sub+
contractor, )

{2) The Government may notliy from
time to time the category of works conw-
tract for which the scheme of payment of
" tax by composition under sub-section (1)
does not apply. )

(3) Every gdealer who elects to pay
tax under sub-section (1)} shall apply in
the prescribed form <¢o the assessing
authority to be permitted +to pay. the
amount of tax under sub-gecticn (1), and
on being sc permitted, in the prescribed -
form, he shall pay tax a&as - specified
andex section 13 and 15 of the Act®.
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9. In seccion 58 of the Principal Azenduent
bct, for sub-sections (1) and (2}, the of section
following shall be substituted, namely:- &

(1) .Notwithstanding anything  <con-
tained in this Act the Central Govern-
ment or the State Government or an indu-
strial, commercial or trading undertak-
ing of the Central Goverament or of the
State Covernment or a local awthority ox
a statutory body: or & company regis-
tered under Companies Act, 1256 or any
other person which +the Government may
notify from time to time, =shall deduct
from out of the zmnounts payable by them
to & dealer in respect of works con~
tract: executed for them, an amount
calculated at such rate &s may be pres-
cribed, but not exceeding three percent
of the total turnover;

{2} The tax deducted under sub-sec-
" tion {1} shall be remitted to Governument
in such manner and within such tvime as
may be prescribed.”

. 10. -For section 13-C of tle prindi’- Substitutior
pal Act, the following shall be substi~of section .

tuted, namely:-~ _ 13-c.
cIssus of 13-C. (1) Every dealer whose
B1T1s. total .. turnovayr. is  not | less

than rupees two'’ lakhs in a year, shall
issue a bill or cash memorandun in such
form and with zuch details of tax col-
lected as may bé prescribsd, for every
sale involving an amount not less than
rupeas one hundred: -

Provided that every dealer including
a dealer ,wvhose - turpover is less than
rupees two lakhs shall issue a sale bill in
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tr{epr'ofofma prescribed, irrespective <If
the amount cf sale, when demanded by the
.buyer}

(2) Every dealer who violates the
provisions of sub-section:s (1} and rules
made thereunder shall be liable to pay a
penalty of .rupees ohe thousand Or an
amount calculatéd as & multiple of tax
due on each such bill, subject to maxi-
mum of five. times of 'the tax  due,
whichever is h:.gher for every -one of
'such lapse.

Amendment 11. In section 14-B of the ’Principal _
of sectionAct, for sub-section (1} the following
243, shall be substituted; namely:-

(1} If the assessinyg authority is
satisfied that a dealer, with a view %o
evade the payment of tax, has shown in
his account sales or purchases of any
yoGds at a price which is less than fair
market price of such goods, it may, at
any time within & perio¢ of three years
from the date on wh:a.;'gx any oxder of
asSessment was served  on the dealer,
assess or re-astess the dealer o the
best of Jjudgment on the turnover of such
sales or purchases after making such
encru:.s.y as m2y be necessary and after
giving the dealer a reasonable oppor—
“tunity to show cause against such asses-
sment "
Amenduent 12 "In section 14-C of the principa.t.
of saction Act.
14-0 . ;
(i) 4in sub-seciion (3), for the
words “three’ years®”, the words “two
years® shall be substituted;’

{41} in sub-section (4). for the
woxrds ‘Ythree years®, +4he word: “two
Years" shall be substituted;



{iii) in &sub~seccion (5), for the
words “"three years”, the woréds “twe-
years® simli be substituted.

12, In section 1l4-D of the princivpal &oondoent
act.= (1) in subesection (i), for the ¢f cection
vorde “within thirty days of the close 1iD-
of the yeéar, submit. to +he assessing
authority concerned, retura of his total
and netf. turnovers and tax due thereon,
at all places of his business in the
areceding year¥, the words “submit to
:he 2ssessing authority concerned, a
return of his total and net turnovers-
and tax due ‘thereon, at all places of
nis business in <the preceding year
<sithin such time® shall be substituted;

{ii) in sub-section (2}, in the pro-
viso for the words “three years", the
vords "two years® shall be substituted.

(iii} in sub~section {(3):-

{a) in .clause tii), for the words
"less +than. twenty five per cent over
such turnover of the preceding year®, the
‘words ¥“less than such percentage as may
be prescribed when compared to that of
preceding year® shall be substituted.

"{b) in clavse (iii), for the words
"three years®" the words Ptwo years®
shall be substituted.

(c) in clause (vi) for -the words
three years® +the words ‘“twe years®™
shall be substituted.

14, In section 19 of the principaldsendcent
-~ Act, - ’ of section

¢ ., 13.
_ "(i) in sub-section (1), for the
words "Joint Commlssioner™,. the words
“"an Additional Commissioner, Joint
‘commissioner"”, shall be substituted;
J. 1560/11
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(ii) in subwsecticne {Z-13, #»n.- E
for the words "the Joint Oouen. | ..eT®
the words "the Additiocral <duenis) Yper

or +#he Joint cOmmissz.oner - ghalil bo
"substituted. .

Amendmeat - 15. In section 20 of the Principal
of sectionAct, 1in sub=-section {2), for the words
20 *Joint Commissioner", the. words “~addi-

tional Commissioner, Joint Cormissioner®™
shall be substituted.

Amendpent: 16. In section 21 of the j;-rim::ipal
of section Act- . i Lt
21.

(i} in. sub-sactiorn (1), in clause
(b} for the expression "By a Deputy Com-
missioner guo-motun under sub~section
(4~C) of s=ection 14" the expresgion “By
the BRAdditional <Commissioner, ‘or Joint
Commissioney or Dgputy = Commissioner
under sectxon 147, ghall ba substituted.

(ii)  1In sub-section (6} for ,t:he ,
words “the Joint Commissicner® the words ‘
"the Additional Commisszioner :or the Joint:
cOmmisaioner" shall ba pubstituted.

Zmenduent 17., In the principal Act, 4ia section
of section28, in.gubesection {4} _for the proviso,
28. the f£3llowing 5'1&11 ‘he substiteted,

: namely .

. “Prov&de& 'Lhat 00 te@idautxal ACeTn-

" uodation not veing a shop-cun-icsidencs |
ghall’.-be ecatered ‘inte and gearvhed by :
any ‘officer bvelow the xeank of ﬂa_pui:y
Conpiasioner- except on tMe asihoriiy. of.

. - -an gxder isvucd Ly any officer nok: hf%lv;h
Y the x:ank of -a. Deputy Commissioner baving |
-;jurisdia..r..mn cm_v' the area; or aa @i’f.e,c.r,‘_

r—— e —

—_—— " — '..

-
]
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fi8t below the rank of Deputy Commissioner
of Commercial Taxes Department working
in V:.g:.].ance ‘and Enforcement Department
Jbaving jurisdiction over the entire
State of Andhra Pradesh.® ’

18. After section 28 of the pPrinci- Iosertiun
pal Act, the following section shall he °f nev
inserted, namely:- ::Ct“”“

"Aequisition| 28-A(1) Where the authority
of the gOOGSI Prescribed has reason to belleve
~— that any goods of =2 Fdir
market value exceediny. f£.v2 trnousand
xupees have been sold or purclaze¢ by a
dealer, to or from ancther dexler oOf -
person, as the case may be, fLor a ¢onsi-
deration which is less tian Jaic natket
price of the goods and iLhat consicdera~
tion for such sale ez purchase as agreaaed
to. between the par.ﬁ-.‘..s ha!i mot bueen
truly stated in the invoice onr deliveny
challan or any other documsut e} ating
thereto, with the otject of faciliitating
the reduction wr evasion <7 +he tax
payable .under +hiu Act, 't‘nr'- sutiriky
prescribed may., subject to thw: proviiions
of this sesction initiate proceelings for
the acquisition of such goods:

{2) The powers conferrp:.\ waiar suh
seckion (1} shall be exerc.ies & .tu
presccibed zuthority in respaci . - oods.
s0ld ox purchased which,. are in - isin
or in the possession of ithe se 1o or
buver or their agents. :

" {3) in any proceedlngs une ar this
sectiop in respect of any goms ~hich
has bkeen scld or purchased for--s o -si=
deration which is less than :its Yair
merkat price, it shall be ‘prewnmed,
unless the contrary is provead, thah the
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wensideration for sich sale as agreed o

hetwaer the parties has not been truly
stated in zhe Invoice, or szle Hill or
cther  decuments zTelated thereto with

-uch ¢hiect asg is referred +to in sub-
swection (). - :

{4} Befoxe lInitiating such proceed-

.ings, the authozity - prescribed shall

vecont hiz zeaszsvous for doing so and ac
oxders shall bs pussed under sub-section
{1} witheer giving the dealer zn oppov=
tunity of veing heard:

{3) Wo suchk proceadings shall "be
initiated unless the authoritcy prascrl-
bed has reason o believe that the fair
mwarket price of the goods excseds the
consideration <therefor Dby mozre ¢han
Twenty per cent.

(G} wvhers any goods are acguired
under this section the authority pres-
¢ribed shall pav for suvch acguisition:
compensation which shail be a sum egual
to ‘the 2ggregate of the amount of sale
price of the goods meniioned in the
iavoice or delivery challan or any docu-
ment related thereto and an Vi expendmture
‘incurred on freight or any other inci-
dental expenses incurred by the dealer
in relation to those gocds?

19, In sectdon 30-C of the principal

of sectionAct, in sub-section (1}, for the proviso

0-C

the fnllm:a.ng shall be substi wuled,
nenelyz- -

*Provided that the assessing auttority
-shall not levy penalty if it is eviden: that
due Lo bona-fide mistake the d2alex
collected tax in contravention o7 the
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prow sions of se:ct:.on 308 and thﬂ tax
‘zollected in excess has been remitted
the Government alony with the tax payable
for that moath: '

20
=C

Provided fFurther <that tha asse
s8ing authority shall while imposing that
penalty or forfeiture, take into consi-
deratien the amounts refunded +to <the
purchasexr from out of the amounts collec—
ted by way of tax in <¢ontravention -of.
'section 30B or for. the refund of which
satisfactory rrangemept haq been madet

20. In \.he prlnclpal Act.. in Sectlon.z‘xm&mﬂt
34 in sub-gection (1) €for the words "An of section
assessing authority or an appellate ox;34.
zevising authority" the words “An asses-
sing 2uthority or an appellate or revi-
sing - authority or an. inspecting nll'LﬂO"'
r::.ty" shalT he substituted.- ]

.21, In the First CSchedule to thelserdmen: af
principal Rot,- | ' tha First
- - Scheddds
'(1) ‘For item 18 eand the entry
relating . thereto the following item
shall be substltu*"e&. namely: -

: _18. Cenent

{a} Where the gale Ac the point of 16 paize in the capee
-price of cement in~ #irst zale in the

civdes the vaiue of GStnte.

‘packing material. o )

Ib) wn Where thae pack- At the poiat of 20 paize in cue ripes,
ing material and £irst sale in the - -

.cemant are sold State

saparately.and or

the sale price of

cement . does aot

Jgnclede the wvaluc

of packing materia’
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tii} ¥or items 24 ‘and 128 and the entries relating "
tharetd, toe follewing items shall be substituted, namely:e

"344. Vegnenble ails, {non- At the point of 2 paise in the
refined} including firs® sale in the ropee.
ground nut oil, palm State
0il, ging:ly oil;
sefilowey wil, sune
fleser oil, soya been
ofl, mstaxd oil,
Rodum  oil. tobaceo
seed oli, castor oil
washed cocton seed
oil other than zice. )
bran wil and coconut
0il '

244, Vegetabie :il; - {re—At the point of | 2 palse in the
firad) ohtiingd from first sale in the Tupee. -
nett~refined oil men- Btate. )
tioned in item 24A
usther than rice bran

eil,
At l0Rice bran oil "At 4he point of ° 2 pzise in the
first sale in the rupae.
State.
. Cooonut ol At the point of - 10 peise in the
£irst sale in the rupees
State

C{431) in item 36, for cclumn (2}, the foliowing shall be .
soosniiuzed, namelys- . . )

*Cosnetios and toilet preparations whether medicated or
wtherwise including scents, perfumes, face powders, talcum
mowders, nair-tonics, hair-ocils other than cocenut oll, bair
iotican, hairdyes, hair cresms, shawpeo in "any form, ali
" kinds of face and bedy creams and snows, pomades, daplxa-
" vories, tooth-powder, tooth-paste, tooih-~brushes and shaving
creams, After shave lotion, personal deodorants or sprays,
roem dendoricerns' or freshnerss.
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{iv) for item 37 the .f£ollowing shall be subst}tuted,

nnmely:- N

of the Drugs:s& Cos—
petics act, 1240

{Central Act 23 of ~
© 1940), but not inclu

ding = )

{a). goods covered,
descriked or speci-
fied in any other
entry in this Sche-
duléy

{>} medicated goods;
{e¢) products czpabie -

of being used as
cosmatics and toilet

preparations inclu- -

dimg - toothpaste,
tooth-powders, cos-
metics, toilet arti-
cles and soaps;

(&) mosquito repel-
lants in any form.”®

31. “Drugs and medicines® At the point af 10 paise in the
_yhether patent or
_proprietory., as de-
" fined in "section 3

first sale 1n the rupee.
State.

{v) item 53 shall be omitted.
{vi} for item 78 and the entry relating thereto. the

£ollowing items shall be substituted namely:=
“/8. Pesticides, insecticides, At the point of 5 Paise in the

fungicides, herbicides, Pirst sale in  rupee.

weedicides and other

the State.

plant protection egquip-

ment and accessories
thereof. . )

;78n. Pesticides concen- !

trate or technical
grade ‘pasticides
used by any regis-
tered manufacturer

s

"2t the point of 4 paise in the
first sale in the rupees
State



(

in the State . for
manufacture of for-

pulated pesticides.

Viil‘in item: 79,

namaly:=

19,

Pury’ gilk cloch

4he' £ollowing shall be substituvted,

Lt the point of 4 paise in the
last sale in ¢he Tupee.
State.

{eiii) after item au, the following items shall Le added,
namaly:-

%a0A.

Feed supplements,
nutrients, wmineral
eixtuce, vitamins,
medicines aml any

. other category of

80B.

be 2

feed supplenents
which are used io
pouitry feed, .£ish
feed, prava . feed

and feced for live- -

stock.

Fish feed and prawn
feed and feed for

At the point of 2 paise in the
the first egale in rupee
the State.

At the point of 4 paige in the
first gale.in the rupee.

livestock other than State-

cattle.

(ix! in item 98 Eor the last column the following shall

ubstityted namely:-

“twelve paise in the rupee®’

_'txl in ftem 105, in columm (2] for the words “costing
leas than rupees fiftyY, the words “costing less than rupees
two hundred® ghall be schatituted. .

{xi) item 108 shall be omitted.
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{zii} In item 126 ffor the words “momoblogk pumpsots the
words “monoblock pumpsets, Pwoms, hond cuomps? shall be cobe
Btituted.

{x3il} in dtem 166 for hv words “Coir produsts® the
iollowing shall be substituted namely:-

FCoix preducts other.-than rubberised c¢oir pxoduszis
ineluded in item 7 in the Sixth Schedtle.”

{xiv) {1) initem167 {1} in coluwn (2} for the words and
bracketz -“{excluding IHDPE Woven sacks}” the wozds uid
trackets *{excluding HDPE foven sacks and lamimzied sheets)®
shall T2 substituted. , '

{41) in entry - {4) for the words “shéets™ the wouds
"Sheets excluding laminated sheets® shall be substlzoicd.

(1i1) after entry (4) the following shali b2 cIGeS
namnelys-

€S} polythene bags, plastic bags.”

{xv) In item 191 in column (2} after the wverd eyluet the

vords "Araldite or any cther Adhesive by vhatever irade neme
kpown or called” shall be added. :

{xvi) After item 192 and the entries relating thereto.
the following items shall be added, namely:-

193. Residual petrolemm &t the point of 16 paise in the
products like- L5HS first sale in the rupee.’
and Aromex. State. .

194, panmasalaincluding At the point of - 10 paise in +be
. Gutka sold in sealed first sale in the rupee.
containers " or State
pouches or any other
type of packages.

195. Casurina - ‘poles, At the point of + il paise in the
' Eucalyptus logs and  £irst sales in the rupee,
cutsizes thereof State.

B
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L. When sold by
Porest  Develop-
ment Corporation
of Andhra Pradesh

at the point of

sale by that Cor-
poration.

ii. When z0ld by
Porest Department

of Andhra. Pradesh

at the point of

. sale by & dealer .
who purchased *

197. Goods bf incorporeal
or intangible cha=-
racter, including
patents and trade
mATks, '

198. All kinds of flakes
made of maize or
vheat- or rice or
ather cereals.

199. Plankets and Travel-
ling Russ.

beedi leaves from .

Forest Departgzent
$id, in ald

other cases akt.

the point of pur-
chase by : £firsg
dealer in the
State. .

at the point of
first sale in the
State.- '

At the: point of

first sale in the

State.

A the -point of

firat sale i.n‘ tha

_State.

9 paise in the
ru‘pee.

4 paise in the

30 paise in the

rupea.

X

4 paise in the
rupes,’

]



in

200, Curtains {including At the point of 3 paise in the
drapes) interior first sale in the Inpre.
blinds, bsd valances States v
and gextile furni-
shing matexial,

201. Prawn seeda inszlu- A% the poinc of 10 paise in the
ding prawvm seeds - flrst sale in ths zupee. <
PL 20, woithewr than State,
those wmentionad in
item 12 of . Seennd
Schedule,

{xvii} In Explanation IIX to the Pirst Schedule for the
words °For the purpose of items 3%, 3%;-70 o 74 28, 103 and
118" the words "Jar tl: parpose of items 31, 3%, 70 to 74,
93_-.1{!_3, 119 mnd 1“3"_ shzll be substiioted.

.. .22, In the qecond Scheduls Of the Azendment
. Er:.nc.; pal: Act, : : of the

. N Second

(i) In item 5 in column (2} after Stheiule.

the words "Andhra Pradesh La-cperatlve ’
Sccieties Aot 1564™ e words® in-the Co- -
oreravive Socleties Aot of aany _othker
Zioté o Union Territory "shall be iadded;

ALY Itenm 18 azmd entries thereof
shaltl be omitted; ’

{i2i} Inp item 12 for column (2}, the
twllowing shall be substituted, nanely:~

"Prawns other than prawn seed mer=
ticned in Pirs¢ Schedule, - lobsters,
f::ogs and frog-legs.® '

23. In ‘the Third Schedule,- Amendmet
R . . ' of the *
(1} sub izem(xvi) of entry 2 shall Third
e omitted; . Schedale.”

 tid) for item 24 and for the entries
tiiereon. the following shall Le sub=
stituted, namely:- . . B



2,8 iren anad Stéel scrayp

" that is to sagv

i. Iron sorap, casi-iron

SCr&P: TCUNney SCrap
and iron skull scrap.,

When purchased by ¢
steel reroller or
electric Are furnace
ar Tlectric furnace
ine

4 paise
in thz

. Tupee.

and

ii. Steel meltihy scrap cum-reroller o
in 811 . forme -inclu- duction furnance cum
dingy steel skull, reroller or indue-.
turnings- and borings, tion furnace, or
mini-steel plant-cum
iii. Defectives, rejects, reroller in the State
cuttings or end pjeces at the point of pur-
of any of the cate- _chase by said dealers
gories of item (i} to and in all other
{xv] of Entzy 2. cases &zt the point
of purchase by the
last dealer =0 buys
in the State.
Amendments 24, In the Fourth Schedule,-
of the (i) item 7A- shall be omitted
Fourth

for the Explanation, the following Expla-

Schedule.nation shall be substituted, namely:-

"Explanation: The goods mentioned in

entries 5,

6 and 7 of

“his

Schedule

shall be goods included in the relevant
heads and - sub-hieads of the First Sche-
.dule to the Additional Duties of Excise
{Goods of Special Importance) Ack, 15957,
but .does not include goods whers no
Additional Duties of Excise are levied
under that Schedule. - ’

(i) After ifem il the Zollowing
item shall be added namelys-

“12.

nter other “than Aeratnd water
and mineral watex,' :
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R5. In $Ihx1 SPnPdUle o the Hr‘“ClﬂhWHﬁm?nﬁ
pal Bet, -~ - of the
' Sixth
(i} %o itenm 3, jn eolumn 2, theSchadule
Yollowing zhall Dbe substituted. namely:

"All clochks, time pieces and watches
including Quarkz watches and clocks and
parts thereof®,

. (i) da Acem 8, in column 2, in
entry 4, aftor +the words T"electrical
grinders"; the words “Jncludlng wel
grinders® shall bz inserhad.

(iii) in itewm 7, iu columm 2, after
the words "articles made of rubber™, the
wores "rubbarised coir produut““ shall
be Lnrarted.

viv) in itzm 12, in column 2, for
entry {(iv), the following shall be sub-
stitueed, namely:—~ :

"{iv} Transmission, conveyor  or
elevator belts or belting material of
vulcanised ;ubber, or textile mzaterizl
whether reinforced with metal or cother
meterial and whether conblned with any
material or otherwise.”

{v) for item 16 and entries relating
thereto, the followtng it=m shall be
substituted, namely:r-

a

16 ¥eot-wear other than At every point of 10 paise in the
plastic foct-wear cost~ sale in theé State, rupeg.
ing Rs. 200/« and zbove.
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{vi) in item 17, in column 2, ater the words, “plywood,
. particle Beard, lamin board", the words,” *laminated sheets,
M.D.F. Boards® shall be inserted.

{vii) afrer ivem 20, the follo'win.g items shall be addad,
namely: ~ B

2). herated water, and At avery point of 12 paise in the
bottied soft drinks sazle in the State. rupee.
5013 under a brand
‘pame whether or not
flavoured or sweet.
ered and whether or
not containing vege~ '
table or fruit juice
or fruit pulp, inclu-
ding squashes, jams,
jellies, Juices when
sold in sealed oz
capstiiied or corked
bottles, jars, tins,
drums or othey ron-
tainers and minzral
water ' seld uvndzr a
brand namre.

22, Chinaware afad porce~ At every poiat of 15 paige in the
: lain ware. g!ther then sale inthe State. rupee.®
crockery. )

{viii} In the proviso, the £irat’ Explanation shall be
numbered as Explanation-I and the second E‘a:planatmn shall
be numbered as Erplanax.mn—‘EI and for the proviso after the
Explanation-IY so mxmr':\es.egi, following shall be substitutes
narely:z-

e Provxdec" Turther . '~ that *: the turpouar
of & etuil dealer in respect of sale of geoods other than
liquor mention=d 3n this Schedule, %o nersons athwr than
dealers at any point of sale other than first point of sale,
shall be exempt from payment of tay and i part of turn-
over of a retail dealer which relateg to second and subse-
quent sales of the goads referred to above to cilier dealers
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for effecting accommodation sales by the latter chall alsa be
exempt from tax, 1if such turnover does not exceed £ive
percent of the total turnover of that dealer in a year, and
a Certificate is produced in such mannexr anc‘l form as may be
prescrabed. .

(ix) Provided further that in the case of u retail Zealer

‘whose total turnover did not exceed rupees ten lakbs in the

precading year, but exceeded Rs.' ten lakhs during the current
year for the first tine, such dealer shall be liable to pay
tax under this Schedule an the turnover of second and subse-~
Juent sales (in addition to the tax payable on the turaover

of the first vales) made by him subsegquent to +he date on

which the turnovexr of that dealex exceeded Rs. 10 lakhs in
that vear.

{x)} To the Proviso the followmg further proviso shall
be added namegly:-

" *provided further Lhat when the goods, other thas liguor
mentioned in this Schedule, manufacturersd by S5I units,
which aze eligible for Tax Holiday under &the State Incentives
Scheme, are so0ld at szcond and subsequent roints of sale, the
turnover liable *o . tax at such poinzs of szle shall ke
degermined after dJdeducting the turnover at the preceding
point of sale from the turnover of ..ha.- zame goods at that
point of sale.” :

. 26. The Aadhra Pradesh General Sales Repeal of
Tax  (Amendment} = Ordinance, 1986 ic oardinence
hareby repealed. 19 of 1996,

G. BIAVANI PRASAD,
. Becretary to Government,
Legislative Affairs & Justice,
Law Depar tment.



. THE-ANDHRA PRADESH GENERAL SALES TAX

‘mﬂu&wu;} ﬂl...l.; .LBS?-
ACT No. 8 OF 1997% . - ——

— [ist aprii, 1997]
.An Act further to amend the Andhra Pra-
desh General Sales Tax Act, 1957..

Be it -emacted by the: Legislative"
Assembly of the State of Andhra Pradesh
' in the Forty-eighth -Year of the Republ:[.c
of India, as EEdIIows ,

. Tl {1) This Act ‘may . be called the Short title
-~ Andhra Pradesh General Sales Tax (Amend-i and com-
_ment} Act, 1997 . } mencement.

i *Received the assent of the Goverfor on mnarch 1997,
For -Statement.af the ‘0bjects and Reasons..Please ‘see ,thé )
JA.P. Gazette Part IV-A Extraordinary - dated 13th’ Harch, -
1997 at P-6. : ’ ) B < S
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- (2) (1) The post of “Add:.t:.onal :
. Comnissioner® which has been inserted in.
¢clause {(aaa) of sub-section (1) of section
2, sections 4, 19 and 20 of the principal’
- '+ B&Act shall be deemed to’ Kave come into

‘force with effect from the 19th November,_ .

'1991.

(11i) clauses (i) and (:.:I.) of. section» '
6 ‘relating to items 28'and 29 of the First
Schedule’ shall be ‘deemed to have -come-.
into force-with effect from lst December. -
.1996, anc'l .

(1419 {:.he rema:.nJ.ng provis:.ons shall "
-come into force with effect from the. 4th

January, 1997 . )
Améndeest - 2. In the Andhra Pradesh General Sales ]
of © Tax Act, 1957 (hereinafter referréd toas "’
section the principal Act), .in section 14-D, “in.
14-p. _sdb-section {1) for the words, "whose:

.total turnover in a vear ‘does ‘not. exceed:
- rupees twenty five lakhs", the words "whose
total turnover in a yéar exceeds rupees
"ten lakhs but does not exceed rupees
twenty f:l.ve 1akhs" shall be subst:.tuted.,_

Insertion of " 3. After -_s_ec'l;:.on 14-D _of the p::.nc:.pal :
New section Act, - the following section shell be

-14E. J.nserted, namely
“Self-assess— 14-—3. {1y Any dealer whose..
ment.-of .~ -| turnover in a year does. not’
- dealers with| exceed’ rupees ten lakhs may.
a turnover. subject to the conditions men-
less than . tioned in ‘this section’ and
rupees ten “| tules made thereunder, Op‘.b

lakhs. for self assessment. -
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(2) "‘Any dealer whose turnover. in a
:year does not exceed rupees .ten .lakhs
. and who intends: to opt for self assess-

‘ment -may, in lieu of the return to’ be"
filed ~under section 15, .submit to the

'assessing authority, within forty- five
"days . from -the . close, of the year, a
return of self assessment in such foim
and i_n such manner as may be prescribed
"and in such return he .shall assess the

turnover, at -all places of his business.

.daring the year. and tax due ‘thereon
'correctly.". _

,Provided that any. return fi.led after

the. expiry of forty five days and before -

'seventy five days from the close of the
year may be .received i¥ the .return is
accompanied by a treasury ‘receipt ‘or
cheque or demand draft.for payment of a
_penalty equivalent to theiamount calcula-

‘'téd at the raté of rugees one hundred.

‘for every day of delay.

(3) The Commissfoner of Commercial
Taxes shall issue guidelines ‘from time
to time, for identifying from among the
dealers who filed returns under sub-sec-

tion (2). the dea,i_ers ‘whose "Zssegsments

shall be taken up . ‘for assessmenpumder
section 14.

, (4) 'Prom among thé dealers wﬁB “#1led
returns under sub-section (2) ‘the’ Deputy
.Commissioner shall on the basis of .the
guidelines issued by the cqmissioner of
Conmercial - Taxes . from time to: time,
ldentify -within such time' as may -be

- prescribed, the dealers whose asaoslments .

) shall be taker. ug undev' section 14." -
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appeal preferred after the period of sixty
days specified in sub-section (1), if it
is satisfied that the dealer had suffi-

cient cause for not preferring the appeal
within that period.”™.

6. In the, Flrst Schedule to the prin-
cipal Act,=

(i) in item 28, in column'(4h for
the exp:ession "8 paise in the rupee® the
expression "2 paise in the rupee” shall
be substituted;

(ii) in item 29, in column- {4), for
the expression "8 paise in the rupee® the
expression "2 paise in the zupee" shall
be substituted; '

" (iii)} in item 194, in column (4), for
the expression "10 paisé in the rupee",
the expression “50 paise in the rupee”
shall be subsz;tuted. '

7. The andhra Pradesh. General Sales
Tax " (Amendrnent) Ordlnance, l997:ushereby
repealed.

G. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs and Justice,
. Law Department.

Amendment”
cf the-
First .
Schedule.

Repeal of
Ordinance
3 of
1937,




THE ANDHRA PRADESH GENERAL SALES TAX
(SECOND AMENDMENT) ACT, 1997.

ACT No. 30 OF 1997%
[11th December, 1997

An Act further to amend the Andhra
Pradesh General Sales Tax Act, 1957.

Be it .enacted by the Leg:.slat:.ve
Assembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republic
of India as follows:- _

1. (1) This Act may be called the short title

Andhra Pradesh General Sales Tax (Second and

.-4

Amendment) Act, 1997, _ comencenent.

—

*Received the assent of the Governor on gth December 1937, Q
For Statement of the Objects and Reasons. Please see the 1-
A.P. Gazette Part Iy-A Extraordinary dated 29th July,
1997 at P-5.

' 255
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(2) (1) Clauses {1}, (ii), {iv), and (v)
of Sect..i.on 2; and Section 4 - shall be
deémed . to have come .'I.l'ltO force on the v
12‘!.'.1'1 Hay, 1997' i - . .

{ii) Clause (J.i:.) of Secf:ioh 2 and
'Sect:.on 3.shall be deemed to have come
into force on, the 18th March, 1997. oo

*

ent - 2. In the First Schedule te the
of the  Principal act, - -

(i) for item 19 and the entires rela-
ting theretc, the foliowing item and
entires shall be substituted, namely

19..(11 Packing‘naterinl
. that is to say
- Bottles-of all.
types whether .
Iade of Glassr
Plastic or any
fibre of any -
other paterial,-
{r) whensold with- At the point 4 paise in the rupee.
: out contents. ' of first sale ’
s in the State.

{b} when sold con- ~bo- . The rate at which the

" taining. contents. ; content. is liable to °
' ’ C T taX.: : )

{ii) BDPE Woven Sacks
Bigh density
Polythylepe Poly-
" propylane
- {HDPE/ZP) Woven. .
Sacks. Polythene
hags and plastic
{a} uhen"solq with- ° .-Do- 4 paise in the rupee.
© .out’ contents.
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{b) when ‘'sold con~ it the point The rate at 'irilicl{'f
taining_contents. of first saj.e the content ig"
in the St'.ate. liable to tax.

{1ii) Gunoies-

(a) uhen s0ld -with- -bo- 4 paige in the
'out contents. rupee.
* . A
{b} when Bold con-- -Do- The rate at which
taining contents. the content is

lialle to tax.

" {iv} All types of con-
tainers not men-
tidned above;=

(a) When sold with-  -Do- 4 paise in the
out contents. Tupee. .
" (b} when sold con- -Do- The rate at u‘h.lch
taining contents. thé content 1s

liable to tax.%;

{ii) item 157 and the entries relating thereto shall be
cnitted;

» (iii) item 174 and the entries rela.ta.ng thereto shn.ll be
omitted;

(iv) in item 187 in column 2, sub-item 5 and the entries
relating thereto ghall be omitted:.

{v) item 188 and the entries relau.ng thereto shal)l be
-omitted.

" 3. In t#e Third Schedule to ‘the’ Amendment
principal Act, after item 22, the following of the -
-item and the entries- relatlng thereto Thirg -

¢ shall be added, namely:- ) Schednle
23 PvC cloth, At the point 4 paise
Waterproof cloth, of first sale -in the
Tarapanlin and in the State rupee.".
Rexine. .

J. 391-18
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d4..-In the Sixth .Schedule to the:

principal Act,-

{i}) in item 1, in coluan{2) the fellow-
ing shall ba sebstituted, naaely:-

~fR1l liguors, bottled and packed as
per the provisions of the Andhya Pradeshr
Excise Act but execluding toddy and e.rrac!;"j

{ii) in item 18 in column(2)_for suh-
item({v} the following shall be substitutsed,
namelys= . ’

%(v) other Glassware including Tableware
but- excluding bottles.¥ ’

{iii) the explanations .occur " after

the -proviso shall be numbered as Expla~- .

nation_I, Explanation II and Explanation

. IIX, apd  after as g0 renumbered,

Explanation T -shall bé substitvted -as
foliowes~

.Explanation~-I {a). For the purpose
enptxy -1 in-this.Schednle when gnyp'distff
lery or brewery: or any dealer ssllg
liquo_r te Andhre Pradesh . Beverages
Corporaticn Limited, sales by Aandhra
Pradesn gevarages Corporation Limited
s_ha.ll be deemed to ba. the first sale.

' (b) Point of last sale Bhall jmea:-;
sale of liguor to a person .by a dealer
«ho purchased liguor from Andhfa Pradash

Beverages Corporation Limited:

r

<
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Provided that the +turnover of any
distillery or brewery of any dealer in
respect of sale .of liguor ‘to Andhra

. Pradesh Buverages Corporaticn Limited
shall he exempt from payment of tax.

G. BHAVANYI PRASAD,
Sacretary to Government,
Legislative Affairs & Justice,

Law Department. :
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ACT No. 2 OF 1998.
- - *13rd January, 1998.1} )

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
GENERAL SALES TAX ACT, 1957.

Be it enacted by the Leglslatlve
Assembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republlc
of Irndia, as follows-- Short title
and -
1. (1) This. Aqt may be called the tommence-
Andhra Pradesh General Sales Tax (Amend—nmu.
ment) Act, 1998. ' .

*[Received the assent of the Governor on the 01-p3-1398.
* For statement of object and reasons plegase See the Andhra
Pradesh Gazette, Part-IV-A, Extraurd'lna?y dated 21-11-1997
at Page 67.] )
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area, may,.accept, by way of - composition
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foo‘l: oF! thaﬁ consmcuedcuew.em (510918 devhavy

T8 ?ébq g

ﬂﬂ&nﬂ-ent " 3e.-In- sect:[on 13—1& of the pr.i.ncipal
:{9?__ . Act; ‘for- the words “a- sum not’ exceeding
@_:ta.grm rupees. five.-hindred®™, ‘the worde ‘"a. sum
13-a. ‘calculated”-at ‘the- rate’ of one -hundred
. Tupees. for every ‘day’ of . delay ‘in fi;ling'
.return. ®, shall be substituted. °
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Act,

[.1.] for su.b—section (1)., the fcllowihg }

sub-section ~ sha;.l be .  substituted,
_ amely'— : ’ R

"(1) Any dealer whose turnover in a
year does not exceed rupees ten lakhs

and liable to file a return unde_,

settion 15, shall submit to the assess-
ing . authority, within sixty days £from
the close of.the year, a return of self
assessment in such form and in such
manner as may be prescribed and in such

return he shall assess the turnover at-

4, In sectz.on 14-E of the prlnczpal Lmendme.nt

of section
lé-Er

all places of his business "during the

year and tax due thereon correctly;’

Prov:.ded that any return filed afte_‘

. the expiry of sixty days from the cldse
of the year may be received if the retu:.n
is accompanied by a treasury receipt or

cheque or demand draft for payment of a

penalty egquivalent to the amount calcu-~

lated at the rate of rupees one hundred'

for’ evexy day of delay,";

{(ii) sub section (2) shall be omitted,_-

(1111 in sub-sections (3), (4) and"

(5}, for the words "under 'sub-section

{(2}*, the words "under sub-sect:.on (" -

. shall be subst:l.tuted°

(iv). sub-sections (3), (41 {5) ahd

{6) .shall -be renumbered ‘as sub-sections’
(2}, 13), (4} and (5) respectlvely, and -

*{v) sub-sect:.on {'i) shall be om.'l.tted

. 172875
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5. In section 15 of the principal Act,

of section -in sub-section (4), for clauses (a) and

15,

Amendment.
of

section 16.

{b) thue following clauses, shall ba’

substituted, namely:-

"(a) an amount egual to thirty per
cent {(30%) of the tax where the dealer
has charged ‘the tax from the _purchaser;
and

(h) iﬁ.any othar case, an amount
equivalent to twenty per cent (20%) of

the amount of tax.".
b

6. In section. 16 of the. principal

(i) in’ sub-section (1), after the

" secand proviso, the fcllow1ng proviso

shall be added, namely:—

"Provided also that -the assessiny
authority sball requrire the -dealer to
pay the tax due as per the return filed
by him- in..case such return is not
accompanied by the proof of payments of
tax and it shall not be necessary to
give minimum time of fifteen days for
payment of tax as mentioned in +this
sect;on."' '

Adi) for sub-section’ (3) - the
follow;ngsub—sectlonshalj.besubstltuted,
namely:-

“"{3) (a) If -the -tax assessed or
penalty levied or  any -other amount due
under this Act or any lnstalment thereof
is not paid by. any dealer or other
person within the t1maspec1f1edtherefor
in the notice of demand or ir the order
permitting the payment in instalments or
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in any other provision of the Act or the
rules made " thereunder, the ‘dealer or
,other -person;y shall pay. in addition to
the amount = of such ' tax,  penalty,
instalment or any other amount, interest
calculated per every one. hundred rupees-
or part thereof at - the rates mentionegd
beldw for the pericd of delay from the
due date or date specified for its
‘payments. -

(1) Within 30 days .. -at. the rate of 18% of

of delay . the tax due.
{ii) zbove 30 days but .. at the rate of 24% of -
below 90 days of the tax due.
T :delay ’
(iii) above 90 days but .. at the rate of 30% of
below 365 days of | the tax due; -
delay oo :

-{iv) for delay exceed- .. at a flat rate of 36%"
- ing ong year.. of the tax due,

(b)- If any dealer fails to pay tax
along with the return.due to be filed by
him, _1n._erest calculated at the -rates
mentioned in sub-cvlause (a) of this
sub-section shall - be levied for -the -
nermu of delay. commenclng‘ from the date
on which the return is due to be filed by
that dealer to’ the assess:.ng author:.ty.

- le). "‘ne dealer shall calculate the
nterest at ‘the’ rates mentioned above
or tha period of delay and shall -remit
t alony with the tax due to be paid by

o ol FEN LT BN
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(d) If any new dealer fails to file a
return he shall be liable to pay interest
on the amount of tax due or as assessed
by the - assessiny author:.ty for  the
period of delay commencing from the date
on which the return is due to be filed

by him. ", -
Amendment 7, In. the First . Schedule . to the
of ® - principal Act, “in item 32, in column
Farst {2}, the word "sand" shall be omitted.’
Schedule- ’ .

K. M. NAGRABHUSHANA RAO,
Secretary to Government,
Leglslatz.ve Affairs & Justice (I/c).c
Law Department
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ACT No. 12 OF 1998.
*i{17th April, 1998.]

AN ACT. FURTHER TO . AMEND THE - ANDHRA
.PRADESH GENERAL SALES TAX ACT, 1957,

Be .it enacj:ed by the Leglslatlve
Asgsemblv of the State of Andhra Pradesh
in the Forty-ninth Year of the Repuhl:l.c
of Indla, as follows-—

1. (l) This Act ‘may be called thes'“’"t title
Andhra Pradesh Gerleral sales Tax (Second ::I:mmence-
Amendment) Act, 1998. . . ment.

*[Received the assent of -the Governor on the 16-04-1998.
For statement of object and -reasons please see the ﬂndhra
Pradesh Gaz_ette, Part-IV-A, Extraordinary dated 26-03-1998
- at Page 3.1 .
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{2) It shall be deémed to have come
into force on the 25th February, 19298. .

Amendment 3 In the Andhra Pradesh General Sales
of First Tax Act, 1957 (hereinafter referred to
‘Schedule. 35 the principal act), in the First

Act VI Schedule,—
of 1957 *

(1) after ‘item 201, the following

,item and the entries relating thereto
shall be added. namely :

.. ™202 All liquore, . At the point | 70 Paise

bottled and ‘of first sale in the
-packed as per |- in the State.| = rupee.™;

the provisions
of the Excise
Act but exclud-
ing teoddy and
arrack.

{(ii) . after -Explanation-VIII, . the

)

:'f.ollow:l.ng Explanat:mn shall be ’added,-,‘

'namely:-

"Rxplanation-1X: -For the purpose of item
202, when any distillery,.or brewery or any
dealer sells liguor to the Andhra Pradesh
Beverages Corporation Limited, sales by
the Andhra Pradesh Beverages Corporatiom.
Limited shall be deemed to be the first
Sale." .

Amendment'3. In the Sixth Schedile to the principal

- of-Sixth Act, item I and the entries - relating
Schedule. thereto shall be omitted.
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4. Ivl'oi:iitl'istanding anything contained -

in ;ection 3 of the Andhra Pradesh General
Sales. Tax ({(Amendment) Act, 1998, the
stock "of all ligquors other than toddy.
and arrack purchasea from the Andhra Pradesh
_Beverages Corporat:.on Limitec before
25-2-1998 and declared ‘as stock on that
date by retail liquor dealers shall be

- liable to tax at the rate of 10% at the-

point of last sale in.the State irrespec-

tive of the date cf sale after 25-2-1998. -

!

'G. BHAVANI PRASAD,

Saving ‘

Legislatlve Affairs & Justice,

Law Department.



'The following Act of the Andhra Pradadh
Leglglative Assembly received the assent
of ihe Governor on che 3rd April, 1539
and the sald asgent is oaeraby firs:
published sn the 6th April, 1939 in the
andhra . Pradesh  Gazstte for gsmeral
information:-~

ACT No. 9 OF 1999.

- AJ¥ ACT FORTHER TO AMESD T..©£ ANUHRA
’ PRADESH GENERAL SALES TAX ACT, 1957

. :

BE it enacted bv the Legislative
Assembly of -the State of Andhra Pradesh
in the Fiftieth Year of the Repuklic
. of India as follows:- =~ ' :

Received Ihe assent of the Governor nn the —~4-1999. For Statement of abicetx and
reasons please see the Andhra Pradesh Gastte, Part iV-A, Extraordinary, du 26-11-1973
al pages ¢ &35, :

[55]
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1. (1} This Act may be called the
andhra Pradesh General Sales Tax (Amend-
ment) Aci, 18%9%.

(2) (i) Caluses 2, 3 and 4 shall come
into force on such date as the State

. Government may, by notification, appoint;

Insertion

of section
4a.

Aot VI of
19s7.

Insertion
of sec-
tion 16-C.

and

(ii) in clause (5) in the entry,
in column 2, the item "Palm 0il"™ shall
be deemed to have come into force with -
effect from 12th June, 1998 and "the item
"K.B.D., Palmolgne 0il"™ shall be deemed
to have come into farce with effeet from
23xd June, 1998.
¢ 2. In the Andhfh Pradesh General Sales
Tax Act, 1857 (hereinafter referred to
as the principal Act), after section 4,
the followiny section shalkl be inserted,

_ namely:- *
"Powers of sub- ( 4 A. The powers con-
ordinate oOfficers ferred by this Act and
to be exercised by the rules made there-
higher authorities.} under on any of the
pfficers appointed

under section 4 of
this Act may also be exercised by any of
the officers superior te¢ the officers so
empowered, subject to any instructions
issued by the Commissioner cof Commercial
Taxes in this regard.”.

3. After section 16-B of the principal
Act, the following section shall be
inserted, namely:-

. .

"Liability  under 16-C. HNotwithstanding
this act to be the anything to. the
first charge. ‘ contrary contained in

any law for the time
. being in force, any
amount of tax, penalty, interest abd any




57

‘other sum if any, payable by a2 dezler or
any other person under this Act, shall
be the first charye on the property of
dealer, or such person.".

4. In section 20 of theprincipal Act, Amendment
in sub-section (2}, for the words of sec-
"Deputy Commissioner" the words "Deputy tiom 20.
Commissioner, Assistant Commissioner",
shall be substituted.

5. In the First Schedule t¢ the amendment
principal Act, after item .24D, the of the
followiny item and the entry relatinyg pirst

there to shall be inserted., namely:- Schedule.
"24E. Palm 0il, At the 4 Paise in
inecluding peoint of the )
R.B.D., - first sale rupee.”
'Palmolene in the '

0il. State.

. . G. BRAVANI PRASAD, °
Secretary to Government,
Legielative Affairs & Justice,

Law Department. -’

.J.1530/5

]



5E

STAVEHY.AT OF OBJECTS AND REASONS

fnra Prudesn Genoral Gales

1 = owrarizioa. oof
Tay, AP 3T haigher avnoooetl 5 Tan enercige The noaerh of
cys-prdinate nriicers only weth resard o assoesneny under

saction 14 4. "¢ are certaln functlons like i:isue of

. reegistration cotifticatss, powers to authorise  zearchaes,
pLwors to ereyciac spagis] powsrs under Revonoe Lecovery At
erc., that arce wosted with the Oliicers of particualiar ladre
and the bigher authocicies are unable to exercise suzhn
pawers. in erder ‘o have a snooth funciioning, it is felc
n:cessary  ta includ: a  general clouse  ¢mpDWEring  the
supcrior officers %o enercise all the powers of zub-ordinate
offizers under general supervisigon of the Coamissioner of
Commercial Tuxes.

The collzerion of arr-irs of Czles Tax has been pos.ing
certain administiative probiems. It is noticed that the
aranerty attpch:@ ander T-venee FRocovery Act could not se
disjosed of as it wads hyoothicatsg to either financial
saspitutions or to others. In crder to fave a definiie claim
on the proparty, it is now nrogesed wrat the liability undar
t=hre Sales Tax Act shall be the first charge on the property.
Similar provision is available in the Rajasthan Sales Tax
ACt and it was up-held by the Courz.

The revislon powers are presently exercised by the
officers of the rank of Deuvty Cor-issioners and apove., It is
noticed that Depuity Commissioners who are having oQverall
responsibility of the administration of the division are
cnable to pay sulficient atetention to the revision work.
Therefore, it is felt pnecessary to provide revision powers
to the Assistant Commissioners also se that revision wark
could be speeded up and the revenues are protected.

Sales Tax is levied on non-refined oils and refined oils
under item 24{A} and 24{B) of First Schedule to the Act at
the rate of 2 percent. Tax is being collected at three
stages, while giving set off of tax paid on earlier Sales.
Tne refingd oils mentioned in 24 B operate only when non-
raefined oils were subjected to tax under the local Act.. It
is noticed that R.8.0., Palmolene 0il is being imported from
cutside the country and it being in refined stage, no tax on
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the ecarlier S+*29€5jjke nen-refined or oil seed were levied.
The R.B.D., Palmolene Qil, thus is, general item liable to
tax at the rate of 10%. As R.B.D., Palmolene il is chezp
and supplied through P.D.5., many eonsumers are slowly
curning away £from convenzional edible oils. The increased
use of R.BE.D., Palmolens 0il controls to some extent tha
selling price of other edible oils. In order to encourage
the sales of R.B.D., Palmolene DIl and te lessen the tex
burden, crders were dissuaed introducing a separate ensry
namely item 24 (E) to the Tirst Schedule, levying tax at the
rate of 4% on R.B.D., Pal-glene Dil.

To achieve the above ebiects, Government have derided to
amepd the  Andhxa Pradesh General Sales Tax Act, 13537
suitably.

This Bill seeks to give effect to the above decisians.

SIMHADRT SATYANBRAYANA RAQ,
Minister for Commercial) Taxes.
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ANDHRA PRADESH ACTS, ORD'INANCES AND

REGULATIONS Etc. .

The foilowing Act of the Andhra Pradesh

Legislative Assembly received the aseent

of the Governor on the 28th ‘April, 2000

and the said assent is hereby Jflrst

published én the 29th April, 2000 in the -
Andhra Pradesh Gazette for general infor-
. mation. :

ACT NO: 19 OF 2000

‘AN ACT. PURTHER TO AMEND THE ANDHRA

PRADESH GEWERAL SALES TRAX-ACT 1957.

.Be it enacted by the Leglslative
Assembly of the State of Andhra Pradesh

- 1la the Pifty .first-Year of the Republic
-af Inq1a, 1] follows.

{103l
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"I. (1) This Act may ba called the:

Short

title Andhra Pradesh General Sales Tax (Amend=-
ment) Ar" ,2000.

cc_mmanne- .

went . {2) . Sections 2, 8, ¢, 10 and 11
shall c into force with effect from

1lst Bpril, 2000,

- (b) Sections 3, 4, 5; 6 and 7 shall
be deemed. . to have come into force with -

. effect frem 3151: December' 1959,

-[c} Clauses (:l.i). (xiv), (xo0v),’
{(xxxix), ¢(x1), (x1lii) end item - 210 of
First Schedule as inserted -hy claunse
(xlv) of section 12 and clause (xl) of
‘Se¢tion 16 shall be deemed to have come
intes force with effect from- 1l4th

" February, 2000.

aviA RADVAVIGEC sRT bR ERE A S 5@ Vehal1

be, AEEACET AGNYDRE into force with
effect from lst January' 2000,
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&f section 298%es [PgANDY § L O5AI( ey cinafrescr efiorned

Act 6 of
' 1957,

iggias wdeeogrinkipdsgan) hime sestdiorbnd,

- o4 EﬁbﬂQQEtxéﬁI@B)diesrsﬂatmebhbhl:t)‘.dt&;e
~EBRE&LNIP W10 bed geBeRi tebddx nendby A

- Ooidsm
° (bmg' B Plesl -l udes , -
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, ture or any -adventure of cencern in the

D ce or n nufacture
E«gﬁﬁﬁ* TNt e
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' to’' make ga:l.n or gmﬁ!ﬁoﬁnawmw

not any gain or profit accrues therefromy
and : [€or1.
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» {ii) any +transaction in connectien
with or incidental or ancillary to such
trade, commerce, manufacture, adventure
or concern; and

{iii} any transaction in connection
with or incidental or ancillary to the
commencement or closure of such trade,
commerce, manufacture, adventure aor
concern;

Explanation: For the purpose of this
clause, -

(I) the activities of raising of
manmade forests or rearing c¢f seedlings
or plants shall be deemed to be business;

{IT} any  transacticn ¢f sale or
purchase of capital assets pertaining to
guch trade. commerce, manufacture,
adventure or concern shall be deemed to
be business and the expression "capital
assets" shall have the same meaning as
assigned to it in the Income Tax Act,
1961.".

3. For section 5C of the principal

Act the £following shall be substituted,
namely:-

"Tax in 5C. ‘NWotwithstanding anything
respect of | ¢contained in section 5 or
supply of sectiocn 6, every dealer
articles of | running any restaurant or
food or eating house or hotel, {by
drinks in whatever name called), wao
restaurante | supplies, by way of or as
¢r catering| part of any service or in any
houses or | other 'manner whatsocevers of
rotels. goagds,’ being food or any

other article for human
consamption or ary drink (whether or not

12%9/8

Amendment
af
section 5C.
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intoxicating} and whether or not such
goods have suffered tax under this Act,
where such supply or service 1is for
cash, deferred payment or other valuable
conslderation shall on the total 'amount
¢harged by the said dealer £for such
supply, pay a tax at the rateé of eight
paise on every rupee on the aggregate of
such amount realized or realizable by

"him during the year:

! Amendment
of

section 58..

of
section 5P,

of
section 5G.

of
gection 5H.

Provided:- that no such tax shall be
levied if the total turnover of the
dealer including such aggregate dQuring
the year is¥less than Rs5.2,00,000.".

4.-In section . SE of the principal
het, in clause {a), for the words, "pay
a tax at the rate of five paise in every
rupee™ the words "pay a tax at the rate
of eight paigse on every rupee” shall be
substituted.

5. In section 5F of the principal
Act, the words, "at the rate of six
paise on every ropee of his turnover”®,
the words "at the rate of eight palse on
every rupee of his turnover®” shall be
substituted,

6. In section 56 of the principal
Act, 1in sub-section (1) for the words,
"an amount at the rate of two paise on
every rupee® the words- "an amount at the
rate of four paise on every rupee” shall
be substituted.

7. In section 5H of the principal
Act, in sub-section (1) for the words
"an amount calculated at such rate as
may be prescribed, but not exceeding
three percent of the total turnover" the
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words "an amount calculated at such rate
as may be prescribed but not exceeding
four per cent of the total turnover"”
shall be substituted.

B. In section 12 of the érincipal
Act, after sub-section (1) the following
sub-section shall be inserted, namely:-

"lA. Notwithstanding anything con-
tained in this section any dealer who
purchases goods 1inside the State and
sells. the same to consumers on retail
basis and whco does not  issue declara-
tions in Form-X in respect of. sales or
purchases effected by him and whe is not
registered under Central Sales Tax Act,
1956 shall be registered as a special
category dealer and certificate of the
registration shall be issued to him in
such manner and in such form as may be
prescribed.".

9. In section 13~C of the principal
Act, for sub-section (2) the following
shall be substituted, namely:--

Amendment of
section 12.

hct No. 74
of 1956.

hmendment of
section 13C.

"(2}) Every dealer who violates provi-

sion of sub-section (1) and rules made
thereunder shall be 1liable to pay
penalty.

{3} The penalty leviable ut 3er sub-
section (2),-

(a) shall be of Rs. 250/- or an
amount calculated as a multiple of tax
due on each. such bill, subject to
maximum of five times of +the tax due
whichever ' is highexr.--for every one of
such lapse;



Amendment
of
section 14E.

Amendment
of
section
16(3).

hmendment
of

First
Schedule.
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(b} shall he of Rs. 1,000/~ or an
amount calculated as a multiple of tax
due oh each such bill, subject to maxi-
mum of five times of the tax due which-
ever ° iIs higher for every one of such
subsequent lapse:

Provided that where such violation to
issue bills was noticed for the first

_time such dealer shall be let off with a

warning..

10. In section 1l4-E of the principal
Act, for the words “whose turnover in a
year does not exceed rupees ten lakhs”
the words "whose turnover in a year does
net exceed rupees ten lakhs or a dealer
registered under sub-section (1A) of
section 12" shall be substituted,

l1. In section 16 of the principal
Act; in sub-section (3), in. clause (a).,
‘in item (iv) for the expression .'at flat
rate of 36% of tax due’ the expression
at the- fiat rate of 36% of the tax due
per annum' shall be substituted.

12. In the First Schedule to the
principal Act,-

(i) in item 3;in colﬁmn (2}, the word
"televisions" shall be omitted;

(i) in item 19 (ii}, in column (2),
after the words "Polythene bags and
plastic bags" the words "HDPE/PP Woven
Fabrics”, shall be added:

(iii) in item 23, in column {4} for
the expression "3 paise in the rupee"
the expression "4 paise in the rupee”
shall be substituted; '
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{iv) in item 2Z4-A, in columa (4} fa th> cxpression "2
paise in the rupee" the expression "4 pilize in tie rupee”
shall . be substituteﬂ;

(v) for item 24—5 and the entries Telaking thereto the
following item shall be substituted, namely:—

"24B Vegetable At the Point of Eirst sale 4 paise in
oils (refined)- ~An the State. the rupees.™:

(vi) in item 24~C in column (4) for the expression *2
paise in the rupes” the expression "4 paise in the rupe="
ghall be. substituted; -

{vii} for item 27 and the entries relating thereto the -
follewing item shall be substituted, namely:-

*27 Farcotics At the point of first sale 20 paise in
in the Stats Tupee.";

ivlii} in item 28, in column (4}, far the expression "2
palse in the rupee® the expression "4 paise in the rupee”
shall be substituted.;

(ix} in item 29, in column (4}, for the expression "2
paise in the rupee® the expreseion "{ pmise in the rupee”
thall be substituted: :

{x} in item 35, in column (4), £or the.expression "l0
paise in the rupee" the expression “12 paise in the rupee®
shall be substituted;

[xi) ip item 3B, in column (2} the words "computers of
analog mnd digital varieties”, shall be omitted;

{xii) after item 38, and the entries relating thereto
the following items shall be added, namely:-
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Computers, personal, mini,
main frames, laptops of
analcy and digital varie-
ties including Automatic
Teller Machines, their hard
ware and peripherals like
modem, Xey board, monitor,
mouse, CPU. floppies of all
sizes, catridge tape drives
CD ROM drives, DAT drives,
nard disks, printers of dot
matrix, inkjet and laser,
line, line-matrix,

Scanners, multi-media kits,

plotters, Computer consum-
ables, including DAT tips,
printer ribbons, printer
cartridges and cartridge
tapes and computer cleaning
kata, and their parts and
acessories.

Television, sets, Video

. Casette Recorders and Flayers

music systems, Audico and
video cD players, DVD
playars., including speakers,
mikes, amplifiers, digital
analysers, graphic ecquali-
saars, car radios, indeoor
and outdoor TV and radio
antennas including  dish
antennas and car’ antennas,

* TV signals raceiving boos-

ters, TV and videoc cameras,
projectors of all kinds,

_ projection acreens ahd

their accessaories and parts
thereof.

At the
peint of
First sale
in the
State.

-do~-

8 paiscinthe
rupee.

12 paise in
the rupee.
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2%-C Electronic toys and alec- -do- 12 paise in
tronic arcicles used for the Rupee.
" playing games.

38-D All other electronic goods - -da= 8 paise 1In

gther than those specified | ’ - the rupee.”;
elsevhere . A

{xiii) in -item 48, in column {41 for the expression
*10 paise in the rupes” the espreseion "12 pmisa in the
repee”™ shall be substituted;.

{xlv) in item 50, in wxolumn {2) the words “"power
tillers”, shall be omitted; )

{xv) in item 56, . in column (4), for the expression *10
paise in the rupee" the expression "20 paise in the mpee
snall be substituted:

{xvi) for item 60 and the entries relating thereto the
fo2llowing item phall be subatituted, namely:-

"60. Maida, Atta, Ravva ... Bt the Point  ; pajse. in
and Wheat Bran first sale . the rupea.”:
: . in the State pee.

. {xvii) in item 79, in column (4), for the ax-presaion
=4 paise in the rupee" the axpraaion "12 paise in tha rupee®
saall be substituted; '

(xviii} in item @€3-B, in column {2} a2ftar the word
"including”, the words “"hammera, bits, drill rod.s. tungstan
carkide buttons.” shall ke inserted:

{xix) in item 90a, in column (2), the wordas “sports
ahoes” shall be omittaed; . ‘ :

(xx) for ltem $2 and the entries relating thereta, tha
following item shall be subst;.l:uteﬂ. namely:-
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"92.Mosaje tiles and At the point of first 8 paise ia
) chips, ceramic and sale in the State. - the rupee.”:
glazed flcor and
wall tiles  and
joining powder and
sita mixtures.

{xxi] After item 92-A, and the entries relating thereto,
the following item shall be inserted, nanely:-

"92-B_Palished granite At the paint - .12 palse in
stones and tilen of firat sale in the the rupse.”;
St.lte. -

{xxil) for 1tem 94 and the eftries relating thum:o. the
following item shall be substituted, nasely:-

"94.vacuum flasks in- At the point of 12 paise in

cluding refills, first gale in the rupees.”;
capseroles and State.
hot packs.

(oiii) item 105 and the entries relating thereto, shall
be omitted;

- (xxiv) in item ios in column {2), for the words "Razor
and razor blades" the words “RAzor and rarzor blades inclu-~
ding shaving Kits and items thersof* shall be substituted;

{xxv) in item 112, in column (4), for the expremsion "10
paise in the rupee” the expressicn “12 palse in the rupee®
ahall be substitoted;

{xevl] for -item 117 and the entries relating thereto,’
t:: Eouortng im shall be pubstituted, mmely:-

- . thocolates, toffees, bis. At the point 16 paise in
cuits and other confec firagt sale in the rupea.®:
ticnary so0ld under a state.

registered hrand pame .
or trade mark.
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11

(xxvii] after ltem 117, and the entrles relating thereta
the following items shall be ingerted, namely:-

"117-A Cakes, pastries andbis- At the point € paize in
cuita =0ld without "a of firat sale the rupee.

brand name- in the Jtate.
118  Industrial gases other - —do- iZpaise in the
than petroleum gases : rupea.”;

and gases specified
elsawhera in the Sche-
dulas.

{xxviii) for item 119 and the entries relating thereto
the following item shall be subatituted, namely:-—

"119. Sandalwood, Sandalwood At the polnt 12 paisae in
oil and articles of of f£first sale the rupee.”;
ivory and sandalwood. in the State.

{>xix)} for item 120 and the entries relating thereto,
the following item shall be substituted, namely:-—

"120. Muszical instrménts At the point 12 paise in the

other than those specli- of first gale Zupes.";
fied elsewhere- in the State

{xxx) in item 125, in column {2}, for thewords “"Pressure
cookers® the words "Pressure cookers including pregsure pans
with or without 11d and nom-atick kitchenware” shall be sub-
gtituted;

(xxxi) for ltem 129 and the entries relatiog therets the
following ites shall be substituked, namely:=-

"1319. Articles of cooked food (At the point 8 paise in the
or baked food excluding of firsi aale rupee.”;
bread. -in the State l .
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{axxii}) for item 129-B and the entries relat:.ng thereto,
the following item shall be substituted, namely:-~

"129(B) Semiya, vermicilli and At the point §paise in the
al) types of noodles. of first sale rupee.":
- in the St.ate.

(#xxiii) for item 144 and the entries relating thereta,
the following item shall be substituted, parely:-

"144. Ravva obtained fromrice At the point B8 paise in the
or maize- of first ' Iupee.”;
sale in the
Statve.

liorxivi for item 147 and the entries relating thereto,
the following item shall be substituted, namaly:-

At the point -
of filrst sale
in the State.

4 palae in

Parched and fried bengal
the rupesa.”:

gram &r dhalls and hro-
kens and flour of gram
y ar d.ha.J.J-SI

"147.

{s>ooce) in item 149, in column (2) for the words “Cottom
sewing thregd® the words "Sawing thread of all kinds* shall
be: suhstituted; .
' : -. C o mw
© (xxvi) for item 150 and the.entries relating thereto,
the following item shall be substituted, namely:-

Aluminium, brass, copper
and hronze and articles
made therefrom but ex-
cluding utensils am
kitchenwarg.

"150.

At the paint
of first
gale in the

stat-e'

8 paise in the -
Iupee.”;

(xxxvil) in item 151, in columm {4}, for the expression

"10 paise in the rupee® the exprassion

rupee” shall be substituted;

"12 paise in the

(xocxviii) for ivem 158 and the entriea relating thereto,
‘the following item shall bé substituted, namaly:- . . :
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"158. Betel Hut Powder. At the point B8 paise inthe
of first sale rupee.";' .-
in the State.- )

{(xoxix) in item l6l, in column (2), after the words
"Polyester Viscogse Yarn™ the words "Acrylic yarn" shall be
added:; ; :

(x1) in item 167, in column {2), fer the words “Sago®
the worde "Gago and starch obtained from Tapioca®™ shall be .
substituted; ’

{x1i} after item 170, and the entries relating theieto,
the following item shall be ingerted, namely:-

"170-4 Corlander when obtained At the point 4 pajisze inthe
from outside the State of first sale rupike.";
in the State

(x1ii) in item 182, in column (2) the word *Dry" shall
be omitted.: :

{x1i4i} in item 187, in column {4), for the expreseion
*10 paise in the rupee®" the expression "12 peise in the
rupee” shall be substituted;

 Ixiiv) in item 197, in column (4), for the expression ®4
paise in the rupee”™ the expression "8 paise in the rupee”
Bhall be substituted; '

{xlv) after item 202, and the éntries relating

. thereto, the following items shall be added, namely:-

*203  Mosquito repellants and At thé point 8 paisedinthe -
devices . of all kinds of Efirst .. rupee.
including electronic re sale in the
pellant devicas, refills, State.
mats, colls and acces-
sories thereof. ';

. 204 Dressad chickens o= 4 paise in the
' : rupee:
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206.

207

209

Clgarettes and cigars
imparred into India from
foreign countries.

Perro-alloys including
ferro-silicon, silico
manganese and H.C.Ferro

. Chromea.

Frocessed salt sold
under a brand name in
sealed containers, pac-
kets, pouches etc.

All surgical goods in-.

cluding appliam:es and
apparatus whether made

"of plastic or rtubber

including gloves, appa-
rels, caps, adhesive
plaster, - dressing,
gypscna, plaster _of
paris ' and bandages,
velcre pop bandages,
surgical cotton, v
needles, butterfly need
les, urosacks, diagno-
stic kits, elastro crepe
bandages, gauze, lint
and similar articles
impregnated or coated
with pharmaceutical sub
stancea put up in forms

or packings.

Utensils and kitchenware
made of stainless steel
aluminium, brass, copper
tut excluding those men
tioned elsewhera

116

At the point' -12 paise in

of first
sale in the
State.

~da-

Ao~

the rupee.

8 paise in the
rupee-

4 -paise in the
rupee.-

§ paise in the
oupea «

4 paise in the
rupee -
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2l1.

z212.

213.

214.

215.

216.

217.

218.

21%.

220.

221.

222.

2213,

Majize .product.‘s including
liquid oglucose, Maize
gluten, Malze gem, Mazle
husk, sorbitrol and
wodified starch.
Barytes

Lime.

Exploaivas.

Industria}l filters.
Hydreogen peroxide.
Mzagnets.

Pulp-

ROC Sleepers.

Refractory bricks and
tiles.

Silicon carbide.

Sulphur.

Hatér Chemicals.

Bread.
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At the polnt
of first
sale in the
State.

-do-

-

—do-

=-do-

4 palse in the
rupee«

g€ paise in tha
rupee-

8 paise in the
rupee-

8 paiesein the
Iupee-
B paibe in the
rupee-

B paise in the
rupee.,

8 paise in the
rupee-

8 paige in the
rupee.

"B paise in the

rupee.

8 paige in the
Irupee s

8 paise in -'che.
Iupee .

8 paise in the

Tupee.
B paise in the

rupee »

4 paiee in the
rupee »



‘224. ‘Symthetic Gems.’

‘225,

226.

227,

228.

Stationery arvicles in-
cluding exercise note-
béoks, office stationery
like writingpads, clips
files, pins, staplers,
account  ledgars and
pens and pencils.

Agriculrural implements
wheother .hand operated,
animal drawn or power
aperated Lncluding post
harvesting inscruments
and hand tools, sprayers
and dusters.

Modern agricultural
implements and machines
like drips irrigation
aystems, sprinkler irri-
gatlon systems, power
tillers, seed drill,
fertiliser Aarill and
harvestors and parts
and accessaries thereof.

Renewable enerqgy devices
and equlpment auch as
solar, wind and blomass
devices including solar
photovoltaic cells and
parts and accessories
thereof.

(18

At the point

12 paiaefin

of first the rupee.
gale in the
State.
-do- 8 paise in the
rupee .
-An- 4 paise {n theé
rupee-
-do- 4 paise in the
rupee.
—do- { paisa in the

rupees.”.
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‘ #
13. In the Second Schedule to the BAenddmentof
principal Act, =--— pecand
) Schesfinle.
(1) for Item (1) and the entrias
relating therete, the following item L
shall be substituted, namely:- o

"1. Manganesge including man- At the point 4 patce Inthe

ganese ore and ferro- of purchase  rupes.®;
manganese . by the last
desl'er who .
buya in the C
State

“{ii) in item 5 in column (2) for the words ®"ir —== Co-
operative Socleties Act of any other State or Union Ter—Ztory*®,
the words "including the Co-operative Societies Act of any
other State or Unien Territory™ shall ba substituted: .

{iii) for item 9 and the entries relatil:rg" ther=s, the’
following item shall be substituted, namely:—

"9. Coriendsr when purchased At the polnt 4 pais=inthe
within the Stata. of first rupees.".
purchase in -
the State.

14. In the Third Schedule to the Amenfment of

principal aAct,— Thirg
' ) ) Schadmia.
(i)} 4ip item 2 in column (2}, for the

‘wards "ply iron -and cast iron including

ingot, moulds, and bottom plates" the

words "Pig iron, Sponge Iron and Cast -

iron 1including ingot moulds and bottom

pPlates™ shall be substinuted; -

{ii} after item 9 and the entries
ralatinc thereto, the following item
shall be inserted, namely:-
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“9i {a) Dntanned hides ond At the point 4 paise inthe
sxins Jhenobtained fram of first rupee’.
the wother tates and sale in the

solad

in the same form  State.

or in the form of tanned
hides 2pd skins.

“fanned hides =anzd At the point” 4 paise inthe

o)
skins whenobtained frem of first . rupee.”;
other States. sale in the

State.

fiil) afrer item 14, =znd the erntrias relating thereto
tha following itep chall Le inserted, namely:-

i3-A “<reen gzom 2nd black At the point {4 paisein the

qram when cltained Irom cf first - rupee.”;
cutside the Sheie sale in the
State

{ivi afrer item 3I2, and the entries relating thercto,
<he Zecllowing items shall e added, namely:-

el Sugar other than that At the poipnt 4 paise inthe

Schedule

spacified in the Fourth of first rupee.
Schedule. sale in the
State.

23 Cotten fabrics, manmade o= 4 paise inthe
fabrics . and woollen rupee.".
fabrics other than those
specified in the Fourth
Schedule.

amendmnent 15. In the Fourth Schadule to the

of Fowrth principal Act, in item 1, in column (2)

Schedule for the words "Salt™ the words "Salt

cther than that specified in the First
Schedule™ shall be substituted.

Amendment 16. In the Sixth Schedule to the

of Sixth principal Act,=-
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{i) for item 4A and the entries relzking thereto, the
following item shall be substituted, hamely:-

"43 Furniture., other than Bt every 12 paise in the
wooden furniture. print of rupea.";
sale in the’
state.

(ii}) afker item 4A, and the eniries relating therete,
the following i:zem shall be inserzed, namely:-

4B Wooden Furnizure- At every 8 paise in the
soint of rupee.";
sale in the

State

"1iii} Eor item 6 and the entries relating thereto the
following item shail be substituted, namely:-

A1l kinds of Eleczrical At every 3 paise in the
goods instruments, aor2- wnoint of rupees: "y
ratus and appliances'. sale in the -

. other than articles cf State.
plastic and those spegis
ficzlly mentioned else-
where, including,-—

i} wires, holders,
plugs, switches, elec-
trical earthenware anc
porcelainware;

{ii) casings, cappings
recapers, bends, junctioz
boxes, meter boxes,
switch Dbores, meter—
boards and switch boards

'+{iii} lighting bulbs in-
cleding decorative serial-
bulks, +torches, flug-.
rescent tubes and other

".fittings, like ckckes
and starters and other
parts and accesscries
thereof;

J.1259/9
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(iv} a_fter -item 6, and the entries rela:t.mg thereto, the
following items shall be inserted, n.a.mely-—

“BA. Electrical transformers At every 12 paise in
ACSR  conductors - and point of the rupee-
trapsmission towers. sale in the

- State.

68 Electrical fans, exhaust At every 12 paise in

fans, air circulators, point of the rupee.

air purifiers, kitchen sale in *he
chimneys asd air cur- State.

tains.
6C. Washing machines, vaccum At every 12 paise in
cleaners, electrical point of the rupea.*®;

grinders, including wet- sale in the
grindere, mixers, blen- State.
ders, hair driers,

shavers, heaters, cook-

ing-ranges, boilers, g

ovens, geysors, genera—

tors, transformers and

parts amnd accessories

thereof.

{v]l for item 8 and “the entries relating thereto the
following item shall be substituted; namely:-

r8. Paints, colours, dry dis- At every 12 paise in
tempers, varnishes and point of the rupee.™;
blanks, cellulose, lac- sale in. che
quers, polish piquents, State,
indigo enamels, cement
based water paints, oil
bound - distemper, water
pigments, finishes for
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leather or plastic emul-
sion paints, turpentine
. oil, bale o0il, white
@il- and thinners.

{vi] after Ttem B, and the entries relating thereto the
follewing item shall be inserted, namely:-

"Bh. Lithographic, printing At every B paise in the
and duplicating inks. point of rupee.";
sale in the '
State.

{vii) for item 10 and the entries thereto the following
item shall be substituted, namely:-

*10. Articles c}f stainless AL every 12 paisa in the
steel other than utensils point of rupee”;
and “kitchenware. sale in the
State.

{viii) in item 11, in column {(2), for the word “Timber"

"the words "Timber and logs cut into slzes such s beams,

rafters, and planks” shall be substituted;

{ix) item 1iA and the entries relaring ‘thereto shall be
omitted; .

(%) after item 13A, and the entries relating thereto,
the following item shall be inserted, namely:-

"l3B. Articles of cast iron At every g paise in the
including pipes,’ spe- point of rupees.";
cials, fittings, covers sale in the
bends and manhole covers. State-

(xi) in item 144, in coclumn (2}, for the words "All Hard
ware of base metal or alloys, other than those meontionad in
(a2} above" the words "All Hardware of base metal or alloys,
and other hardware items like locks, woven wire nettings,
mesh, cloth sieves and chainlink of all metals other than
those made of stainless steel" shall be substitutedj:
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{x:i} Eor iis. 15 27d Ehe entries relating therate the'
fxlleowing ikem shall L2 substituted, namely:-

1=, 231 kinds of fzstwear - At every 8 paise inthe
iacluding plastiz foot- point of Tupes. ";
wear, stares skoss, snoe sale in the

colishes of all %inds, . State.
polish Erushes 2z3 shoes
Lotns.

!xiii) in item 17, in colamn (2} the words "lasinated
eyzevs” shall be omittzZ and in column (4) for the expression
"lL5 paise -<in the rups=" the expresaion "1l2 paize in the
rupee” shall ke substizsved;

(#iv} after item 17 and the entrias relating thereto, the
fallowing item shall be inserted, namely:-

"l7a. Laminated shests of all At every 12 pai=e in

kirds. _ point of the rucee.";
sala in the
‘State

(xv) in item 18, i3 column {2} for sub item (v} the
follcwing shall be subszituted,namely:-

“{v) Other Slass-wzre including Tableware but excluding
bettles .";

. {xvi} in item 23, in c<olumn (2}, Efor the wo.d5 "Rll

kinds of gases uhether in compressed, liquified or solidified
or in any other form" —he words "All kinds of gases whether
in compressed, ligquifizd or solidified or in any other form
pther than industrial cases" shall be substitured.
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17. -In the Seventh Schedule te¢ the Amendment
principal Act, in item 1, in columr (4} oF the
for the: expression “1l0 paise in the Seventh
rupee" the expressigon "12 paise in the Schedule
ropee” shall be substituted.

18. Tae Andhra Pradesh General Sales Repeal of
Tax (Amendment) Ordinance, '1999 is Ordipance
hereby repealed. - 10 of 1999,

G. BHAVANI PRASAD,;
Secretary to Government,
Legislative Affairs & Justice,
Law Department.
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SPATEMENT OF OBJECTS AND REASONS

In the conference of State Chief Ministers and Finance
Ministers held on 16-11-199% at Wew Delhi, consensus has
been reached to adapt uniform floor rates i.e. 0, 4,8 and
12 and two special rates i.e. 1% and 20% of sales tax by all
the States with effect Erom lst January, 2000. This will end
the rate war amongst. the States and the Unieon Territories.
It was also suggested that the States should bring uniform
floor rates into effect ¢through an Ordinance wherever
necessary.

The Standing Committee of State Finance Ministers to
monitor sales tax reforms met on 20-12-1999 at New Delhi and
suggested for a deterrent action against any State not falling
in line with the unanimous decision of the Committee it
suggested that non-compliance with the floor rates should be
treaked as a negative revenue measure.

Therefore, in order to implement the rate of tax on the
commedities to be in tune with the fleor rates suggested by
the Committee af the Chief Ministers and the Finance Ministers
the Government of Andhra Pradesh have decided to amend the
provisions of the aAndhra Pradesh General Sales Tax Agt. 1957,
suitably.

As the Legislative Assembly of the State was not then
in Session having been prorogued and as it has been ‘decided
to give effect to the above decision immediately, the andhra
Pradesh General Sales Tax {Amendment) Ordinance, 19%9 [aA.P.
Ordinance No. 10 of 1999) has been promulgated by the Gouerncr
on the 3lst December, 1999.

Further, it is also decided to amend sections 21(1}ibbb),
12, 13C, 14F and 16(3} of the Act for expanding the definition
of 'business' and for issuing scparate identifiable Registra-
tien Certificates to retail dealerz and to make them eligible
for 'deemed assessment' scheme irrespective of their turn-
overs and to levy graded penalty for the offence of non-issue
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of sale bills and to levy interest for delayed payments
over more than ohe year.

This Bill seeks to replace the said Ordinance and to
give effect to the above decision; ’

J. LAKSHMI PADMAVATHI,
Minister for Commercial Taxes.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS, Etc.

The following Act of the BAndhra
Pradesh Legislative Assembly rec-
eived the assent of the Governor on
the 27th April, 2001 and -the said
assent is hereby first published on
the 30th April, 2001 in the Andhra

- Pradesh Gazette for general

information.

ACT No. 30 OF 2001.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH GENERAL SALES TAX ACT
1957.

Be it enacted by the Legislative
assembly of the State of Andhra

Pradesh in the Fifty-second Year of

the Republic of India, as follows:-

1. {1) This Act may be called
the Andhra Pradesh General Sales
Tax (Amendment) Act, 2001.

12} (a) Sections 2,3,4,5,6,7,8,9
and 10 shall come 1Into force with
effect from lst April, 2001.

(b) cClause {iv) of section 11
shall be deemed to have come into
force with effect frOm l4ath August;
2000.

(c) Clause (vii) of section 11

shall be deemed to have come into

force with effect from 17th August;
2000.

Short
title
and
Commence—
ment:.
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of Section 2
Act. No.VI
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- {d) Clause {viii) {a) of
section 11 shall be deemed to have
come into foroe with effect from 6th
October, 2000.

(2) Clauses{i), (iii) and (vi}
of section 11 shall be deemed to
bave come inteo force with effect
from 1st November, 2000.

(£) Clauses {(ii) and {(viii) (b}
of section 11 and clause (i) of
section 12 and Section 13 shall be
deemed to have come into force with
effect from 15+th Naovember, 2000.

(g) Clause (ii) of section 12
shall be deemed to have caome into
force with effect from lst
December, 2000,

(h} Clause (v) of sectivn 11
shall he deemed to have come into
force with effect from 18th January,
2001.

2. In the Apnédhra Pradesh General,
Sales Tax Act, 19857 (herein-after
referred to as the Principal Act)
in section 2, in sub-section (1) in
clause {(s), after sub-clause (iiil},
the following shall be inserted,
namely :-

"(iv} Where a dealer being a
registered trade mark holder or
registered ‘trade mark usér so
arranges that not less than three
fourths of his sales of goods with
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such trade wmark in the State are
through a related person, the price
at which the related person sells
such goods in. the State shall be

deemed +o9 be +the cconsideration:

received by the dealer.

EXPLANATION:~ For the purpose of
this sub-clause, "related person"
waans a person who is so associated
with the dealer that they have
interest,; directly or indirectly.,
in the business of each other and
including a holding company, subsi-
diary company, a relacive and a
Gistributor of the dealer and any
sub-discributor of such distributor.

In this sub=-clause, holding
company and subsidiary coempany and
relative have the same meaning as
in the Indian Comwparies Act, 195&.

3., In section 3, of the Principal
Act, in sub-section (1), for the
words "or an officar cf the Income
Tax Department nobk below the rank
of an Bdssistant Commissioner", the
vords, "or an officer not below the
rank of a Deputy Commissioner of
Central Excise Department or Income
Tax Departmert" shall be substi-
tuted. '

4, In section 7 of the Principal
Act, for the explanation, the

folleowing shall be substituted,:

namely:-

"EXPLANATION:~ The provision
ccntained in sub-section (3) of
section 5 of the Central. Sales Tax
Act, 1956 shall apply for the
purpose 2f clause {b);

Central Act
1 of 1956,

Amendment
of section 3.

Amendmenl
oi section 7.

Central Act
74 of 1956,
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Amendment 5. -In section 12 of the
auxm"m'Principal Act,- '

{i) in sub-section {6), for the
words "one hundred rupees", the
words, "five hundred rupees"™ shall
be substituted.

{ii) in sub=-section (8), for
the words, "twenty rupees™, the
words, "one hundred rupees" shall
be substituted. ’

Amendment 6. In section 14 of the

ofsecion14. principal Act, in sub-section (1},
after +the existing proviso, the
following proviso shall be added,
namely:- T

“Provided further that the period
for assessments under +this sub-
section shall be two years for the
assessments relating to the year
1999-2000 and one year for the
‘assessments relating to 2001-2002",

Amendment 7. In section 14~B of the Prin-

ofseclion14-B.cipal Act, after sub-section (1),
-the following sub-section shall be
inserted, namely:-

"{1-A) While making the assess-
ments under sub-section (1)} above.
the assessing authority shall adapt
the highest value of the goods dis-
closed by the dealer to various
statutory bodies or departments &tc.”
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8. In section 1l4~E of the Prin-
cipal Act, in subwsection (1l;, for
the words "within sixty days", the
words, "within ninety days" shall
be substituted. ‘

9. In section 29 of the Principal
Act, after sub-section (6A), the

Amerdment
of Sacllon

14-E.

Amendment
of seetlen 25

following sub=-sect:ion- shall be

inserted, namely:-

"{6B) AaAny such officer shall
have power to seize and confiscate
any goods where such goods are
carried din the  goods vehicle
without any documents or covered by
fictitious documents.

Provided that Dbefore taking
action for the confiscation of
gocds under this sub-section, the
officer shall give the parson
affected an- opportunity of being
heard".

10. Section 29-A of the Principal
Act, shall he numbered as
sub-section (1)} of +that section
and after sub-section (1) as so
renumbered, the following shall be
added namely:-—

"(2) Any such officer shall have
power to seize and confiscate any
goods which are found in any office
shop, godown, wvehicle, vessel or
any other place of business or any
building or place of a carrier or a
bailee for transmission where such
goods are’ not covered Dby . any
documents or covered by fictitiouns
doduments.

Amendment of
Section 29-A,
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Provided that before taking
action for the confiscation of
goods under this sub-section, the
officer shall «give the person
affected "an opportunity of being
heard".

11. In the First Schedule to the
Principal Adct,--

(1) after item 24-E and the
entries relating thereto, the
following item shall be added,
namely:-

"i4-F At the polnt 8 paise In
Sledge 0OL1, of fiest the rupee.”
Acid 011 end sale In the

Fatry Acid State

(ii) in item 32, in column (23,
the words, "“and '"chips", shall be
omitted;

{(iii) in item 98, in column (4),
for the expression "12 paise Ln the
rupee", the expression, "16 paise
in the rupee" shall be substituted.

(iv) in item 167, 1in <olumn
(2}, for the .words, T“sSagoc and
scarch obteined from Taricca™, the
words, "Sago, Tapiloca Tippi,
Tapicca Slurry, Liguid glucose,
Starch,; Destrin and other nodified
starches obtained from Tapioca
shall be substituted;

(v) in item 182, in column (2),
after the word, "“ginger" the word
"asafoetida", shall be inserted;
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{vi)} in item 193, in column {(2)
for the words, "Residual Petroleum
. products like LSHS and Arcmex", the

words, "all kinds of Residual
P2troleum products other than those
mentioned elsewhere, but including
Special boiling spirit, shell
mineral, Turpentine Qil, Industrial
Chemicals, LSHS and Aromex", shall
he substifuted;

(vii) in item 226, incolumn (2)
after the words, ‘'sprayers and
Justers", the words, "and parts and
accessories thereof” shall be added!

{viii) after item 228, and the
entries relating thereteo, the
following items shall be added,

namely:-

{a} v229. Groundrut At the point of 4 paise in the

Husk first sale in rupee.";
the state
{b) 23C. Stone At the ppoint of 8§ palse ir the
Chips and first sale in rupee”,
sand. the State,

12. In the Third Schedule to
the Principal Act, -

{i) in item 2A, in columnrn {3},
for the words, "When pnrchased by a
steel re-rpllier or electric Arc
furnance or Electric furnance-cun-
re-roller or induction furnance-cum-
re-reller or induction furnance, or
mini-steel plant-cum-re-roller in
the State ot the point of purchase

Amendmenl of
Third Schedule
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- by said dealers' and in all other

Amendment of
Sith Schedule,

cases at the point of purchase by
the last dealer who buys in the
State”, the words, "At the point of
first sale in the State", shall be
substituted. )

{ii) in item 5, in column (3)
for the words, "At the point of
last purchase in the State", the
words "At the point of first
purchase in the State", shall be
substitnted.

13. In the Sixth Schedule to the
Principal Act,

(i) in Item 6,-

(a) in Sub~item (ii), after the
words "switchboards;", the words,
"and parts and accessories thereof”,
shall be added;

{b) Sub-item (iii} shall be
omitted;

(ii} item 6B, and the entries.

‘relating thereto, shall be numbered

as Sub-item (i} of that Item and
after Sub-item(i) as so re-numbered
the following shall be added,
namely:~

‘“{17) Lighting At every point 12 paise 1r the
buibs of sale in rupee: ,®
including the.State
decarative

sertal bylbs,
torches,
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fluorescent tubes and
other fittings, like
chokes and starters and
parts and accessorles
_thereof,

{(iii} in item 8, in. column (4},
for the expression, "12 paise 1in

the rupee”, +the expression, "l5
paise in the rupee" shall be subs-
tituted;

{(iv) in item 17, -in column (4),
for the expression "l2 paise in the
rupee"”, the expression, "15 paise
in the rupee" shall be substituted.

G. TRINADHA RAQ,;
Secretary to Government (i/c).
Legislative Affairs & Justice,

Law Department.

STATEMENT OF OBJECTS AND REASONS

It is noticad that certain dealers are
aveiding paymant of tax on actual turncovers
by arranging sales through their sister
concergns. Tax is belng paid at the point of
first sale on a very low turnover of goods
and the same are s0ld at a hidher price at
the second and subsequent stages by their
sister coencerns and exemption is claimed on
that turnover. In order to plug such leakage
of revenue it it proposed to moalfy, +the
.definition of 'turnover'. t
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Similary, certain dealers are disclosing
different turnovers tc different departments/
agencies to suit their convenience. 1f is,
therefore, proposed +to adopt the highest
value of. the goods disclosed by the dealer
to wvarious statutory bodies or departments
for the purpose of levy of tax. The fee for
Registration was fixed more than a decade ago
as Rs.l00/-. It is now preposed to  be
increased to Rs. 560/-. The time limit for
finalising the assessments under: the Ict 1is
proposed te be reduced =e that the pendency
of assessments s pegged at the Dbarest
minimun. The power to scize 3nd confiscate
the unaccounted goods is preseatly limited o
thuse available in office, shop, godowns
aic., only in trfansit which are accompaniec
by valid documents. It is proposed to plug
the leakage of revenus by making suitable
amendmenls are proposed for eifective imple-
mcn‘ution;uf thie provisicns of the Aeu

X Basing on the information gathered from
the market and on tre requests made by the
trecders associations; the rate of tax on
certzin commodities and the stages of levy
are a8lso sought to be modified.

]

. To achieve the above objects and to
strzzmlire, the procedures and to plug
leckeye =f revenue, Covernment have decided
to amend the Pravisicns of the Andhra Fradesh
Ceaeral Scles Tax Act, 1957 suitakly.

This Bill seeks to give effect to the
abcve decisiun.

J. LAKSHNMI PADMAVATHI,
Minister for Commercial Taxes.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ktc.,

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the 25th
January, 2002 and the said assent is hereby first published
on the 29th January, 2002 in the Andhra Pradesh Gazette
for general information :-

ACT No. 3 OF 2002.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH GENERAL SALES TAX ACT, (957.

Be it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Fifty-second Year of Republic o
India as follows :- )

1. {1) This Act may be called the -Andhra Pradesh
General Sales Tax {Amendment} Act, 2002.

‘ (2) It shall be deemed to have come into force with effect

" on and from the 30th November, 2001.

Amendment of
scclion 5-4,
Act V] of 1957.

2. In the Andhra Pradesh General Sales Tax Act, 1957
(hereinafter referred to as the Principal Act), in section
5-A,-

{1) n sub-section (1),-

(a) for the words “one paise in every nipee of tumover
of a dealer,” the words “one paise on every rupee of umover
of a dealer, other than the dealers mentioned in sub-section
(1-A)”, shall be substituted;

(b) in the first proviso, for the words “specified in the
first schedule”, the words “specified in the first schedule,
except petrol, diesel oil, aviation turbine fuel, engine oils,
lubricating oils, greases, brake fluids, furnance oil and all
kinds of motor vehicles”, shall be substituted;
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(2) after sub-section (1), the following sub-sections shall
be inserted namely,

“(1-A) Every dealer shall in addition to the tax payable
under sections 5, 5-A A and 6-C of the Act, pay for each year
& Tumover Tax on his mrnover liable to tax,-

(2) at the rate of two paise on every rupee in respect of
petrol, Diese) Oil, Aviation Turbine Fuel, Engine Qils,
Lubricating Oils, greases, Brake Fluids, Furnance Oil; and

(b) one paise on every rupee in respect of all kinds of
iMotor Vehicles mentioned initem 1 in the First Schedule to
ihe Act.

{1-B) Notwithstanding anything contained in this Act,
no dealer referred 1o in sub-section (1-A) shall be entitied to
coliect the turn over tax payable under the said sub-section
from his purchasers, '

{1-C) If any dealer collects any amount by way of
turnover tax or purporting to bz by way of tumover tax in
contravention of the provision of sub-section (1-B), the
assessing authority shall, after giving such dealer, a
reasonable opportunity of being heard, by order in writing
impase upon him by way of penalty, an amount equivalent
to such turnovertax collected,”

3. In section 14 of the principal Act, afier sub-section (1-
A), the following suh-section shall be inserted, namely:—

“(1-B) Every dealer whose tumover is not less than rupees
forty lakhs in a year, shall, within such time as may be
prescribed, furnish a certificate of audit along with the other
statements as may be prescribed duly certified by a Chartered
Accountant within the meaning of the Chantered Acoountants
Act, 1949; and if any dealer who fails to furnish the same
shali be liable for penalty of rupees one lakh or an amount
eqauivalent to one-half percent of the total turn over relating
to the relevant assessment year whichever is less :
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Provided that before levying such penatly, the assessing

authority shail give the dealer a reasonable opportunity of
being heard.”

4. In section 14-E of the Principal Act, in sub-section
(1), for the words, “ten lakhs”, the words “twenty 1akshs” 2;";2:?:?1;0{
shall be substituted. '

5.In section |6 of the Principal Act, in sub-section (2), Amendment of
after clause (b}, the following proviso shall be added; section 16.
namely :—

“Provided that as 4 measure to revive the sick industries,
interest at the rate of ten percent per annum only shall be
levied against the amount of sales 1ax deferred as per the
vevival package.”

6. In section 19 of the principal Act, in sub-section (1), Amendment of
for the second proviso, the following shall be substituted, scction 19,
namely -

“Provided further that an appeal so preferred shail not
be admitted by the appellate authority concerned unless the
dealer produces proof of payment of tax admitted to be due,
ar of such instalments as have been granted, and the proof
of payment of twelve and half percent of the difference of
the tax assessed by the asessing authority and the tax
admitted by the appellant, for the relevant assessment year,
n respect of which the appeal'ts preferred.”

7. In section 21 of the principal Act, after sub-section Amendment of
(2), the following provisos shall be added; namely :— section 21.
“Provided that no appeal against the order passed under
section 19 shall be admitted under sub-section (1) or sub-
section {2), unless it is accompanied by satisfactory proof
of the payment of fifty percent of the tax as ordered by the
appellate Deputy Commissioner under section 19 :

Provided further that no appeal against the order passed
under sub-section (2) of section 20 shall be admitted under
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sub-section (1} or sub-section (2), unless it is accompanied
by satisfactory proof of the payment of the tax admitted by
the appellant to be due ar in such instalments thereof as might
have become payable as the case may be, and twenty five
percent of the difference of the tax ordered by the revisional
authority under sub-section {2) of section 20 and the tax
admitted by the appellant : '

Provided also that the assessing authority shall refund
the said amount of twelve and half percent or twenty five
percent or fifty percent of the difference of tax assessed by
the assessing authority or revisional authority as the case
my be and the tax admitted and paid by the appellant, with
simple interest. calculated at the rate of 18% per annum if
the refund is not made within 60 days from the date of receipt
of the order passed under section 19 or section 21.”

8. In the First Schedule to the principal Act, in item 202,
in column (2), for the words “Excise Act”, the words “Excise
Act including imported liquor”, shall be substituted.

5.In the Third Schedule to the principal Act,—

(i) in item 5, in column (3), for the words “At the point
of first purchase in the State”, the words “At the point of
fast purchase in the State”, shall be substituted;

(ii) after item 25, and the entries relating thereto the
following item shall be added, namely -

26. Aviation Turbine At the point 4 paise
Fue! sold to Turbo of firstsale . inthe
Prop aircraft. in the State. rupee.”

10.In the Faurth Schedule to the ’principal Act, for item

- 12, and the entries relating thereto the foliowing item shall

be substituted, namely .-

“12, Water sold in bulk excluding purified water sold in
sealed containers.” '
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11. In the Sixth Schedule to the principal Act, in item
_ 6C, in column (2), for the words “and accessories thereof ™,
the words “and accessories thereof whether operated on the
principle of electronics or not” shall be substituted.

12. The Andhra Pradesh General Sales Tax
(Amendment) Ordinance, 2001 is hereby repealed.

K.G. SHANKER,
Secretary to Government,
Legislative Affairs & Justice (FAC),
Law Department.

Amendment
to Sixth
Schedule.

Repeal of
Ordinance 9 of
200].
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STATEMENT OF OBJECTS AND REASONS

It is the constant endeavour of the department to plug
the loopholes so that the revenues of the state are protected,
To achieve the above object, study teams were sent to
neighbouring states and basing on their reports certain
amendments to the provisions of the Andhra Pradesh General
Sales Tax Act, 1957 are proposed.

. Asan additional revenue measure it has been decided
to accept the proposal of the Commissioner of Commercial
Taxes, to levy Turnover Tax on the first sales of Petroleum
products at 2% and on Motor Vehicles at 1% with a condition
that the additional tax levied should not be passed on to the
consumer as is being done in Tamilnadu Stte. Accordingiy
an amendment to section 3-A of the APGST Acy, 1057 v
proposed.

in order to discourage dealers to file appea!s on flimsy
grounds and obain stay of collections of taxes due, it s
proposed to impose a condition of payment of ceran
percentage of tax before the appeals are admitted pore
various appellate forums. '

As the deemed assessment scheme for the deal ‘Vh_ﬂse
turnover is Jess than Rs. 10.00 takhs per annum vorking
out smoothly, it is now proposed to extend the sel m! the
dealers whose turnover is less than Rs. 20.0¢8(50.
This amendment will speed up the assese™Ork
substantiaily, and the arrear assessment work wsO™ VI

substantially.

A decision has been taken-in the 321 “}"' gof
S.1.PB. held on 20-8-2001 to charge only 3% H,“! 0;’ i
the deferred payment of sales tax as a measre Ofat o }
sick industry and an amendment has to & © ,;T;; !
Section 16 (2) (b) of the Andhra Pradesh Gener?

|
Act, 1957. |
’ I
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It is aiso proposed to amend certain entries in the first,
Third, Fourth and Sixith Schedules to the Andhra Pradesh
General Sales TAx Act, 1957 to streamline the procedure
and augment the revenues of the State. The entry relating to
Washing machines in the sixth Schedule was modified
suitably, keeping in view the judgement of Honble Supreme
Court. In order 1o clear any ambiguity, imported liquor is
afso now proposed to be taxed at the rat eof 70% alongwith
Indian made foreign liquor. Taking into consideration the
representations made by the Copra merchants the point of
levy has been changed from first purchase to last purchase.
Orders were already issued amending the above entries, but
they are now included in the draft Bill as required under
section 42 of the Andhra Pradesh General Sales Tax Act,
1957.

In view of the abovefacts and to protect State revenues
the proposal of the Commissioner of Conunercial TAxes, to
issue an Ordinance to lovy Turnover Tax of Petrol, Diesel
and Motor Vehicles ete. has been accepted and as the
Legislative Assembly of the State was not then in Session
having been prorogued, the “Andhra Pradesh General Sales
Tax {(amendment) Ordinance, 2001 (AP Ordinance No. 9 of
2001)” has been promulgated by the Governor on the 30th
November 200/ and published it on the same date.

The Bill seeks to give effect to the above decision.

K. VIJAYARAMA RAO,
Minister for Commercial Taxes.
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ANDHRA PRADESH ACTS, ORDINANCES
AND REGULATIONS Ete.

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the 20th

. April, 2002 and the said assent is hereby first published on

the 22nd May, 2002 in the Andhra Pradesh Gazette for
general information :-

ACT No.11 OF 2002,

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH GENERAL SALES TAX ACT, 1957.

Be it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Fifty-third Year of the Republic of
India, as follows :-

1. This Act may becalled the Andhra Pradesh General
Sales Tax (Second Amendment) Act, 2002,

2. In the Andhra Pradesh General Sales Tax Act, 1957, -
in section 14, in Sub-section (1}, the second proviso shall
be omitted.

K.G. SHANKAR,

Secretary to Government,
Legislative Affairs & Justice (FAC),
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Lany Department.
STATEMENT OF OBIECTS AND REASONS

Assessments under the Andhra Pradesh General Sales
TAx A ct, 1957 have to be completed within a period of
three years from the expiry of the year, to which the
assessment relates.

In view of the proposed itroduction of VAT with effect
from 1-4-2002, a proviso was introduced, further restricting
the period of limitation for finalising assessments relating
to the year 1999-2000 to two years and to one year for the
assessments relating to years 2000-2001 and 2001-2002. A's
per the national consensus, the introduction of VAT has been
postponed by one year.

In order to clear the huge pendency of assessments, it is
now proposed to omit the proviso, which restricted the time
period so that assessments could be compleited within the
usual period of three years.

The Bill seeks to achieve the above object,

K. VIJAYARAMA RAO,
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ANDHRA PRADESH ACTS. ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the 21st
December, 2002 and the said assent is hereby lirst published
on the 23rd December, 2002 in the Andhra Pradesh Gazette
for genera! information.

ActNo. 25 of 2002.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH GENERAL SALES TAX ACT, 1957.

Be it enacted by the Legislative Assembly of the State Shon title anc
of Andhra Pradesh in the Fifty third Year of the Republic of Commence-
India as follows:- ment

1. (1) This Act may be called the Andhra Pradesh General
Sales Tax Third Amendment) Act, 2002.

(2) (i} section 2 s‘!mll be deemed ta have come into force
with effect on and from the (st August, 1996;

(i1) section 6 shall be deemed to have come mto force
with effect on and from the 12th December, 2001; and

(i) the remaining provisions shall come into force on
such date as the State Governiment may, by notification in
tlie Andhra Pradesh Gazette, appoint.

2. In the Andhra Pradesh General Sales Tax Act), 1957 Amendment of
(hercinalter referred to as the principal Act), in section 2, n 5:3‘3“0“ 2, Act
in sub-section (1), in clause (e}, in Explanation IV, for the VIl 1957.
words “cach of the following persons and bodies who sells
or dispose of” | the words “each of the fellowing persons
and bodies whether or not in the course of business who
sells or dispose of ', shall be substituted.

3. In section 5G of Lhe principal Act, after sub-section am. .. _aof
(3}, the following sub-section shall be added, namely:- seci G

J.236/11
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*(4) Nothing contained in sub-secction (1) shall appiy
to a dealer, who purchases or receives goods from outside
the State for the purpose of using such goods in the execution
of works contract.”

4, In section 13C of the principal Act, in sub-section
(3))_

(i) in clause (a), for the expression “Rs. 250/-", the
expression “Rs. 5300/- (rupees five hundred)”, shall be
substituted.

(i) in clause {b), {or the expression “Rs. 1,000/-", the
expression “Rs. 3000/~ (rupees three thousand)”, shall be
substituted.

5. In section 16C of the principal Aci, for the words
“any amount of tax, penalty, interest”, the wards “any
amount of tax Government [oan extended to the dealer due
to treating deferred tax as deemed to have been paid, penalty,
interest”, shall be substituted.

6. In the First Schedule 1o the principal Act, in item 32,
in column ¢3) for the words “at the point of last sale in the
State”, the words “At the point of first sale in the State”,
shiall be substituted.

7. In the Third Schedule to the principal Act,--

(i) in item 2, in column (3), for the words “At the point
of first sale in the State”, the words “At every point of sale
in the State”, shall be substituted; ‘

(it) in item 2A, in column (3), for the words “At the
point of first sale in the Stale”. the words “At every point of
sale in the State™, shall be substituted;

(ii) afler Explanation IV, the following Explantion, shall

~ be added; namely;-
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“Explanation V:- For the purpose of items 2 and 2Am,
lax to be paid at any point of sale other (han first point of
sale, shall be determined after deducting the tax levied on
the turnover of the same goods, at (he immediately preceding
point of sale™. -

K.G. SHANKAR,
Secretary o Governimen,
Legislative Affuivy & Justice (F4C),

Levve Depurimenti.
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STATEMENT OF OBJECTS AND REASONS

The existing definition of dealer is suitably worded to
include all bodies who make any sales or dispose of any
gocds. As a matier of abundant caution to protect the
revenues, it is proposed to amcad the definition of dealer
with retrospective effect from 1-8-96 so as to include all
the Government bodies inlo taxation net. Hence, it is
proposed to amend szotion 2(1) of the Act.

The contractors cannot be allowed to make any inter-
state purchases of zoods if they want 1o come under
compositioun scheme. By putting such restrictions they will
have to make local purchases thereby the state’s revenues
are protected and our tax does not go to other states. Henge,
it is proposed to insert a new sub-section under Section 5(G)
of the Act, as a similar provision is available in Karnataka
Sales Tax Act also.

To curb the tendency of non-issue of sales bills it is
vroposed tc increase the quantum of penalty in sub-section
(3) (a) to Rs.300/- and in sub-section (3) (b) to Rs.3000/-
by amending Secticn 13-C of the Act.

The Sales Tax dues deferred under the deferral scheme
would be ireated as deemed to have been paid and in the
saicl amount is also treated as interest free Government loan.
Under tiie Section 16-C of the Act, first charge on the
property of the dealer is nol created in respect of the said
loan and that in the interest cf the revenue, it is desirable to
include the same to avoid ambiguity and possible litigation.
Hence, it is proposed to amend the Section 16-C of the Aet,
so that the Government dues are protected.

Orders were issued, amending column (3) agaisat item

32 in the First Schedule to the Act relating to 'Bricks et¢.’

~hanging the point of levy from ‘last sale’ to *first sale’ to
-rasion of tax.
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In order of levy tax on declared goods i.e. on iron &
Steel and scrap (Items 2 and 2A of [1I Schedule} with set
off of tax at more then onc stage, it is proposed to amend
the entries in the Third Schedule.

The Bill sceks to achieve the above object.

K. VIJAYARAMA RAO,
Minister for Commercial Taves,

(2]
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